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LOK SABHA DEBATES

LOK SABHA

Wednesday, Mey 12, 19768/Vaiskha 22,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Fire near Dharampuri in Tamil Nadu
due to Explosives

*771. SARDAR SWARAN SINGH
SOKHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether fire took place in a
house in Tamil Nadu on the 17th
April 1976, about 8 km. from Dharam-
puri, resulting in the death of eight
persons and serioug injurieg to fifteen
others;

(b) whether the fire wasg due to the
explosives illegally stored in the
house; and

(c) the persons involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A fire
vaused by an explosive accident took
place on 16.4-76 in a Cycleshop cum
house in Kadathaur Village in Dharam-
puri District in Tamil Nadu, result.
ing in the death of 9 persons and
Injuries to 14 persons.

(b) Yes, Sir.

(¢) K. R, Ramanathan alias Ramudu,
the owner of the house, has been ar-
rested on a charge of unauthorised sto-
rage of explosives and negligent con-
duet resulting in death and injuries.
The accused is also one of the injured.
4 men, 2 women, 2 girls and one boy
died and they include the wife and
daughter of the accused. The injured
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include 8 men, 1 woman, 2 boys and
3 girls.

SARDAR SWARAN SINGH SOKHI:
May I know from the hon. Miruster
what was the type of that explosive?
1 also want to know whether it was
dynamite or any other type and from
where these explosives came into the
possession of the owner of the house,
Mr. K. R. Ramanathan aliag Ramudu?
I also want to know whether he be-
longs to DMK Party or any other ban-
ned organisations?

SOME HON. MEMBERS: DMK
Party is not banned,

SARDAR SWARAN SINGH SOKHI:
Any other banned organisations,

SHRI F., H. MOHSIN: According to
the information that is available, Ra-
mudu was storing these explosives un.
authorisedly which were meant for
agriculture purpose—perhaps it was
meant for agriculture purposeg for
digging wellg and tanks—and some
of them were useq for digging wells
and other purposes also. In view of
these facts that we have received from
the Tamil Nadu Government, it does
not seem that there is any political
motivation. The information was re-
ceived at 10.30 A.M.

SARDAR SWARAN SINGH SOKHI:
I want to know under what circums-
tanceg this accident took place and
why did not the Intelligence Depart-
ment detect it earlier?

SHRI F. H. MOHSIN: That is the
purpose why the Station House Officer
has been kept under suspension, Pre-
viously also this man was indulging in
unauthorised storage of explosives, He
was once convicted also, For lack of
vigilance on the part of the Station
House Officer, he hag also been kept
under suspension angd investigation is
going on.
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Fudiclous combination of Terrestrial
and Satellite Television

*772, SHRI K, LAKKAPPA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Chairman of Indian
Space Regearch Organisation has ad-
vocated for a judicioug combination
of terresirial and satellite television
net-work for the country; and

(b) it go, the reaction of Govern-
ment thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The concept that a combination
of satellite and terrestrial system will
be the most cost-effective method for
a nationa} television network hag been
voiced from many platforms in  the
past. The question is now again un-
der study by a special task force set
up by Government to examine in de-
tail the communication requirements
of the country.

SHRI K. LAKKAPPA: The Chair-
man of Indian Space Research Organi-
sation, Prof. Dhavan, is one of the
brilliant and outstanding scientists of
our counfry ang his record of service
in the field of science and technology
is exemplary, The conclusions and de-
liberationg on Space Research should
have an impact on the judicious com-
bination of Terrestria] and Satellite
television which would result in the
network of television in the country.
My friend, the hon, Minister, has not
mentioned 1n hig reply the conclusions
arrived at. May I know what precise-
ly are the conclusions arrived at and
what are the ideas they are going to
implement?

SHRI VIDYA CHARAN SHUKLA.
The hon. Member has asked, whether
the Chairman of Indian Space Research
Organisation has advocated for a judi-
clous combination of terrestrial and
satellite television network for the
couniry. I have said, yes. For obtain-
ing this, we have set up a Group under
the Chairmanship of Mr. Rajadhyak-
sha, the Chief Consultant of the Plan-
ning Commisgion. Prof. Dhavan is une
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of the Members of thig Group. They
are to submit their conclusions to us
for our action,

SHRI K. LAKKAPPA; Will he kind~
ly tell me what are the advantages ot
the judicious combination of Terrestrial
and Satellite television?

MR, SPEAKER: You can meet the
Minister and get enlightened. Let not
the House go into the technical details.

SHRI K. LAKKAPPA: The hon, Mi~
nister should know the technical rea.
sons.

MR. SPEAKER: You can meet the
Minister and get to know the technical
reasons.

§HRI K. LAKKAPPA: Let him
give the broad outlines at least,

SHRI RANABAHADUR SINGH; 1
would Like to know whether the micro-
wave links woulg also be utilised as

a feeder station for telewision trans-
mission,

SHRI VIDYA CHARAN SHUKLA:
In certain circumstances, the micrg-
wave links can be used for transmis-
sion of television pictures, But
these have to be used only in special
conditions when it is specially pro-
vided and special channels are pro-

vided apart from communication
system,
SHRI D. D. DESAI: When the US

Satellite has been shifted and the
Gujaral television system which has
been now fed, goes out of use, may
I know what sort of combination of
Terrestrial and Satellite television
the hon. Minister has in mind to see
that the installation that is created at
some cost to the country would be
utilised in combination with Terres-
trial relaying system?

SHRI VIDYA CHARAN SHUKLA:
The State of Gujarat has had the
unique advantage in its favour in the
case of Satellite transmission of T.V.
Although the State of Gujarat was
not included in the original plan for
Satellite television experiment, it was
nonetheless included in it by the use
of Terrestrial transmitter which has
been put in the hon. Member's div-
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frict. Now, the NASA Satellite 86
will not be available to us after 31st
July this year. There would be
a certain break in the villages
pnly in thoSe Btates of the country
where there would be no pro-
gramme for several months until the
terrestrial transmitters start working;
but in the SITE villages there would be
no break at all. The programmes will
continue uninterrupted in all the wil-
lages which are at present covered
and, therefore, the last person who can
complain is Mr. Desal!

SHRI CHINTAMANI PANIGRAHI:
What was the total amount we paid
for having this SITE programme 1n
4,000 villages and by what time will
all these 4,000 villages including those
in Madhya Pradesh, Orissa etc. be
covered by this terrestrial arrange-
ment?

MR. SPEAKER: This question re-
lates more to details. Next question.

SHRI CHINTAMANI PANIGRAHI:
This relates to the SITE programme.

MR. SPEAKER: It is not directly
connected with it; it is a judicious com-
bination.

Visit of World Bank Team to Orissa to
take up Tribal Development Works

*m3 SHRI K PRADHANI. wWill
the Mimster of HOME AFFAIRS be
pleased to state:

(a) whether any team of the World
Bank visited Orissa very recently to
take up Tribal Development Works in
that State; and

(b) if so, the outcome of their visit?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): (a)
and (b). A World Bank Mission visited
Orissa in February 178 and had a
preliminary discussion on the possibi-
lity of supporting a tribal development
programme. Ii is expected that the
Bank will give its views in the matter
shortly.

SHRI K. PRADHANI: I would like
to know from the Hon. Minister
whether the amount that is going to
be spent in Orissa will come as aid
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or as loan. Becondly, if it is to come
as loan, what are the conditions
thereof?

SHRI OM MEHTA: The delibera-
tions are still of a preliminary nature
and we have not yet taken a view on
the whole g. Unless we take a
final view, I cannot say whether the
amount which will be coming will come
as loan or in what form it will be
coming to us.

SHRI K. PRADHANI: There is a
sub-Plan which is being taken up by
the Central and State Governments. I
would like to know whether this
amount, if at all it comes from the
World Bank, will be in addition to it
or in place of it

SHRI OM MEHTA: As I have said,
the discussions are still of a prelimi-
nary nature and we have not yet taken
any final view.

SHRI P. VENKATASUBBAIAHK®
This Tribal Development programme
15 a very good ideal and it will go a
long way in implementing the 20 point
economic programme of the Prime
Minister. In this context, may I
know whether this tribal aevelopment,
instead of being confined to Orissa, wilf
be extended to neighbouring States also
like Madhya Pradesh and Orissa and
whether schemes covering these areas
will suggested to the World Bank for
their financial assistance go that the
whole tribal belt can be developed in
all the State?

SHRI OM MEHTA: The World Rank
team was here to identify programmes
which could increase agricultural pro-
duction in the country and, in that
connection, they visited Orissa and
become interested in Oiissa and want-
ed to do certain things there. But,
still, as I have said, a final view has
not yet been taken

As for the tribal areas, whether they
are in Andhra Pradesh or Orlssa or
elsewhere in the country, we have got
sub-Plang and, for these sub-Plans,
the Stafes have been provided with
Rs. 1,000 crores.

MR. SPRAKER: His suggestion i
g::;,tkyou should approach the World
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SHR; OM MEHTA: We have got
cur own money and we have provided
a2 sufficient amount in the Filth Five
Year Plan and, in jhis year also, Rs, 40
crores hag been provided far ihe tribal
areas. ]f we have no nfoney we can
go to them, but why should we when
we have our own?

SHRI SURENDRA MOHANTY: May
1 know whether this tribal develop-
ment scheme of the World Bank is an
integraied part of the Five Year Plan
or is a new, independent scheme? If
it is the latter, what are the features
thereof?

SHRI OM MEHTA: I have already
sald we have not taken a final view.

MR, SPEAKER: Yes, he has said it
is still in the preliminary stage.

SHRI SURENDRA MOHANTY: You
should give ug some protection. I am
not asking about the details of jhe
scheme,

MR. SPEAKER: He wants to know
whether it is part of the Five Year Flan
or not.

SHR] OM MEHTA : 1t ig not part of
the Plan.

Foreign investment for industrial
Growth

%*774. SHRI S. M. BANERJEE: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government are invit-
ing foreign investment in order 1o en-
hance the industrial growth for this
financial year;

(b) if go, which countries are invest-
ing and in which sectors of industries,
public or private;

(¢) whether Government have
relaxed their collaboration and leens.
ing policy to meet the terms of these
foreign investors; and

(d) if so, the facts thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI: (a) to (d). A statement {8 Inid on
the Table of the House.
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Statement

(a) to (d). Government's policy to
wardg foreign investment continueg to
be higly selective and aims at filling
technological gaps and expanding
exports. Therefore, foreign invest-
ment is allowed where the technology
to be imported is highly sophisticated
or has not been developed indigenous-
ly. Collaborations are considered for
non-priority indusiries ag well where
the entire production or a substantial
portion thereof ig proposed to be ex-
ported.

At present there are 18 proposals for
foreign equity participation pending
consideration of the Government. Out
of these, only one proposal relates to
the public sector. The countries involv.
ed are U.P., US.A, Federal Republic
of Germany, Holland, Bermuda, Spain
etec. These proposals are at various
stages of consideration and will be
decided on merits in accordance with
the existing policy and guidelines,

SHRI S. M, BANERJEE: From the
statement it appears that the Govern-
ment’s policy towards foreign invest-
ment is highly selective and aims at
filling technological gaps and expand-
ing exports; he says that foreign invest.
ment is allowed where the technology
to be imported is highly sophisticaied
or has not been develoved indigenous-
Iy. Xf it is a question of only highly
sophisticated technology or a techno-
logy which is not available in our
couniry, I would like to know how
Hindustan Lever are manufacturing
Sunlight, Lifebuoy, Surf, Vim, Rexona,
Vanaspati and Anik ghee. I do not
know whether these involve sophisti-
cated technology. I think anybody
can produce these things., ‘Therefore,
how is it that Hindustan Lever and
Coca Cola have been allowed to manu-
facture these things. I would Lke to
know whether this is going 1o come to
an end or another licence is being given
to them 1o expand the same things
which any Tom, Dick or Harry can do.

SHRT T. A. PAI: The question is
about inviting foreign invesiment and
which are the countries which are in.
vesting and so on. The hon, Member
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has referred to the question of
Hindustan Lever having Sunlight and
other soaps which are their own brand
names and in which no question of
collaboration comes. How we have to
deal with the existing firms and their
capital structure under the FERA, we
have considered and made our recom-
mendations to the Reserve Bank.

SHRI S. M. BANERJEE: I would
like to know whether his attention has
been drawn fo the recommendation of
the National Committee on Science and
Technology which submitted its revort
in 1978. They said that there should
be no equity and so en. I would like
to know whether that report has been
considered by the Government and if
s0, the decision taken thereon.

SHRI T. A. PAI: The observations
of the Committee have been faken in-
to account and, as I have said, in crder
1in encourage the increasing use of the
indigenous technology, Government
have de-licensed all industries which
are willing to take the technology from
the national laboratories or the Indian
institutions abroad.

So far as approval of foreign techno-
logy is concerned, we are doing 11 on
a very very selective basis. We have
permitied only in cases where very
large commitments for exports, 85 lo
100 per ceni, have been undertaken, In
the case of tomato paste, for instance—~
il has been a classical case that has
been pointed out—it is by an Indian
party resident abroad on a basis of 80
per cent export to meet a particular
requirement, and we have permitted
it,

SHRI INDRAJIT GUPTA- 1 could
not quite follow the reply that the hon,
Minister gave to the first question ask-
ed by Shri S, M. Banerjee, The
question does not relale to foreign
collaboration; it relates to foreign in-
vestment, foreign investment in order
to enhance the industrial growth for
thig financiaf year, which countries are
Investing and in which sectors of indus-
tries. That is the question. I would
ke to know from him once again, on
the basis of thix criterion which is leid
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down in the statement, namely, scphis-
ticated technology to fill technological
gaps and the need for expanding ex-
ports, how does this criterion fit in
with the products which are being
manufactured in this country by such
firms as Cadbury or Colgate, Palmolive
or Coca Cola or the whole lot of other
foreign concerns which are making
things like after-shave lotions and toi-
let powders and so on. What is the
technological gap here, I am not able
to follow. Is it that we are not able
to produce these things in our country?
Why are such firms continually allow-
ed to manufacture these things?

SHRI T. A, PAI: There is some
confusion, which I shall clarity. The
question of the existing investment
should not be confused with the ques-
tion which seeks to invite foreign
capital to expand the growth prospects
and all that. I may assure the House
that there have not been many offers
of foreign capital coming into the coun-
try. From 1969 to March 1972, out of
1,768 cases of licences that were issued,
collaboration arrangements and financi-
al arrangement were approved only in
277 cases constituting 15.8 per cent.
On an average, the invesiment of fore-
ign capital has been of the cider of
about 35 to 37 crores of rupees per year
which also fakesg into consideration the
investment of the profits made by the
already existing companies in their
own industries. Therefore, the
question of new capilal coming in has
not been much. If the Hindustan
Lever has been making some soaps and
other things, where is the question of
their borrowed technoiogy? It has
been functioning in India for several
years. There has not been any colfa-
boratlon, arrangement. ‘Therefore,
there is no question of technology be-
ing foreign.

So far as Cadburys and other such
companies are concerned, all jhese
cases come under FERA. As regards
exports markets for them, recently in
Hungary I have found that the pro~
ducts made in India by Cadburys and
Colgate—Palmolive have beiter pros-
pects of being sold and we are ens
couraging these people in their exporfs.
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SHRI R. 5, PANDEY: After giving
facilities to persons of Indian origin
settled abroad to bring their gavings to
India in forelgn exchange—ihey have
to deposit that in for2ign exchange—
may I know, if such persons have
come out with their desire to give ac-
tive support for the industrial growth
to India ang fo obtain license from you
to start some industriey which could
give impetus to industrial growth?

SHRIT. A. PAI; We would certainly
like to make a distinction between
foreign investment and investment of
non-residents Indians bringing their
capital, because this distinction is
absolutely essential so that in future we
might not mix them upwith foreign
capital coming to India. We have not
only announced the scheme, we are also
in touch with the State Governmentso
that such applicationg which are recei-
ved are processed quickly ang tbe
State Government provide them with
land, power, and water and other re.
quirements so that the industries may
be set up without much difficulties.

SHRI RAJA KULKARNI: I would
like to know, if the foreign investors
for their projects in this financial year
have accepteq the condition of 40—60
equity capital under the Foreign Ex-
change Rejgulations Act and the work-
ing of the foreign Exchange Regula-
tions Act has in no way given any
setback for the investment by foreign
investors.

SHRI T. A, PAI: If the couniry's
policies are very clearly known, it is
for the foreign investors to decide
whether to invest in India or not. So
far as we are concerned, we would
approve the collaborations in techno-
loyg rathie? than foreign participation,
unless it is in a sophisticated area
where we find that the parties are not
wiling to give collaboration without
any involvement. They have not only
accepted the condition of 4080 equity
capital, in many cases we have
upproved this below 40 per cent,

SHRI VASANT SATHE: It is a good
policy that only <where there is a
technological gap, we allow or en-
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courage foreign investment. I would
like to fmow, if the Government
identified the areas and mdm
where there is this technological gap,
and if they have brosdcast this through
our embassies in the countries froin
where we want to encourage invest-
ment. Which gre the particular indus-
tries, where we find this technological
gap and we want to encourage foreign
invesiment for growth of our owm
industries. :

SHRI T. A. PAI: Appendix I was
considered to be a sophisticated fleld,
but we find that in many of these
industries, foreign investment or fore-
ign collaborafion may not be necessary.
We are continuously reviewing this list
and we would like to make the position
very clear in which indusiries foreign
investment would be permitted, bu we
are not anxioug about ranvassing inves.
tment,

Shortage of Spareg in Nationalised
Collieries

*776. SARDAR SWARAN SINGH
SOKHI: Will the Minister of ENERGY
be pleased to state:

(a) whether the nationalised collier~
ies are facing shortage of spares; and

(b) if so, steps Government propose
to take to solve the problem of non-
availability of spares expeditiously?

THE MINISTER OF ENERGY (SHRI1
K. C. PANT): (a) and (b). No, Sur,
Certain difficulties have, however, been
faced in obtaining cerfain spareg for
mining machinery under foreign aided
schemes from time to time which are
sorted out by mutual discussions with
the aid-giving countries.

SARDAR SWARAN SINGH SOKHI:
May I know from the Minister; he has
said that ‘certain difficulties have,
however, been faced in obtaining cer-
tain spares..’ What are those ‘certain
difficulties’ and what are those ‘certain
spares’ for mining machinery and
which are the countries which are giv-
ing aid in this regard and upto what
extent?

SHRI K. C. PANT: There are some
Soviet-aided profects where some of
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the eguipment which had been pur-
chased sometime back has become
obsolate and is no longer manu-
factured in that ceuntry. 8o, this is
the type of equipment where we are
negotiating that they may give us the
drawings so that we may manufacture
the spares here.

Thig kind of difficultieg has cropped
up in respect of spare parts for several
kinds of machinery and equipment
like dumpers, driflls and shovelgs and
some underground mining equipment
also.

Similarly, in respect of Polish machi-
nery there were some difficulties in
getting spares and we are utilising the
Indo-Polish Joint Commission to nego-
tiate with the other gide to get the
spares,

SARDAR SWARAN SINGH SOKHI:
My second question 18: how much
more money would be required for
the purchase of machinery in the
course of fhe next three years and
what would be the value of spare
parts required by the end of the Fifth
Plan and by the end of the Sixth Plan
separately and whether setting up of
any ancillary industries would be 1e-
quired to manufacture these parts in
this country?

SHR] K. C. PANT: Under the Ad-
vance Action Programme, Government
have approved in principle proposals
of placement of orders 1o the extent of
Rs. 279 crores by Coal India Ltd., dur-
ing the first two years of the Fifih
Plan and this figure I do have with me
and I have the figure of import licences
held by Coal India Ltd., under the
automatic licensing scheme. It comes
10 about Rs, 2 crores. I do not have
the full figures for the spares. Equip-
ment purchase is all right. Spares pur-
chase is a deceniralised item. Equip-
ment purchase figures can be obtained
from CIL in case of equipment
whiel is of high value, But low value
equipment is not purchased in a cen-
tzalised way and the spares are pur-
cased in a very deceniralised way.
Thersfore, that is something which will
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be found in ihe accounts of the com-
pany and sometimes at the various
working areas as it is highly decen-
tralised.

SARDAR SWARAN SINGH SOKHI:
What about promoting ancillary indus~
tries to manufacture the spares?

SHRI K, C. PANT: I can in one sen-
tence say that we are encouraging an-
cillaries. We have set up a committee
for this purpose. It has identified the
equipment that can be built by the an-
cillaries and we are trying to help
them,

SHRI PRABODH CHANDRA: May
1 know' from the Government if some
arrangement has been arrived at as to
the revaluation of our rupee as com-
pared fo the rouble?

SHRI K, C, PANT: 1 think the Fin-
ance Ministry may probably be able to
answer it,

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know from the
hon. Minister whether the NAMC in
the public sector which is producing
mining machinery is in a position to
manufacture spare parls required for
the collieries?

SHRI K, C. PANT: Not NAMC
alone manufactures spares but g large
number of other companies both in
the public and private sectors have
been developed in respec{ of manufac-
ture of spares for the coal industry
in the last few years. You kaow in
the last few years a lot of equipment
and gpare parts have been purchased
as well ag utilised for bringing back
into use the old machinery which was
lying idle. This has been done and thig
has been done by taking into account
the total manufacturing capacity in
the country and where there are gaps,
we fil] those gaps by developing them.
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THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) A random survey of retail
prices carried out in Delhi in the Post-
Budget vperiod, of commodities for
which excise dulies have been reduced,
indicates that the commodities are
being sold at prices lower than those
prevailing in the Pre-Budget period.

(b) No case of overcharging for the
price fixed statutorily or that displayed
by the traders has come to the notice
of the Delhi Administration since the
commencement of current financial
year,

(c¢) Does not arise,

MR. SPEAKER: Question 780 may
also be combined with Question 777.

Sarvey of the price listy of the Essen-
ia] itemg and Consumer Goods

+

SHRI 1SHAQUE SAMBHALI:
*780. SHRI C. K. CHANDRAPPAN:
Will the Minister 6f INDUSTRY

AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have made
apy survey of the price lists of the
esaential items and consumer goods

MAY 13, 1978
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distributed through the fair pricw
shops; and

(b) if go, outcome thereof?

THE MINISTER OF INDUSTRY
AND CIVIL AVIATION (SHRI T. A.
PAI): (a) Fair price shops/ration
shops distribute rice, wheat and levy
sugar, the selling prices of which are
statutorily fixed by Government. I
certain States, wheat products such as
aita, maida, suji are also distributed
at fixeq prices through these outlets.

(b) Doeg not arise.

o stec g T :  wsqw o, o
AT gaT § TIFT qEAT WIT 97 F4¥
THIT FY IF 00 A Ay §
¥ty awe § foT aegal ax F¢ g2
T & ITHT AT F 9 WY AT T
9T 9T 9 @I E—a7 & v Wt q®
@ § fr 9a% a1 ¥ 37 srdand
a€ & A woT 1 ard (1) freel
Fav & & &fwT & Oy e gnho
Hat ¥ A} ¥ FEHIT ¥ q@AT g
qr FET 9 W Y q1w § a7 wr g
fF gz & qf ¥ Tral 9T & grafaat
FNrarT &1 a9 TwA A &
fora srar oY 29w ¥ w4 Y oY, o
FIET A1 ¥ AT, AN ¥ A, W
AT faorelt & q&t § o Foft o
#frn ot OF oF Fad § ov ww
afaw & zreA § agt 9T el ot qwe
98 weay qv W a9 oy § o

feeelt & wgt @ ar §, oo
&7 T ¥ AT B q@Er O Fow
T &9 ol § @il gk wer
e A A w7 w97 gww
wx for & ff S e @ oam
s faq dfew s, g wieg fo
TR 7 I qw v f e g )
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gafirg & wowre & e W §,
worrT 39 fov ¥ wrw )y ¥ Wy W
WY @K Jrdvor quY % B aEw
vy f Forr ot & o #% g
wg § Ty W gq AT ALY a9 AE
Ty o2 ff faR wic ot o gawr
IeAYA FX Ja% faars w8 s
ooy ?

SHRI T A. PAI The question re-
lated to Delln  In all 923 checkings of
varioug licences of fair price shops sel~
ling items, the prices of which are
statutorily fixed by the Delli Adm.
mstration and for display of price tags
were conducted by the Department
during the period 1st Aprl 1976 to 9th
May 1976 No case of over-charging
from the price fixed was detected
Since the retail priceg of essential com«
modities are varying from place to
place in the local] markets of the
Union territory of Delhy, the Adminis-
tration proposes io tall a meeting so
ag to fix the margin of profit o ke
other essential commodities

So far as Stales are concerned, we
will 1n form them to check up to see
as to where the prices have not react
ed to the reduction of excise in some
other essential commodities

oy ww sum ez w&r wEe
I, a7 faeely w1 & oaw ¥ @ &,
ag 3 & # @ § | Y A qv

Thai ithe commodities, the taxes on
which were reduced under the Central
Budgef, are still being sold in the
market at old rates My question 15
not parhicularly about Delhi market.
I am galso talking and asking gbout
the rural market May I know from
the Government that in the rural areas
they are still charging the old rates
What stepy is Government proposing
fo take aganst those persons or shop
keepers who are still charging the old
prices?
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SHRI T, A, PAI: I hope that the
question has been more happily f1amed
because the second questien related
to the action taken in Delhi and, there-
fore, we prepared our notes likewise
in our reply If there are intances, I
am not denymg that

MR SPEAKER Part (a) of the
quedtion gs very clear Part (b) is
about Delhi There ig nothing wrong
with the framung of the quesfion

SHRI T A PAI We have not
conducted any survey all over the
country We can only say that in Dell1
where the survey has been con-
ducted  thus 18 the result
But this 1s not possible in many
cases where the goods were In
the pipeline and the retailers may have
sald at the pre-budget rate But we
are insisting that all the products
manufactured after thig be priced at
reduced rates If there are any ins-
tances where these abuseg are talking
place, the Members may kindly bring
the same to my notice In the mean
while 1 a alerting the state Govern-
ment to have a check into 1t and to see
whether there have been any reduc-
tions as we would have wished

MR SPEAKER 1 think the hon
Member has been very specific 1n
saymg that in regard to Cora cola
where there was increase in duty fthe
price was increased But there aie
others and he giveg such instances
There are certain commodities lke
soaps etc where this was reduced but
they have not decreased the price
That is what he says

SHRI T A PAI I have a list be-
fore me where officially the manufac-
turers have reduceg the price so far as
s0ap 13 concerned Thesge relate to the
big manufacturers who produce nearly
78 per cent The balance goes to
small scale sector who make soap and
othey delergents, and they have to meet
the competition from the bigger sector
which has reduced the price. But if,
in spite of this, any hon Member
brings before me any specific instance,
I wilj certamnly go into that
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ofY e gt Forg : AL o worw,
wady ey o qft g g1y At
at Y Wi few oy §—8 Fwer faeelt
Wt vt v w@rg

SHR] T, A, PAI; 1 will ask the State
‘Governments fo look into it.

ot yagre arqdf : wdwe A,
# Al & o ¥ ) oW weAr wogm
£ gl Huar Wt Wk R@T
N go W9 foew e oy
TNz ¥ agy ¥ Nt R fer 3o Sad
wr savar Tt gz faw o § 1 gER
arare & o fas oY § ) wgt aw W
&7 w7 &Y ara §, & sgor Kae ey
wreg 93 WY 7 A gor ¥ ) duw ag
ot B e i g geET ¥ A
g% I51C I fawrr wag wlwea
sewna ¥k o frX § Afwn omias
sefezaw qgx w7 qave § ag fodh oy
gl i fr wfY afer arw aog & oft
g frare & atx g O g qgen
¥ siEx BIT LG AW T /T I
T § o w fy qri axfam W
§ ¥ fafreee arge w1 g W Ty
sy ANy Afs Y S amawe
iz 73 fog oy o T oA ¥
gk B i e g gt a@
sy ¥ Foe % T W gq e
Bwreres & o o) 9 qE gQ afew
TE & AT TA% TN FY A3 § 1 BA
STew g 9T WY Ay w930 Faw w@r
Foar wA v A€ A v §
W & Ty woE & [T T FAHA
#gg I wHIF R ™ §
i & | demema F avr v A Al
ge &) e gw § @@l ¥ ¥
¥ m ey a2 § | wwlfag Ayl
w ¥ Pafiree wrgw aad fw owe
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#® o1 Qar o wogy o eV wr
adver Fredr § Wi wr? & fao o
wT ey FOery 7

SHRI T. A, PAI: The levy price
of sugar has not gone up in fair.price
shops, If any fair-price shop is sel-
ling above controlled rate, I should like
to have defails so that I can look into
it. Fair-price shops sell other essential
commodities like sujf, maida etc., as I
have stated already, as specified by the
Government. Consumer cooperatives
eto. sell all other essential commodi-
tieg at retail prices which are fixed by
themselves in order to compete with
the market which would be a balancing
factor, Qur Ministry called a meeting
of the manufacturers and discussed
with them and they agreed to reduce
the post.budget price so that excise-re-
duction beneflts will be substantially
passed on to consumersg,

SHRI B. V. NAIK: Sir, out of these
essential commodities, with 1eference
to the question of Mr, Sambhali, one
of the major items ig the foodgrains
and, of those which are distribuied
through {he fair price shops, the major
item happens to be wheit. I want to
know whether it hag come 10 the kind
notice of the Minister that last year's
wheat which is being sold thiough
many parts of the country has deterio-
rated considerably and also whether
any complaints have come to his noti-
ce, If not whether he will kindly take
cognsance of my corplaint from the
District of North Canara right now and
withdraw the hunderds of tong of
wheat which have gone substandard
and which are good enough as cattle
feed and not good enough for human
consumption.

MR. SPEAKER : This question
should be referred to the Food Mini.
ster,

SHRI B, V, NAIK: §Sir, if you will
kindly bear with me, {his is most ra.
levant.
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MR, SPEAKER: It may be rele-
veut. But, the question iy sboup the
price and not about the deterioration
in wheat, Shri Pai is not the person to
answer this,

SHRI 8. M. BANERJEE: Sir, may

draw hig kind attention to this fact
that there are some people who oon.
ducted pada yatra in Delhi, itself and
on fhat particular day when pada
yoatre took place, the priceg came down
and the correct prices were exhibited
and the moment it was over, the
same price was again exhibited,
This has not only happened in Delhi.
But, even Kanpur followed Delhi. So,
I would like to know whether it has
been brought to the notice of the hon.
Minister that though the prices had
come down in the case of Mustard oil,
Postman oil ete., as a matter of fact,
they have again shown an upward
trend. I so, what steps have becn
taken by Government to see that the
prices do not rise—I om not talking of
retail prices—the retailers will not sell
that at cheaper rale unless the whole-
sale price is also reduced on that.

I would like to know from the hon.
Minister the steps taken in this regard.

SHRI T. A. PAI; Sir, the price of
Postman oil and others is related to
the groundnut oil price as long as basic
oil prices have not gone up. But, if
there has been any increase in it, we
shall certainly review it.

SHRI N. K. P, SALVE: I do not
know to which precise budget period
he referred it when it was said that
the prices have come down. May I
know of the Minister whether he has
studied the wholesale price inuex and
the consumers’ price index given by
the two important economic journals-—
the Economic Times and Financial Ex»-
press—which have shown an increase
in the month of April? May I also
know of the Ministers inter.ulia, whe-
ther it i attributable only to added
money supply or it is attributable ulso
to speculative tendencies and mal.
practices in distribution which are
reappearing as reported by some of the
newspapers or is it due to mere sea-
scua}l fluctuations?
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SHM T, A. PAl: We seem to forget
that the seasonal fuctuationg also
saffect the price. JIn many cases, we
have been waiting for the prices to
come down. They have come downsiea.
dily and 51 per cent of the cost of liv-
ing index is made up by foodgramns
ang therefore, wherever the foodgra-
ing prices have slightly gone up, the
cost of living index has also shown the
variation. The variation is only .2 per

cent last week and again it comes
down,

So Jong, there is no abnormal rise.
But, we would like to see what we
have to do about it

SHRI P. M. Mehta: Sir, I would
like to ask supplementaries,

MR. SPEAKFR: We have cpent
15 minutes om this. (Interruptions)

SHRI P. M. MEHTA: You do not
allow me to put my supplementary,
This is the third time that you are

not allowing me to put my supple-
mentary.

MR, SPEAKER: I am sorry. It is
unfair. Everybody should get a chance
and whosoever catches my eye should
get a chance. Next qguestion,

Manufacture of Protinex

*778. SHRT BHALJIBHA] PAR-
MAR: Will the Minister of INDUST-

RY AND CIVIL SUPPLIES be pleased
to state;

(a) whether ‘Protinex’ is a drug
item;

(b) whether the company manu-
facturing Protinex is earning excess
profits on the production and sale of
this item; ang

(¢) whether Government intend to
bring Protinex and similar items
under the price control to ensure
their availability at reasonable prices?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P, MAUR-
YA): (a) to (c). A statement is laid
on the Table of the House.

Statement

Protinex is a patented name for pro-
tain hydrolysate, which was licensed as
a drug item, under Schedule No. 22—
Drugs & Pharmaceuticals of the First
Schedule of the IDR Act, In 1971, the
company manufacturing this item ap-
plied to the Drug Control Administra-
tion of the Government of Maharashtra
to get it registered as a food item as
they were not sure of the therapeutic
value of this product. In February
1978, they have again applied and have
been re-registered by the Drug Control
Administration, for manufacture of
Protinex us™ @ drug item.

2. As a drug item, protinex would be
gubject to the Drug Price Control
Order of 1970 and the question of fixa-
tion of its price in terms of the rele-
vant order is under examination of
the Ministry of Chemicals & Fertili.
sers,

SHRI BHALJIBHAI PARMAR: I
woulg like to know from the Mimster
whether Messrs. Pfizer possess a speci.
fic indusfrial licence for Protinex and
it so, the details thereof; when the
company obtained the industrial licence
under one scheduled industry? How
have they been changing to other
scheduled industries without govern-
ment’s approval? May I further know
whether the company can do so on its
own actord? If so under what pro-
visions?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRp T. A.
PAI): Sir, I have not been able to
hear him.

SHRI BHALJIBHAI PARMAR:
want to know whether Messrs. Pfizer
obtained an Indusirial licence for
Protinex and if so, the details thereof;
when did the company obtain the
industrial licence?

MAY 13, 1978
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MR, SPEAKER: Without reading,
can you speak out?

SHR] BHALJIBHAI PARMAR; May
I know when Mr, Pfizer got the licence
under one scheduled industry? Has it
not violated it when It changed {o the
other scheduled industry?

SHRI K, 8. CHAVDA: The state-
ment given by the Minister to thiz
question discloses gevere violationg of
the acts and rules, The statement
8ays;

“As a drug item, Protinex would
ba subject to the Drug Price Contro}
Order of 1970 °

In 1970 the Protinex was marketed ag
a drug item but approval for pice
under Drug Price Control Order ha<
never been obtained. It means that
there is violation of the Essential
Commodities Act, 1955. According to
the statement Pfizer has nlso violated
the Industries Developmeni and Regu-
lation Adt, 1951. May I know whether
the Government i8 going to set.up a
one-man Commission 10 go into all
fhose violations by Messrs Pfizer? Mr.
Raman, Secretary, Industries Mianistry
is a competent man,

MR. SPEAKER: That is a sugges-
tion for action,

SHRI K 8. CHAVDA: May 1
know what steps the Government have
taken in respect o violation of this
Act?

SHRI T. A. PAI: Sir, M/s. Pfizer
who are licensed to inake Protinex had
declared it a drug for geiting a licence
in 1960. Afterwards they got it regis-
tered as a food article because they
were not sure of the therapeutic value
of this drug. In 1976 they have again
declared it as a drug. If they switch
on from drug to food article they
should get the permission of Industrial
Development Ministry under IDR Act.
They have not done it and, as such,
vidlated _the Act. Secondly, ‘hey
should have got the price fxed under
Drug Price Conirof Order which they
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Bvave nof done, and, s such, have vio-
1ated on this account also. Further
they hsve produced in excesg of the
Heensed capacity and, as such, have
viclated on this account also. The
Minisiry of Chemicals have been asked
t0 go into the entire question of these
violations,

DR. RANEN SEN: Sir, the question
of M/s. Pfizer violating the rules and
the provisions of the Act has been
raised in this House for at least four
to five times but the Government’s
answer wag that the matter is being
considered. After the statement made
by the "hon'ble Minister it becomes
clear that they have violated on
several accounts. May I know when
the Government came to know about
these violations and affer having to
know about these violationg what con-
crete steps were faken against this
company?

SHRI T. A. PAI: The violalions
were taken note of by us when certain
Members brought them to our notice.
We find that the Drug Administrafion
of Maharashtra was involved in 1it, be-
cause they had at one stage declared
it as a food agrticle and at another
declared it as a drug. So the question
will have to be locked into for what
purpose and for what reasons this
‘was done, and whether the company
was authorised fo increase their pro-
duction at any time. These are matters
to be looked into before any prosecu-
lion can Be launched. The matter has
now been referred to the Ministry of
Chemicals and PFertiliserg to take
necessary action,

DR. RANEN SEN: For more than
& year this is pending.

SHRI K. 8. CHAVDA: They de-
clared it as a food article in 1971,
‘What have you been doing regarding
the Drug Price Control Order in 19707

MR: SPEAKER: Shri Bibhuil

Mishra.
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off Forqfer poyr @ wsaas oY, s
T QAT AT &w it &Y o Yo T
gfo weTar § frATr | ¥fvw wEtw
A X erwzx WM EW AT Ay
gemred FT 27 § 5 g ¥ TAT N
FH A U TAF AT Ade §, AR
grwarrc d FATE gy Ffam
TCEAIN GAF 1w AW E fr
¥ FmEm et §w N ow A B,
T ST HNY 57 A AW AR ¥ Ferew
T8 T Y, wr FTY E 1 A AL AN
¥ gar Py Py &, T gz & agw
¥ aveiafrgr & o sar AvE
¥ I GEY & smeWad? W
gr FaY aTF FN A WA AT
verarelt ¥ sgar At & afvgd
Y=g Ay faar 797

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI P. C.
SETHI): As my Ministry has been
mentioned, I took the permission of
the Minister and I would seek your
permission to clarify this.

As far as the original licence of the
company is concerned, they took it
as a licence for manufacture as a
drug item. From 1960 to 1970, they
were selling it as g drug item. The
price was fixed; after 1963, no price
increase was given, but the price was
fixeq under the 1963 (onirol
Order. From 1970 onwards the
Maharashtra Government gave them
permission to sell it as a foog article.

SHRI K. 8. CHAVDA: In 1971

SHRI P. C. SETHI: 1971. Accord-
ing to the Maharashtra Act, the
Maharashtra Government is fully
authorised to do it. But as far as
the party is concerned, they should
not have relied only on the permis-
sion of the Maharashira Government;
they should have approached the ID
Ministry for change of the drug pro-
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duct, They have not done so. So
as Shri Pei has said, they are not
wholly responsible or accountable to
us on all the counts. As for the
violation of the I(DR) Act, Shri Pai’s
Ministry is concerned; as far as, the
Drug Control price is concerneg or
excess production is concerred, it is
the concern of my Ministry,

SHRI K. S. CHAVDA: The Essen-
tial Commodities Act is also there, e
is responsible for both.

MR. SPEAKER: Next question.

Central Sector Scheme to save the
State of Orissa against flood Devasta-
tion.

*778-A SHRI ARJUN SETHI. vill
the Minister of ENERGY be pleased to
state:

(a) whether the State Government of
Orissa have suggested to the Centre to
spare 50 per cent of its share of the
power to be generated at Bhimkund
after its completion, for implementing
stage I of the project, as a Central sec-
tor schemes to save the Siate against
flood devastation; ang

(b) it so, reaction of Government in
this regard?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) Yes, Sir.

(b) Bhimkund is a multipurpose
project envisaging irrigation, flood
control and gemeration of power.

It is not proposed to take up this
project for implementation in  the
Central Sector for the present.

SHRI ARJUN SETHI: The river
Baitharini in Orissa i1s now consider-
ed a river of sorrow. Since the
State Government's ways and means
position is not satisfactory, they
have suggested to the Government of
India to execute this project and
they are prepared to forego 50 per
cent of the power to be generateg in
this dam to the Centre. They have
further suggested that if the Govern-
ment of India would like to have dis-
cussion regarding this matter, they

MAY 12, 1078

ment of India are prepared at least
to have discussion with the Govern-
ment of Orissa to finalise or formu.
late modalities to execute this pro-
ject so that the flood destruction 1is
minimised?

SHRI K. C. PANT: The profec.
report for stage I of the Bhimkund
project had been sent to the Central
and water Power Commussion and
the Commission sent its comments to
the State government in September
1875, replies to which are awaited
from the state government. At this
stage all I can say is that the techno-
economic viability of the scheme will
have % be determinej before a finel
view can be taken on the scheme as
a whole and its implementation is
concerned. As for discussions with
the Orissa Government, even without
the hon. Member’s recommending, we
always do have discussions with the
state governments.

SHRI ARJUN SETHI: My original
question was addressed to the minis-
try of agriculture because this s
a flood Control measure and & part
of the Project is concerned with him.
They should at least invite the state
government for a discussion and chalk
out plan for executing this project
because it is a serious matter and
every year floods are causing destruc-
tion of an alarming extent.

MR. SPEAKER: You should ask
the State government to come here.

SHRI ARJUN SETHI: They have
already ‘written to the ministry of
agriculture and irrigation as well as
the ministry of power, so they should
communicate #heir willingness in re-
gard to this matter.

SHRI K. C. PANT: It I need to
reiterate it, I axpress my willingness
to meet the state government asny
time they want.
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Uilisation of Fanlis cléared 10 Swiss
Md Abroad

*782. SHRI SHASHI BHUSHAN:
Will the Minister of HOME AF.
FAIRS be pleaseq to state:

(s) whether Government are aware
that huge amount of money was
cleared to Swiss Aid Abroad by the
Reserve Bank of India for educational
purposes;

(b) if so, the amount thereof and
when was it paid and whether it
was paid to political persons;

(¢) whether that money wag actual-
1y utilised for the educational purposes
only; and
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(d) # not, how the money was uti-
lized and the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and
(b). Government are awarce that fin-
ancial faid for certain educational
institutiong in  Maharashtra and
CGujarat hag been received through
the normal banking channels from
Swiss Aid Abroad.

According to information available
to the Government, the following
amounts have been received sinece
1968,

Name of recipient Amlgsunt Year Purpose

(i) Shri Lalbhai D. Naik.r/o 2,50,000 1968  For construction of an Ashram

Navsari, Valsas!, Gujarat. building at Village Ambbetl
Taluka Dharampur, Districe
Valsad.

(it) Sh. Babubai J. Patel, Presi- 3,80,000  1972-73 For_construction of Bhartiya
dentof Bhartiya Utter Bunjadi Uttar Vicyalaya and its hotte]
Trust at Village Agashi, distt.

Bulsar.

(iii) Ambheti Gram Sewa Kendra,  2,84,000 1969~70 TFor cdevelopment of Bunjadi

Gujarat. & 1972~73 Vikas (rural scheol).

(¢) and (d). Government has no
specific information regarding mis-
utilisation of the financial aig@ given
for educational purposes,

oft oifir AW weom Y, , K w
arraT argat g fr faam ge date =
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o7 qF ez fomefer fggenw
Fwgar ¥ ? wor agadrd v gl
o ST & fary oF oA ford-
Rfexr gt Ay ! ww o vl

§ v oew fatmgeyr & v &
FAIT AR, fmqg ur  duls,
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SHRI F. H. MOHSIN. I have uo
information as regards the directors.
One Swisg representativia is staying
here in Almora, U.P, and his name 18
Pierre Oppliger. Of course, beyond
this, they have been giving aig to
various institutions since 1960. There-
was agreement between the Govern-
ment of India and the Government
of Switzerland regarding the entry of
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relief supplies and packages into the
country. But, anyway, this financial
aid has been coming since 1860 to
this country. As the hon. Members
are aware, there was no regulation
in regard to the entry of foreign
money into India for these charitable
institutions. Recently we have pass-
ed an enactment, that is, the Foreign
Contribution Regulations Act. Be-
fore that there was no law in exist.
«ence io regulate the inward remit-
tances of money.

SHRI K, S. CHAVDA: He has
mentioned the names of others, The
names of the ruling Congressmen
have not been given.

&Y WAA WY WIATL © AT G HaAY
= 29 & dar faar 1
(Interruptions)
WRITTEN ANSWERS TO QUESTIONS

Sale of Lang by former Maharaja of
Bbavnagar

*775. SHRIMATI PARVATRHI KRI-
SHNAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that the former Maharaja of Bhavna-
gar hag sold about 40 thousand acres
of land both agricultural and urban;
and

(b) it so, the steps Government
have taken against guch transactions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The informetion has been called for
from the State Government and will
be laid on the Table of the House
&8 soon as it §s received,

~Cost of Generation of Power from O1}
Fuel at Neyvell N

*779. DR. K. L, RAO: Wil} the
Ministey of ENERGY be pleaseq to
state:
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(a) the cost of peneration of dDawer
from the oil fuel generstor units at
Neyveli and from lignite fuel geneva-
tor gets; and

(b) the reasons for using oil es fuel
when the prices of oil are high?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) The ave-
rage cost of generation of power at
the lignite fired units and the ofl
fired units of Neyveli Power Station
for 1975-76 wes as below:—

Lignite based power—12.107 p./
Kwhr,

Qil based power—32.682 p./
Kwhr,

(b) To meet the acute power short-
age in Tamil Nadu two units of
50 MW each of the Neyvelj Power
Station are being operated on oil as
the lignite fired units are under-
utilised due to non-availability of
adequate quantity of lignite. How-
ever, the units are proposed to be
reconverted to lignite firing by 1979
80 when adequate lignite will be
available to fully feed the power
station.

Manufacture of Crankshaft by Foun-
dry Forge Plant of HEC, Ranchi

*781. SHRI RAJDEO SINGH: Wil
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether India’s first Crank-
shaft has been, manufactured by the
Foundry ¥Forge Plant of the Heavy
Engineering Corporation, Ranchi;

(b) whether earlier the component
was being imported from USA; and

(c) whether Heavy Engineering
Corporation, Ranchi will be able to
produce the required number of
Crankshafts in a year or two?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A,
PAI): (a) HEC for the first time pro=-
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Jocomotives, amaller crankshafts were
already being manufactured in the
country.

(b) Yes, Sir.

(¢) Production of Crankshafts is
being increased progressively and
HEC expects to meet the Railways
projecteg requirement of 150 Nos. of
B@ crankshafts per year by 1978-79.

Fundg allotteg for the Development of
North Bengal and@ Backwarg Districts

of West Bengal

*783. DR. RANEN SEN: Will the
Minister of PLANNING be pleased
to state:

(a) how much money Government
hag allotted for the development of
North Bengal and other backward
districts of West Bengal for the cur-
rent plan period; and

(b) what was the demand of the
West Bengal Government for this
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI SANKAR GHOSE): (a)
and (b). The Planming Commission
approves outlayg for various heads
of development for the State Plan
as a whole. Allocations for indivi-
dual districts are made subsequently
by the concerned State Governments.
However, in the case of West Bengal,
under the Plan Head ‘Special and
Backward Areas’, which ipcludes
North Bengal, an outlay of Rs. 150
lakhs hag been approved against
Rs. 863 lakhs proposed by the State
Government for their Annual Plan
1976-77. This includes an outlay of
Rs. 33 lakhs for North Bengal. Subse-
quently, in their Budget the State
CGovernment have raiseq the alloca-
tions under this head to Rs. 217 lakhs.

825 L.8—2
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This includes w provision of Re.
crore for North Bengal.

The above provision is in addition
to fundg which will flow to these
areas from other sector programmes
and the hill and tribal sub-plans.

Irrigation Plang for Bihar

*784. SHRI RAM BBAGAT PAS-
WAN: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have
cleared recently two irrigation plans
for Bihar; and

(b) it s0, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI SANKAR GHOSE): (a)
Yes, Sir. Two irrigation schemes,
namely, Dakranalla Pump Scheme
(Phase-I) ang Surajgarha Pump Canal
Scheme have been cleared by the
Planning Commission during April,
1876. |

(b) The salient features of these
twy projects are indicated in the
Statement laid on the Table of the
House.

Statement

1. Dakranalla Pump Scheme (Phase~
n:

The project envisages lfting of
8.81 cumecs of water from Ganga to
irrigate 17,343 hectares in Monghyr
district. The pumping 1s proposed to
be done in two stages. The first
stage pumpg to lift 8.61 cumecs by
15.4 metres are located about 4.8 km.
south of Monkhyr town at the conflu-
ence of Dakranalla with Ganga. The
gsecond stage pumps to lift 6.8 cumecs
by 13.1 metres are located about
113 kms. south west of Jamealpur
railway station. An embankment is
proposeq to be constructed on the
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Kiul (Havohar) river to aford flond
contro]l in the comtmand o2 fhe Dakra
Nalla scheme. The scheme is esti-
wnated to cost Rs, 849.24 lakhs,

2. Surajgerha Pump Scheme:

The scheme, estimated to cost Rs.
11232 lakhs, envisageg kharif irriga-
tion in the district of Menghyr by
litling 8.4 cumecs of water from yiver
Harohar, a tributary of Ganga. The
culturable commanded amrea is 4,125
hectares and will irrigate 3302 hec-
tares annually.

Surrender by Underground Rebels
., In Nagaland, Misoram and
Arunachal Pradesh

*785, SHRI SHANKERRAO SA-
VANT; Will the Minister of HOME
ATFFAIRS be pleased to state:

(a) the number of underground
rebels in Nagaland, Mizoram and
Arunachal Pradesh who have sur-
rendered during the last twp years’

(b) the number
underground;

of them still

(c) whether the surrendered per-
sons have been taken into custody;
and

{(d) the precautiong taken to see
that they do not revert to their jlle-
gal activities?

THE MINISTER OF HOME
AFFATRS (SHRI K. BRAHMA-
NANDA REDDI): (a) According to
information available with the Govt.
©of India, 1236 underground in Naga-
Jand and 274 underground in Mizoram
came overground during the two
calendar years 1974 and 1075. Aruna-
chal Pradesh hags been peaceful and
has no underground.

(b) No authentic figures are avail-
sble,
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for grainful employment and econo-
mic rehabilitation of such persons.
These include providing Govt. jobs
for those found fit, rehabilitation on
land, giving of agricultural loans/
grants, vocational guidance and re-
habilitation grants in cash Those
who want to go for higher education
are also encouraged to do so. Their
proper rehabilitation and their return
to the normal life in the village and
society is encouraged so that they
abjure once for all the path of
violence However, where necessary
surety/undertaking 1s obtained at the
time of their coming overground.
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DVC dues outstanding against Cal-
cutta Electric Supply Corporation

*87. SHRI INDRAJIT
Will the Minister of
pleased to state:

GUPTA:
ENERGY be

(a) whether his attention has been
drawn to the complaint by the Chair-
man, DVC that arrears amounting to
Rs. 6 croreg are due to the DVC
from the Calcutta Electric Supply
Corporation;

(b) whether DVC power genera-
tion costs 14.1 paise per unit whereas
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it is gold to the Calcutta Electric
Supply Corporation for 12 paise per
unit but CESC chargeg from the pub-
lic 20 paise per unit; and

(c) if so, whether Goverament
propose to check such profitesring
in a public utility gervice?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) Yes, Sir.

(b) and (c). As per the informa-
tion furnished by the Damodar Valley
Corporation, the cost of sale of energy
during 1975-76 is estimated to be
14.9 p/kWH. The average rate charg-
ed by the Damodar Valley Corpora-
tion from Calcutta Electric Supply
Corporation varies from 15.5 to 16.5

p/kWH depending upon the load
factor.

The rate charged by the Calcutta
Electric Supply Corporation varies for
different categodies of consumers.
According to the audited accounts of
the Calcutta Electric Supply Corpora-
tion for 1970-71 to 1974-75 its clear
profit in any year of account did not
exceed the reasonable return per-
mitteq under the Electricity (Supply)
Act, 1948. If the clear profit of the
Calcutta Electric Supply Corporation
in any year of account exceeds the
amount of reasonable return, neces-
sary action will have to be taken by
the State Government as required

under the Electricity (Supply) Act,
1948.

Growth of Industrial Production

*788. SHRI M KATHAMUTHU:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to
state:

(a) whether Government expect
an eight to ten per cent growth in
industrial production during the year
1976-77: and

(b) if so, the factors likely to
contribute to achieve thig target?
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THE MINISTER OF INDUSTRY
AND CIVIL, SUPPLIES (SHRI T. A.
PAD: (a) and (b). Yes, Sir. The
objectivé conditions justify an ex-
pectation of rate of growth of 8 to
10 per cent in industrial production
during 1976-77. Ap achievement of
this ordey would depend upon the
industry taking adventage of oppor-
tunities of growth that have been
created as a result of favourable agri-
cultural gituation, favourable supply
situation in respect of critical inputs,
such as coul, steel elegiricity, etc,
and recent Government policies and
initiative for boosting up industrial
production,

Fall in Production of Light Engineer-
fng Goods

*789. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state:

{a) whether production in many
units producing light engineering
goods has recorded sharp fall during
the calendar year 1975; and

(b) if so, the factual position and
factors responsible for this fall?

THE MINISTER OF INDUSTRY
AND CIVIL: SUPPLIES (SHRI T. A.
PAI): (a) and (b), It ig observed
that by and large most of the light
engineering industries have shown a
positive growth rate during 1975 as
compared to the year 1974.  There
has, however, been a decline in pro-
duction in some of the light engineer-
ing industries such as auto ancillaries,
ball and roller bearings, high tensile
fasteners and consumer durables. The
reasons for fall in production in each
of the sectors are specific to those
sectors, e.g., ball end roller bearings,
high tensile fasteners and auto-ancil-
laries ‘being related to shortfall in
automobile production and consumer
durableg due to shift in demand pat-
tern, consumers’ preference, etc.
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Ve of Oand invivad of OB by
Textilo Milis and Infasiries

*790. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of
ENERGY be pleasegd to state:

() whether Coal India Ltd. has
initiated discussion with textils mills
and industries on a programme of
converting these from oil-base to coal-
base;

(b) if so, whether it will help to
save foreign exchange; and

(¢) whether conversion from oil
to coal would reduce fuel costs?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.
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1 2
1965 56
1966 53
1967 52
1668 38
1969 55
1970 50
1971 54
1972 54
1973 73
1974 70
1975 71
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Eradication of Untouchability

*792. SHRI VASANT SATHE: wWill
the Minmister of HOME AFFAIRS be
pleased to state:

(a) whether Government are con-
sidering a multi-pronged approach
for effeclive eradication of untouch-
ability on the basis of the recom-
mendations of the 38-day seminar
organised by Andhra ¥Pradesh State
Harijan Conference in April, 1976;
and

(b) if 8o, the action taken or pro-
posed to be taken for removal of un-
touchability?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) and (b). The
Seminar organised by Andhra Pra-
desh State Harijan Conference in
April, 1976 adopted wvarious resolu-
tions for the welfare of Scheduled
Castes, Working Group-I of the
Seminar on “Social Reforms” made
w number of recommendations which
among others include amendment of
the Untouchability (Offences) Act
ang setting up of a machinery at
State level for the enforcement of
varioug provisions of the Act.

A bill seeking the smendment of
the Untouchability (Offences) Act,
1955 viz.,, the Untouchability (Offen-
ces) Amendment and Miscellaneous
Provision Bill, 1972 is already before
the Parliament The bill seeks to
ensure better jmplementation of the
provisions of the Act and to provide
for more stringent punishment for
untouchability.

Other recommendations of the
working Group are at various stages
of examination in the State Govern-
ment.

Setting up of industries in West
Bengal

*793 SHRI H N. MUKERJEE:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government propose t0
open new industries in West Bengal
in the current Plan period; and

(b) it 8o, the number of industries
to be set up in private gector in West

Bengal?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) Yes, Sir. 102 letters of
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intent and 43 indystrial licences were
industrive (Develop-

fssued under the

mint &'Hegulation) Act, 1051 durisg
fhe Calendur yesrs 1974 and 1975 for
settifg up new ihdustrisl undertakings
in West Bengal State,

{b) Out of these 93 letters of in-
tent and 393 industrial Ycences were

issued for the setting up of new
industrial units in private sector in

West Bengal.

Utllization of capacity in industries

*784. SHRI N. E, HORO: Will the
Minister of INDUSTRY AND CIVIL

SUPPLIES be pleased to state:

(a) whether Government have made
a gtudy of the unutilised industrial
capacity in the large and small scale
sectors;

(b) if s0, to what extent non-
utilised capacity exists 1n indusiry,
and

(c¢) measures Government propose

to take to ensure full utilisation of
the capacity?

THE MINISTER OF INDUS™®*"
AND CIVIL SUPPLIES (SHRI T. A.
PAD): (a) and (D).

growth rates in major
Inoked after by the Directorate Gene-
ral of Technical Development is laid
on the Table of the House {Placed
in Library. See No LT-10843/78].

It may be seen that capacity utilisa-

tion in a number of industries has
improveg in 1975 as compared to

1974 However, capacity utilisation

ratiog by themselves go not present
a complete picture wnd shoulq be

studied along with the growth rates

obtaining in the industries. Thus, for

instance, the capacity utilisation may
present a declining trend even when
the growth rate achieved by the in-
dustry is quite good. This heppens
whef additional ecapacity comes on

. MAY & U

A statement
showing capacity utilisation and
industries

[ Writtan Akswevy M

ground but the ‘bulld uwp of produc-
tion from ihis new capacity takes
ime and is not proportional. Simi-
larly many of the engineering induy.
iries have established combined capa-
cities, for various items ang depend-
ing upon the demends and orders
placed with them they plan their pro-
duct mix with a view to maximising
their output. However, for the pur-
poses of registration/licences, they in-
variably express their optimum capa-
city{ in each o these items. This
explains the relatively low utilisation
ratios obtaineq in such industries,

The Small Industries Development
Organisation (SIDO) in collaboration
with the State Directorate of Indus-
tries had conducted a nation-wide
Census of Small Scale Industries in
1974 for reference year 1972, which
hag revealed about 53 percent capa-
city utilisation in this =ector.

(c)It hag been Government's
constant endeavour {o see that the
existing industrial capacities are
better utilised. Towards this aim,
Government have taken various steps
such as liberalisation of industrial
licensing procedures for diversifying
production, simplification of proce-
dures for import of raw materjals
and components, removal of cons-
traintg like shortage of wagons, both
for movement of raw materials and
finished products.

Small Scale unity having capacity
utilisation 20 per cent and less would
be given particular attention in re-
gard to provision of technical assist~
ance through the extension services
net work of Small Industries Deve-
lopment Organisation (SIDO). Capa~-
city utilisation is likely to increase
with the increased avmilability of in~
digenoug raw mmterials like iron and
steel, aluminium ang other non-
ferrous metals and ag & consequences
of availability of raw material, libe-
ralised imports and credit policies of
the Government in favour of small
scale industries,
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Involvement of officers of Marketing -

Inspection Directorate, Cochin and
Madras in R.S.S. activities

3787. SHRI VAYALAR RAVI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that some of the senior officers of the
Marketing  Inspection Directorate,
Cochin and Madras are involved in
the RSS activities; and

(b) if so, the steps taken to prevent
such activities?

| THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

] FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE
REFORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) Government are
aware of the allegation that some
officerg of these organisations are in-
volved in RSSS activities.

(b) A close watch is being kept
for appropriate action under law
against persons found involveq in
such activities,

Shifting of Headquarterg of Hindnstan
Paper Corporation from Delhi to
Calcutta

3 3788. SHRI AMBESH: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the Headquarters of

the Chairman and the Financial Dir-

~ ectors of the Hindustan Paper Corpo-

ration are peing shifted from Delhi to
Calcutta;

E (b) if so, the reasons therefor: and

(c) whether private consultants have
been appointed in preference to Engi-

. neers India Limited by the Corpora-
tion; ang if go, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). Keeping in
view the consideration of smooth
functioning of the Hindustan Paper
Corporation Ltd.,, the need to take as
much of the office outside Delhi as
possible, and early and effective im-
plementation of the various projects
undertaken by it for which a close
liaison is needed with the equipment
manufacturers, who are mostly locat-
ed in Calcutta, and the fact that
substantial quantities of purchases
are organised from Calcutta, it has
been decideg to shift the following
divisions of the Corporation to Cal-
cutta:

(i) Project implementation and
Engineering Division.

(ii) Purchase Division.
(iii) Sales Division,

(iv) Finance and Accounts Divi-
sion.

(v) Chairman’s Office.

(c) The Hindustap Paper Corpora-
tion invited tenderg from six reputed
firms of consultants including Engi-
neers India Ltd., for carrying out
detailed engineering work required
for the Kerala Newsprint Project.
After comparison of the offers made
by these firms, taking into account
the prices quoted, and experience in
the paper & pulp industry, the Cor-
poration decided to appoint a private
Indian Consultant.
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Self-employment gchemes foy Ex-
Servicomen '

3791. PROF. NARAIN CHAND
PARASHAR: Will the Minister eof
DEFENCE be pleased 1y state:

(a) whether Government have taken
a decision on the plan to help the
Ex-servicemen for undertaking self-
employment schemes in the field of
agriculture, horticulture and industry
by setting up small projects;

{b) it so, whether the financial
assistance is made available to the
Ex-servicemen on a prierity basis so
as to undertake such units/projects;
and

(c) a briet outline of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J, B PATNAIK): (a) to (¢). Under
existing arrangements the skills
attaineq by the ex-servicemen during
their service are being developeq and
utilised to meximum practicable ex-
tent by giving them technical train-
ing inf highly skilled tradeg at the
Indusirial Training Institutes where
5 per cent seats are reserved for
them. They are also given training
to engage in self-employment in agri-
culture and wallied fields like bee-
keeping, poultry-farming, animal
husbandry etc. They are being en-
courageg to form co-operatives for
engaging in these flelds apd also in
motor transport by giving them ade-
quate financial agsistance in the ghape
of loans, These loans are granted
from the Special Fund for Reconstruc-
tion and Rehabilitation of Ex-service-
men, to the co-operativeg of ex.ser-
vice personnel or individuals whe
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submit fnancially soyngd .schemes sub-
jeot to the following conditions:—

¢a) The loam ghall not exceed
the subscribed capital of the
venture of the inhdividual/co.
operative,

(b) In the cese of tramnsport vehi.
cles, the lean ameunt shall
not exceed $8 per cent of the
cost of the wvehicles.

(c) Tke loan shall be secured
against mertgage of perma-
nent assets of the enterprise/
co-operutive, ag well as sure-
ties.

(d) The loan shall normally be
granted enly once. Grant of
second loap may only be
comsidered when the purpese
for which the loan wag first
sanctioned has beea fully
fulfilled and the amount of
loan sanctione@ hag been re-
paid in full including the
interest due thereon

(e) In gpeciel cases the loan may
be sanctioned upto 50 per
cent; of the investment de-
pending upon the soundness
of the scheme,

(f) The loan shall be liquidated
in annual instalments not ex-
ceeding 15 depending on the
nature of income and resour-
ceg of the venture and the
repayment shall begin only
after one year of the receipt
of loan.

(g) The rate of interest for loans
exceeding Rs. 2,000/~ from
the Centrel Fund shall be
at the rate of 6 per cent.
No interest ghall be charged
on loans upto Rs. 2,000/-.

(h) In the event of default in

repayment of the loan
amount or non-compliance of

Written Answers 5o

the terms & conditions, the
amount outstanding with in-
terest thereon shall be re-
coverable from the society/
individual on lump-sum basis.

2. The Government have w new
Scheme under consideration for help-
ing ex.serviceme: to set up indus-
tria] enterprises by providing them-
‘margin money’ which would enable
them to get loans from banks and
financia] institutions. The question of
establishing suitable organisation for
this purpose in a few industrial cities
where there ure large concentrations
of ex-servicemen is at present under
consideration ip consultation with
some State Governments.

Insurance Scheme for Army Persounel

3792.SHRI RAM PRAKASH' wil}
the Minister of DEFENCE be pleased
to state:

(a) whether Government have in-
troduced any insurance scheme for
the Army personnel; and

(b) if so, the main points of the
scheme?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL) (a) Yes, Sir.

(b) Under Army Group Insurance
Scheme, introduced with effect from
1st January, 1976, all officers and
personnel of the Army are compul-
sorily insured against death including
death in war. The contributions re.
covered from Other Banks, Junior
Commussioned Officers and Commis-
sioned Officers are Rs. 5, Rs. 10 and
Rs. 30 per month respectively against
which the insurance cover of Rs. 5000,
Rs. 10,000 and 30,000 is provided to
them i1n the same order. Out of
these contributions, a portion is paid
to the LIC for providing the insurance
cover and the rest of the amounts are
accumulate to constitute a savings ele-
ment and invested in nationalised”
banks to ears maximum interest. Ims
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the event of death, the smoubt of in-
surance ds Indicated ahove plus the
savings element together with interest
thereon is payable to the  eligible
hetrs. On retirement, the personnel
receive the total savings to their credit
{based on their length of service and
actual  contribution towards the
scheme) and interest thereupon. Thus
the scheme helps the family in the
event of death of personnel in service;
and towards resettlement of person-
ron retirement,
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Report of National Sample Survey
regarding persons living below
Poverty Leve]

3704. SHRI SAMAR GUHA: Wil
the Mimser of PLANNING be pleased
to state:

(a) whether Government have re-
ceived the report of National Sample
Survey regarding percentage of per-
sons living below poverty level 1n
different States;

(b) 1t so, facts thereabout,

(c) whether the findings of the
National Sample Survey tally with
the earlier findings of the Planning
Committee,

(d) i not, facts thereabout, and

(e) whether these figures about the
persons living below poverty level are
proposed to be considered by the
Planning Commuttee in regard to for-
mulating its policies?

THE MINISTER OP STATE IN THE
MINISTRY OF PLANNING (SHRI
SANKAR GHOSE): (a) No. Sir. The
National Sample Survey have not pre-
pared such a report

(b) to (d). In view of (a) the
quesetion does not arise.

(e) In view of (a) above the quas-
tion does not arise. However, the
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veports of the Nptional Sample Survey

on ponsumer expenditure and other

subjects are continually analysed in
the Planning Commission.
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Indusiries in Backward Disiricls

3798. SHRI 8. R, DAMANI: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the type of industries which
have come up in backward districts
during the last year in large, medium
or small sectors;
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(b) the extent of thelr potential to
increase industrial production, employ-
ment and economic prosperity of the
areas; and

{c) steps being taken to accelerate
industrial development in backward
districts?

THE MIINISTER OF STATE IN THE
MINISTRY OPF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P. SHAR-
MA): (a) ang (b). A recent review
hag revealed that the following types
of units have come up and have avail.
ed of investment subsidy in the back-
ward districts:—

1. Food  Processing Industries—
such as oil mills, dal mills,
atta  chakies, ice-creams,
cashew processing, bakery,
cold-drinks, food preserva-
tion, ete.

2. Chemical 1ndustries which in-
clude fatty acids, detergents,
soap, agarbaties, carbides and
other chemicals compounds
ete.

8. Furniture units which mainly
include wooden furniture,
ete.

4. Mechanical engimeering indus-
tries such as spare part units,
printing  presses, repairing
workshops, agricultural im-
plements, and a number of
other items,

5. Paper products,

6. Textile and Handlook—these
include hoslery, readymade
garments, bandages, cotton
and silk yarn, etc.

7. Printing.

8. Electrical industries.

9. Miscellaneous industries which
are not covered under any of
the gbove groups.

The extent of their potential of in-
dustries in backward areas to increase
production, employment and economic
prosperity is being assessed and the
details are expected to be available in
the near future,
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{¢) At present the following conces-
wons/incentives are  available to
iptrepreneurs locating their industries
in backward areas of the country:—

(1) Central Scheme of Invesiment
Subsidy ;

Under this 10/15 per cent investment
subgidy is given to entrepreneurs lo-
cating their industries in 104 districts
in the country selected on the basis of
8 districts in backwarg States and 3
districts in other States.

{2) Concessional jinance facilities
by the ALl India Term Lending finan.
cial institutions;

Under this scheme entrepreneurs
locating industries in 246 backward
disiricts of the country get conces.
sional rate of finance which is around
9% per cent and a longer Dperiod of
amortisation and certain other facili-
ties,

(3) Central Transport Subsidy
Scheme:
Under this Scheme, States with

difficult rail communication in the
North Eastern Region, Jammu and
Kashmir, Himachal Pradesh and hilly
areas of UP. get 50 per cent of the
cost of transportation of the raw
‘material and finished products upto a
prescribed rail head.

(4) Tax Concessions:

Certain income-tax concessions
have been granted for locating new
industries in backward areas under
Section 80 HH of the Income Tax Act.
The main purpose of the concession {s
that where a new Industrial Under-
taking starts production on or after
1st January, 1971, it would be eligible
for 20 per cent deduction from profits
for the calculation of income-tax.

Besides small industries Develop-
ment Organisation is placing special
emphasis on entrepreneurial develop-
ment in backward areas through pro-
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vision of {ntensive extension services.
Guidelines have been issued to Small
Industries Services Institutes for
giving preference to backward areas
in regard to techno-economic survey,
intensive campaigns, seminars and
conferences, organising training cour-
ses, providing on ihe spot techno-
managerial assistance, follow-up of
identified projects ete.

Power shorfage in Gujarat

3799, SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will1 the Minister of ENERGY be

pleased to state:

(a) the names of the Districts of
Gujarat State which have suffered
power shortage during the last three
yearg continuously;

(b) the reasons therefor; and

(c) the steps taken by the Govern-
ment to solve the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) No
district of Gujarat State has suffered
power shortage continuously during
the last three years.

(b) and (c). Do not arise.
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Intrusion by foreign fishing vessels in
Indian Waters

3801. BHR] B. 8. BHAURA: Will the

Minister of DEFENCE be pleased to
state:

(a) whether the intrusions by the
foreign fishing vessels are conifinuing
into the Indian territorial waterg in
the Nicobar region; and

(b) if so, the fact thereof and what
measures are proposed to be taken to
check such intrusions?

THE MINISTER OF DEFENCE
(SHRI BANSI LAL): (a) There has
been no incident after September, 1975.

(b) Does not arise.

Apprehension of Foreign Exchange
Racketeerg in Delhi

3802. SHRI PRABODH CHANDRA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether five foreign exchange
racketeers from Delhi have been ap-
prehended recently; and

(b) if so, the nature of their acti-
vities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT of PERSONNEL AND
ADMINISTRATIVES REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b). The reference in the
question presumably is to the reports
which had appeared, ir March 1978, in

| N 1R 10987
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some Delll newspipavs, -dome of
which made mention of aivests of vac.
ketoers. This case relatad to pilter,
age, in coliusion with certain postal
employees, of foreign exchange instru-
ment from postal articles, in connec-
tion with which some arrests were
made by the Delhi Police which is
taking further action in the matier.

Development of backward districts in
Blhgr

3803. SHRI N. E. HORO: Will the
Minister of PLANNING be pleased to
state:

(a) whether the Council of Scienti.
fic and Industrial Research hag select-
ed some backward districts for deve-
lopment in the State of Bihar; and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SANKAR GHOSE): (a) During the
course of get-together of Research
and Industry held at Patna on 14-15
April, 1976, it was suggested to the
Bihar Government to make specific
recommendations by giving some
names of backward, districts in the
State for development through the
application of Science and Technology.
Out of these districts one would be
selected by the Council of Scientific
and Industrial Research (CSIR) after
careful survey and scrutiny for the
purpose in the first instance.

(b) The object of this adoption is
to bring science and technology to the
doors of the people, who need it, to
uge the local materials and men, to
provide gainful employment, to involve
the people of the district to help them-
selves. to harness science and tech.
nology to accelerate the development
process and to integrate science and
society. The development will relate
to all walks of life, namely agriculture,
health, industry, communications and
transport, etc.
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Afrocities on Harijans in Mekhampur
village, district Meerut, U. P.

3804. SHRI B. N. REDDY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn towards crimi-
nal misdeeds by landlords with the
collaboration of bureaucrats on Wari-
jan families belonging to Mokhampur
village in Meerut District, Uttar Pra-

desh; and

(b) if so, the steps proposed to be
~ taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AD-
MINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b). Some allegations in this
regard have come to the notice of
Government. According to informa-
tion received from the Government of
Uttar Pradesh, the allegations have
been looked into and found to be in-
correct.

Central Assistance for publicity among
Scheduled Castes and Scheduled Tribes
in Madhya Pradesh

3805. SHRI R. S. PANDEY: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

~ (a) whether larger Central assist-
ance to step up publicity efforts among
Scheduled Castes and Scheduled Tribes
in Madhya Pradesh has been urged
by Madhya Pradesh Government; and

(b) if so, the decision taken by Gov-
ernment thereon?

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING  (SHRI

VIDYA CHARAN
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SHUKLA): (a) and (b) The Informa--
tion Minister of Madhya Pradesh in
the course of his speech at the 13th
Conference of Information Ministers
held on April 6, 1976 advocated higher
budget allocations for publicity effort
in Madhya Pradsh, specially in view
of the fact that a large proportion of
its population consisted of Scheduled
Castes and Scheduled Tribes. It is
entirely for the State Government to.
provide funds for their different de-
partments and schemes.

Per Capita consumption of Electricity
in Bihar

3806. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY rpe
pleased to refer to reply given to Un-
starred Question No. 1323 on the 28th.
January, 1976 regarding per capita
consumption of electricity in the coun--
try and state:

(a) the per capita consumption' of
electricity in the rest of Bihar in the
background of North Bihar having
11.02 kwh and All India average being
99.3 kwh; and

(b) the brek-up, of the 61 rural
electrification schemes and cost there-
on between North Bihar and the rest
of Bihar.

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
information is being collected and-
will be laid on the Table of the House.

(b) The break-up of the schemes
sanctioned by Rural Electrification
Corporation for Bihar State Electricity
Board during 1973-74, 1974-75 and’
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61 36'13 (d) whether the other developing

Enquiry against Managing Director
of NIDC.

3807. SHRI 8. A. MURUGANAN-
“THAM: Will the Miniser of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to refer to the reply given to
Unstarred Question No. 1283 on the
24th March, 1976 regarding enquiry
against Managing Director of N.I.D.C.
and state:

(a) whether Government have
since taken a decision on the report
of the Sub-Committee; and

(b) it so, the decision thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) and (b), The report
of the Sub-Committee of Directors on
the complaints against the Manage-
ment of NIDC Ltd., is still under
examination of the Government,

Liberalisation of foreign equity

3808. SHRI B. V. NAJIK: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether the recent liberalisation
of foreign equity participation trans-
cending the limits of ‘FERA’ are

countries particularly in the Middle-
east and Africa have laws similar to
FERA in their own statute books; and

(e) if so, the reactions of the Indian
entrepreneurs to these stipulations?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES- (SHRI T. A.
PAI): (a) as a result of experience
gained in operating the Guidelines
issued for administring Section 29 of
the Foreign Exchange Regulation Act,
1878, certain liberalisutions relating to
the interpretation of the said Guide-
lines have been announced and laid
on the Table of the Lok Sabha on
April 15, 1976. The impact of these
liberalisations can be asi“siod only
after some time has elapsed.

(b) No, Sir.

(c) know-how from
made available to other countries in
many ways, such as, by setting up
joint ventures abroad, by undertaking
turn-key projects, by undertaking
consultancy/contract engineering ser-
vices through technical collaboration
agreements between Indian and foreign
parties, by sending Indian exports
abroad and by training foreigners in
India, etc. While requests for mak-
ing available Indian know-how are in
some cases received from other coun-
tries at Government level, in majority
of the cases, terms of cooperalion
between the parties in India and other
countries are negotiated by these
parties direct. In 1976, 12 proposals
have been received upto end of March,
for setting up of joint ventures in Ire-
land, Canada, Indonesia, Muscat,

India is being
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Dubl, US.A. Kenya, France, Malay-
sia and Abu Dhabi, The fields cover-
ed by these proposals are organic
rhemicals, synthetic bristles, anti
bioties, comsuitancy and engincering
gervices restaurants, hand tools, build.
ing construction, wood pulp and

paper.

(d) and (e), Each country has its
own foreign investment policy and
any proposal to set up a joint venture
by an Indian entrepreneur m a foreign
country has to conform to the foreign
investment policy obtaining in that
country.

Eleetronic Industry in Bihar

3809, SHRI JAGANNATH MISHRA:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether the survey conducted
by industrial and technical organisa-
tions has revealed that there 1s good
scope for electronie industry in Bihar,
and

(b) if so, the reaction of Gov# ~
ment thereto?

THE PRIME MINISTER, MINIS
TER OF PLANNING, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) and (b). A study carned
out by the Information Planning and
Analysis Group (IPAG) of the Elec-
tronics Commussion has revealed that
there is good scope for the growth »of
the elecironics industry in general,
and mining electronics in particular, in
Bihar. This survey has indicated
some specific areas in  electronics at
which promotional eiforts in the State
could be directed. Some of the mea-
sures necessary have already been
initiated. Technology development
‘projects in the fleld of mining elec-
trontes formulated in consultation
with the Department of Electronics.
are being financed by the Department
at the Birala Institute of Technology
at Ranchi and the Central mining Re-

825 L83,

Written Answers 66

search Station, Dhanbad. Further
programmes involving Coal India
Limited are under discussion. Apart
from thege, the Bihar State Industrisl
Development  Corporation has been
granted Letters of Intent for manu.
facturing medical electronic equip-
ment like patient monitoring system,
cardiac monitoring sysiem, and tesb
and measuring instruments like digital
mullimeters, and digital frequency
meters. A Functional Estate is also
being set up at Ranchi to promote the
growth of small scale electronic units,

Foreign exchange from supply of
Cement

8810, SHRI P. GANGA REDDY:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state
the estimated foreign exchange receipt,
upto date from supply of cement on
priority basis to the customergs who
pay in foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA): The foreign exchange earnings
equivalent to Rs 1,53,86,381 have
been made on account of allotment of
cement against inward remittance of
foreign exchange upto the 30th April,
19786.

Development, Popularisation and use
of Officia; Language

3811. SHRI § C. SAMANTA: will
the Minister ot HOME AFFAIRS be
pleagsed to state the steps being taken
by the Departr ut of the Official
Language and *-~2 Hind1 Advisor to
the Government of India to bring
about unifomitvy and coooperation at
the level of various Ministries in so
far as the development, popularisation
and use of the Cfficial Language is
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AND
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ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI OM MEHTA):
Formerly, the Official Language
Division of the Ministry of Home Aff-
airs used to coordinate the work relat-
ing to official language amongst the
effect from 26th June, 1975, (the day
the Department of Official Language
was created) steps are being taken to
do this work more effectively,

To bring about uniformity in the
constitution of Hind: Advisory Com-
mittees, guidelines have been laid
down with the concurrence of the
Prime M.mster. The Secretary, De-
partment of Offictal  language and
Hindi Adviser to the Government of
India would be an ex-officio member
in all these committees to bring about
co-ordination in their work pertain-
ing to official language. In addition,
another officer from the Department of
Official Language would also be on
these committees.

An officer of the Official Language
Department attends the meetings of
*h~ Official Language Implementation
Commutices and advises them to fun-
ction in accordance with the policy as
laid down. A central official Janguage
implementation commttee 1s function.
ing under the chairmanship of the
Secretary, Department of Official
Language to ensure a un.form official
language policy for all the Ministries
and Departments. This Committee
consists of the various Joint Secre-
taries look.ng after the work of official
language in the various Ministries and
Departments, Besides. a coordina-
tion Committee of Joint Secretaries
also functions under the chairmanship
of Secretary, Devariment of Official
Language. The Joint Secretaries of
certain important Ministries and De-
partments are members of this Com-
mittee. This Committee specially
examines those important cases which
are put up before the Central Hindi
Committee. The Central Hindi Com-
mittee, under the chairmanship of the
Prime Minister views constantly the
imp'ementation of a uniform official
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language policy for all Ministries and
Departments.

It was decided in the meeting of
the Central Hindi Committee beld on
25th November, 1975 that all the
Ministries and Departments should
hold prior consultations with the De.
partment of Official Language about
all schemes relating to official langu-
age and should inform the Depatt.
ment of Officia]l Language about other
applie] matters This decision was
conveyed to all the Ministries and De-
partmenis in January, 1976 through
an Office Memorandum and was fol-
lowed up by a D.O. from the Secretary,
Department of Official Language to
the Secretaries of other Ministries
and Depariments in February, 1976.
In this letter, while stressing the com-
pulsory requirement of prior consul-
tations with the Department of Official
Language about the scuemes pertain-
ing to Official Language, it was stated
that the Department of Official Langu-
age should be necessarily consulted in
respect of crealion of posts or recruit-
ment rules concerning Hindi posts.

Recently, a meeting ot Public Sec-
tor Undertakings functioning under
the admimstrative control of various
Min stries .nd Departments and situ-
aled in  Hindi-speaking areas was
convened, lmplementation of a co-
ordinated  programme regarding
offictal language work in these under-
takings was discussed.

With a view to bring about unifor-
mity mn the form of language, all
Ministries and  Departments have
been requested in  March, 1976 that
the language to be used for official
purposes should be simple.

Production of Coal
3812, SHRI P. GANGADER: Will
the Minister of ENERGY be pleas-

ed to state:

(a) the total quantity of coal pro-
duced in 1975-76; and
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{b) the target fixed for 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) Coal
production during the year 1975-76
was 90.88 million tonnes,

(b) The target of coal production
for the year 1976-77 is 108.00 million
tonnes,

Fucilities to Scheduled Caste and
Scheduled Tribe candidates for LA.S.
Examination

3813. SHRI LALJI BHAI: Wil] the
Minister of HIOME AFFAIRS be pleas-
e to state:

(a) whether adequate facilities are
not available to the Scheduled Caste
and Scheduled Tribe candidateg pre=-
pering for I.A.S. cxaminations by way
of library and hostel accommodation
in the UUnion territory of Delhi; and

(b) 1f so, the steps Government pro-
pose to take to provide them all the
facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H MOHSIN): (a) ang (b).
In Delhi, Scheduled Caste and Tribe
candidates appearing in the All-India
Services examinations are being pro-
vided training through the Rau's
TIAS. Study Circlee The entire
amount charged by the Institution for
coaching is met by Government. The
Institution wag given a grant of Rs.
2,000 for purchase of books for giving
on loan to the trainees. Because of
non-availability of suitable accommo-
dation, hostel facilities are not provid-
ed, but every unemployed trainee is
given g stipend of Rs. 100 per month
for maintenance,

Steps taken for improving eficiency of
various services

3814, SHRI DHAMANKAR:
SHRI CHIRANJIB JHA:

‘Will the PRIME MINISTER be
pleased to state:
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(a) whether any steps are proposed
to be taken for improving the content
and operational efficiency of the vari-
ous services; and

{b) it so, the main features thereof
and when they are expected to be
implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL.  AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) and (b). The De-
partment of Personnel and Adminis-
trative Reforms, directly in relation to
the Services undep its control and in-
directly in relation to other Central
Services, makes continuoug efforts for
improving the content and operation-
al efficiency of the various Services.
These include peirodical cadre review
of the various Scrvices, review of re-
cruitment policy, training programmes
and advice on carecr planning, co-
ordination between training and
placement, modalities of promotion,
voluntary and compulsory refirement,
incentives, probation, redressal of
grievanceg of civil servants, welfare
schemes etc. The Department also
undertakes continuous research and
analysig in these areas for formula-
tion of appropriate policy and proce-
dure on the varioug aspects of Per~
sonnel Management. The recom=
mendations made by the Administra-
tive Reforms Commission, Pay Com-
missions, Estimate Committees and
other Committees on various aspects
of Personnel Management are also
examined and taken into account for
improving the management of the
various Services,

Evasion ¢f Sales Tax in Delhi

3815. SHRI BIRENDER SINGH
RAO: Will the Minister of HOME AF-
FAIRS be pleased to siate:

(a) the number of persons againsi
whom complaints regarding evasion of
gales tax have been received by Gow-
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ernment in Delhi during the period
1-1-76 to 30-4-76; and

(b) whether inquiries in all the
cases have been completed and if so,
what action has been taken by Gov-
ernment in each case so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Complaints against 338 persons were
received by the Delhi Administration
during the relevant period. Enquiries
have been completed in 309 cases. In
146 cases, nothing adverse has come to
notice, In 163 cases, some incriminat-
ing material has been foundg and ne-
cessary action in this regard is being
taken by the Assessing Authorities
concerned.

Generation of Hydel Power by cutting
mountain ranges

3816. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
ENERGY be pleased to state:

(a) whether colossal hydel power
could be generated by cutting about
56 Kms. of mountain ranges between
Tsela DZ and Dihang which gives a
fall of about 900 metres of Brahma-
putra; and

(b) if so, steps so far taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) and (b).
There is potential for power develop-
ment on the Brahmaputra river as it
enterg India from Tibet. Some of the
locations for development of the hy-
dro-electric potential may have to
transcend national boundaries. So
far no steps have been taken for de-

velopment of power in this area.
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Report of enquiry azain
Accounts Officer of NIDC

3817, SHRI S. A, MURUGANA]
THAM: Will the Minister of INDUS
TRY AND CIVIL SUPPLIES I
pleased to refer to the reply given f
Unstarred Question No. 1233 on fl
26th February, 1975 regarding Enquin
against  Accounts Officer of NID(
and gstate:

(a) whether the departmental
quiry officer has since submitted hi
report regarding the drawal of exces
H.R.A. by the Accounts Officer of th
National Industrial Development (o
poration Limited, on the basis of bog
rent receipt; and

(b) if so, his findings and the actio
taken thereon?.

THE MINISTER OF INDUSTR
AND CIVIL SUPPLIES (SHRI T.A
PAI); (a) and (b). Yes, Sir, In
cordance with the decision of the di
ciplinary authority, an amount
Rs. 1270.60, being the amount of
drawn by the Officer, was refunde
by the Officer. The action taken wi
also reported to the Board of Dire
tors of the Corporation,
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Group Insurance for Coal Miners

3819 SHRI M, RAM GOPAL RED-
DY: Will the Minister of ENERGY
be pleased to state;

(a) whether Government propose
group 1nsurance for eoal miners; and

(b) if so, ihe salient features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROF SID-
DHESHWAR PRASAD): (a) and (b).
Coal India Limited, a public sector
undertiaking, under the Ministry of
Energy, 1s examining the outlines of a
scheme for group insurance for coal-
mine workerg to cover cases of fatal
and serious accidents,

Allocation for Employment
Programmes

8820, SHRI RAJDEO SINGH: Will
the Mmister of PLANNING be pleas-
ed to state*

(a) whether Central Gevernment
gave R8s 342 crores to States and
Umon Territories under diffeient em-
ployment programmes for generation
of employment opportunities over the
last four years (1971-72 to 1975-76);

(b) if so, the broad outhnes of the
employmen{ programmes; and

(c) whether Government have re-
ceived the figures of the employment
opportunities generated and the way
money was spent?

THE MINISTER OF STATE IN
THE WMINISTRY OF PLANNING
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(BHRI SANKAR GHOSE): (a) Yes,
8ir. The actual figure of Central as-
sistance provided to the States and
Union Territorieg is Rs. 34279 erores.

(b) The broad outlineg of the vari-
ous Employment Programme are given
below:—

(i) Crash Scheme jor Rural Employ-
ment (1971-72 to 1978-74):

The Crash Scheme for Rural Em-
ployment wag initiated in 1871-72 and
remained in operation till 1873-74, with
some carryover into 1974-75. Schemes
Jike minor jrrigation, lang reclama-
tion, soil conservation, afforestation,
flood protection, construction of roads
ete, were taken up under this Pro-
gramme in different States/Union
Territories,

(ii) Programme for Educated Unem-
ployed '1971-72 to 1973-74):

This Programme was taken up to
mobilise technical and educated man-
power for activities like surveys and
design development etc., or training
in preparation for Plan projects of
Government under different sectors,
as well as for encouraging self-em-
ployment of technicians in industiry
or agriculture. Since the social servi-
ces sector is a major source of em~
ployment in the organised sector,
schemes relating to elementary edu-
cation and expansion of consumers
stores were also taken up under this
Programme,

(iij) Special Employment Programme
(1972-73 to 1973-74):

The Special Employment Program-
me was drawn up for enabling the
States to take up employment schemes
over a much wider area then the
Crash Scheme for Rural employment
and Programme for Educated Unem-
ployed. Such schemes were meant to
beneflt educated ag well ag uneducat-
ed persong in rural and urbsn areas.
The choice of the schemes was leff
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with the States/Unfon Territories, and
the states were required to provide
matching contribution,

(iv) Half-a-Million Joby Programme
(1978-74) ;

The Half-a-Million Jobs Program-
me taken up in 1973-74 was meant to
create employment opportunities for
educated wuynemployed only. The
range of schemes taken up by differ-
ent States/Union Territories was very
wide and included gchemes for differ-
ent categories of educated persons, An
exception was made in some cases for
taking up schemes covering heredita-
ry artisans ang traditional handi-
craftsmen, especially those belonging
to weaker sections of society, who did
not have the minimum educational
qualifications.

(v) Employment Promotion Program-
me (1974-75);

The Employment Promotion Pro-
gramme (1974-75) laid considerable
emphasig on provision of gelf-employ-
ment opportunitieg to the educated
un-employed. The self-employment
schemes provided for training costs
and seed capital/margin money re-
quirements of the entrepreneurs, Pro-
vision was also made for separate
training schemes meant for filling up
vacancies in the cooperative sector and
Public sector undertakings in cases
where there were assured chances of
absorption.

(¢) (i) Crash Scheme
Employment:

On the basis of reports received
from States/Union Territories, a total
expenditure of Rs, 12681.76 lakhs was
incurred under this Programme, dur-
ing the period 1971-72 to 1973-74, re-
sulting in Generation of 3159.10 lakh
mandays of employment,

(i) Programme for Educateg Un-
employed:
The State/Union Territories repor¥

ted a fotal expenditure of Rs. 6283.28
lakhs during the periogd 1871-73 %o

for Rural
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1978-14, resulling in creation of em-
ployment opportunities for about
97,000 educateq persons.

(iii) Special Employment Programme:

The total expenditure incurred,
under this Programme including Cen-
tral assistance amounting to Rs.
4888.84 lakhg was Rs, 7777.90 lakhs.
It resulted in creation of 220910 jobs
and 136.28 lakh mandays of employ-
ment in 1972-73 and 184520 jobs and
289.21 lakh mandays of employment in
1873.74,

(iv) Half-a-Million Jobs
me:

Program-

The total expenditure reported by
States/Union Territories under this
Programme was Rs 3154.18 lakhs, re-
sulting in creation of 341581 employ-
ment opportunities.

(v) Employment Promotion Pro-
gramme:

Central assistance amount to
Rs. 134624 lakhs was released to
States'Union Territories wunder this
Programme, including spill-over assis-
tance of Rs 49056 lakhs, released in
1975-76. According to the latest 1e-
ports receiwed fiom StatestUnion Ter-
ritories, the expenditure incuired
under this Programme was Rs, 1374 59
lakhs, and employment opportunities
were created for 67457 educated per-
sons

Loan sanctioned to Karmataka for
construction of Inter-State Power
Transmission Lines

3821 SHRI K. MALLANNA: Wzl
the Minister of ENERGY be pleased
to state:

(a) whether fhe Union Govern-
ment have recently sanctioned loans
to the Karnataka State for construc-
tion of Inter-State power transmis-
sion lines;
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(b) it so, the figures regarding the
amounts of loans as well as the parti-
culars of projects; and

(c) what was the amount onginally
asked for by the State from the
Union Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) Yes, Sir.

(b) An amount of Rs, 78.41 lakhs
comprising Rs. 4.16 lakhs for the
Hampi-Gooty inter-State line and Rs.
74.25 lakhs for the Idikki-Mysore in-
ter-State line was sanctioned to the
Government of Karnataka during
1975-76

(c) The State Government had ask-
ed for an amount of Rs, 80 lakhs dur-
ing 1975-76.
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Grant of Pension to Ex-INA Personnel
for HP

3828. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
YIOME AFFAIRS be pleased to state:

(a) the total number of applications
received by Government from the
Freedom Fighters amongst Ex-IN A.
Personnel from Himachal Pradesh for
the sanction of pensions;

(b) the number of cases in which
the pension hag been granted as also
the number of those in whose cage it
has been refused; ang

(¢) the number of applications still
pending for decision and the likely
date by which a decision would be
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥ H, MOHSIN): (a) Upto
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30-4-1078, 1455 wpplicstions for the
grant of pension have been received.

(b) In 1178 caseg pension has been
sanctioned and 170 cases have been
rejected,

(c) No application is pending, How-
ever, 108 cases have been filed for
want of acceptable evidence ang the
applicants informed, These will be
disposed of on receipt of documentary
evidence.

Streamlining system- for disbursement
of post-Matric scholarships to SC and
ST students

3829, SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are con-
sidering a proposal for streamlining
the system for disbursement of post-
Matric scholarships to students be-
longing to the Scheduled Castes and

Scheduled Tribes: .

{
(b) if so, the reformg envisage.;

ang

(¢) what is the number of students
benefiled under the scheme ang tne
scholarship amount granted over the
past 3 years, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS!
(SHRI F. H. MOHSIN): (a) and (b).
The following suggestions have been
made to the State Govts{UT Admns.
for streamlining the procedure of dis-:
bursement of Scholarships to Schedul-
ed Caste and Scheduled Tribe stu-i
dentg-

(i) The sanctioning authorities
should issue ‘entitlement
cards’ to eligible Scheduled

Caste and Scheduled Tribe
students on the basis of which!
they can get admission in col-
leges without prior payment
of tuition fee and other com-
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puleory fees. The amount
ran be adjusted against regu-
lar scholarship amount;

(i) 8cholarships should be paid
to the studenty on monthly
basig instead of quarterly or
six monthly;

(iti) the scheme should be decen-
traliseq at least to the level
of District Welfare Officers;

(iv) Sufficcent blank application
forms should be supplied to
the educational institutions
before the commencement of
the academic session so that
the candidateg can submit the
application formg soon on
joining college;

{v) Ad-hoc amount should be
placed at the disposal of the
college so that payments are
made in time; ang

(v1) A senior officer should be no-
minated who will be respon-
sible for overseeing ihe entire
work relating to the disburse-
ment of these scholarships.
This should be suitably publi-
cised so that candidates who
have any grievance on ac-
count of delays may write to
him direct instead of ap-
proaching the State or Central
Govt The officer should be
required to look into such
complaints and the causes of
delays wherever they occur
and take immediate and suit-
able remedial measures,

(c) A Statement showing the avail-
able information as furnished by the
State Government regarding the
amount granted and the awards made
during 1872-73, 1973-74 and 1974-75 is
laid on the Teble of the House.
[Placed in Library. See No. LT-
10844|76).
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Finalisation of Plan decument of Fifth
Plan

8830, SHRI VASANT SATHE: Wil
the Minister of PLANNING be pleas~
ed to state:

(a) whether the Planning Commis-
sion have given a definite ghape to the
Fifth Plan; and

(b) if ap, the likely time by which
the final plan document will be-
ready?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 SANKAR GHOSE): (a) and
(b). Exercise; for updating the Fifth
Five Year Plan in the context of the
present economic situation are in pro-
gress. Attempts are being made to
finalise the Fifth Five Year Plan by
October, 1976, but in view of the fact
that these exercises involve consider-
able volume of work and consultation
with Central Ministries and State Gov-
ernments jt is difficult to precisely
indicate when these exercises will be
completed.

Visit of Indian Space Sclentists to
Moscow for Indo-oviet Colla.
boralfon in Space Research

3831, SHRI VASANT SATHE. will
the Minister of SPACE be pleased to
state:

(a) whether a team of Indian space
scientists recently visited Moscow t»
explore the possibilities of strengthen-
ing Indo-Soviet Collaboratidn in Space
research; and

(b) if so, the main features of the
programme finalised?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) Yes, Sir.
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(b) The Indian and Soviet seient~
ists discussed all the technical aspects
relating to the fabrication and launch-
ing of the gecond satellite (Sapellite
for Earth Observations) ag well ag
the time schedules and the methodo-
logy of conducting wvarious tests on
the gatellite They also discussed the
possibilities of future collaboration in
the field of space sciences and agreed
to conduct joint experimentg on gam-
ma-ray astronomy, using balloons
from Hyderabad gometime during
1977-78. The details of the payload
and division of responsibilities bet~
ween the two sides will be finalised
in the next meeting to be held in
India during October-November 19786.

Manufacture of Crackers

3832. SHRI VASANT SATHE: Will
the Minister of INDUSTRY AND CI-
VIL SUPPLIES be pleased to state
the estimated cost of crackers manu-
factured in India and the number of
workerg engaged in the cracker indus-
try in the country during the last
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR B, P. MAUR-
YA): According to the census of small
industries conducted by the Develop-
ment Commissioner for Small Scale
Industrieg the number of workers en-
gaged 1n the manufacture of fire works
is about 9300 and the value of produc-
tion quring 1870, 1971 and 1972 was
Rs. 5.13 crores, 599 crores and 728
crores, respectively,

Expansion of Hydel, Thermal and
Nuelear Power Generation Capacity

3833. SHRI S. R, DAMANI: Will the
Minister of ENERGY be pleased to
state:

(a) the broag outlines of pro-
grammes for expansion of power
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generation papacity in the next thiee
years for Hydro, Thermal and Nuclear
generations;

(b) whether orders have been plae-
ed for plant und eguipment; and

(c) if go, the facts thereof, with
special reference to heavy equipment,
their cost and delivery schedules?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID.
DHESHWAR PRASAD): (a) to (c).
Tt is proposed to add an additional
generating capacity of 8627 MW con-
sisting of 8307 MW in hydro 4630 MW
in thermal and 690 MW in nuclear sta~
tions in the next three years viz. 1876~
79 of the Fifth Plan. The orders for
the main plant and equipment for the
above generating capacity have al-
ready been placed and the equipments
are in various stages of construction|
procurement The cost and gdelivery
schedules for the main plant and
equipment vary from item to item and
are determined by arrangements bet-
ween the suppliers and the project au-
thorities. {

Rural Electrification Programme

3834, SHRI S. R. DAMANI: Will the
Minister of ENERGY be pleased to
state the broad outlines of program-
me to be taken up for rural electmfi-
cation i the next three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): No spe-
cific programme has been drawn for
rural electrification in the couniry in
the next 3 years, However, in the
draft Fifth Plan, a target for electri-
fication of 1,10,208 villages and ener-
gisation of 1578 lakhs irrigation
pumpsets/tubewells is indicated for
the plan period. During the first two
years of the Fifth Plan, about 24,000
villages have been electrified and 362
lakhs pumpsets energised.
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Gulife' Book of Licenxing Yolicy and
Procodure

3885. SHRI 8, R. DAMANI: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

{2) whether, in view of many
changes effecteq in licensing policy
and procedures, Government propose
to publish a guide book incorporating
the latrst position for future guidance
of the pu)ilic;

(b) it sn, when will it be brought
out; and

(¢) whether information on capaci-
ties to be Luilt up under each industry
and incentives available will form
part of it?

THE MNISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL SUPPLIES (SHRI B. P. MAUR-
YA): (a) to (c), An annual publica-~
tion entitled “Guidelines for Indus-
tries” is being brought out by the
Ministry of Industry & Civil Supplies
containing information in regard to
industrial policy of Government as
also on approval systems and proce-
dures relating to the setting of of in
Adustrial units. The publication also
bringg out present status and future
prospects of important industries The
latest available data in respect of
such industries ig also given in the
publication.

The “Guidelines for Industries 1976-
7 cortaining all the changes an-
nounced in licensing policy is current.
ly under print and jg likely to be re-
leaseq before the end of this month

Rustom}j Committee on protecting oil
installationg

3836. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
HOME AFFAIRS be pleased to state:
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{a) whether the Rustomji Commit-
tee studieq in depth the problem ¢*
protecting the country’s oil installa-
tions;

(b) the Government’s reaction to
the recommendationg of the Commit-
tee; and

(c) the broad features of steps pro-
posed to protect these oil instatla=
tiong?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) to (e).
The Committee headed by Shri K F.
Rustom)1 whic was set up to examine
and report on unti-smuggling mea-
sures was also asked to examine other
problems relating o the sea including
the security of off-shore oil installa-
tions, The Committee recommended
the getting up of 3 Coast Guard Orga~
nisation which wter alia would look
after the protection of off-shore o0il
installations. This proposal is still
under the consideration of Govern-
ment

RS S. Elements in Vajay Bank

3837 SHRI C, K CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the alle-
gation regarding RS S. elementg pre-
sent as personnel in Vijay Bank; and

(b) if so, the action Government
have taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) Yes, Sir.

(b) One of the employees of the
Vijaya Bank branch at Kottakkal who
had links with RSSS was prosecuted
m court and sentenceq to 7 months’
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imprisonment for hig involvement in
anti-emergency agitational activities.
Another employee of the Calicut
branch of the Bank has been detained
under MISA for his continued asso-
ciation with RSSS.

Tunctioning of Lions Club, Rotary
Clup ang Wise Men’s Clud

3838 SHRI VAYALAR RAVI. Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of branches of
Lions Club, Rotary Club and Wise
Men’s Club functioning in this coun-
try;

(b) the total amount of club money
they collected and contributed to the
International Hecadguaiters; and

(c) whether Government have made
any assessment of the total sxpendi-
ture in these clubs; if so, to what ex~
tent?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMFNTARY AFFAIRS (SHRI
OM MEHTA): (a) According to infor-
mation available the first Rotary Club
angd the first Lions Clubs in India were
formed in 1920 and 1956 respectively
Subsequently, branches of these Clubs
have gprung up at various places in
India Government do not have in-
formation about the precise number of
branches of these Clubs functioning in
India, Government have also no in-
formation about the Wise Men’s Club.

(b) Government have no informa-
tion regarding the total Club money
collected. Information about such
money, transmitted abroad to their
International Headquarters will be
collected and furnished to the House.

(e) Nn, Sir.
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Imarate Saria, Phulwarisarlt, Bihar

8839, SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is an institution
named Imarate Saria with its head-
quarters at Phulwarisarit Bihar for
enforcing and adjudicating Muslim
personal law for Bfhar and Orissa;

(b) whether this High Court for ad-
judicating Muslim personal law has
got its offices at Rourkela in Orissa
sealed and functionary arrested caus-
ing resentment among the Muslims
and whether this issue had been rais-
ed in the House on the Home Minis-
try’s demands-for-grants in the Lok
Sabha on the 1st and 2nd April, 1976,
if 80, Government’s reaction thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS. DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND TEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): (a) and (b) Informa-
tion is being collected and will be fur-
nished to the House.

Study of Jharia-Dhanbad air pollution
problem by CSIR.

3840 SARDAR SWARAN SINGH
SOKHI; Will the Minister of PLAN-
NING be pleased to state:

(a) whether the Council of Scienti~
fic and Industrial Research hag taken
up the studies of the Jharia-Dhanbad
air pollution problem;

(b) if so, what effective measures
have been suggested; and

(¢) whether such studies in respect
of other big cities in the country have
been undertaken by CSIR?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
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(SHRI BANKAR GHOSE): (a) The
Central Mining TResearch 8tation,
Dhanbad, has Inftiated a study to de-
termine the status of Air quality in
the Mining Area of Dhanbad.

(b) The study ig in the initial stage.

(¢) National Environmental Engi-
neering Research Institute, Nagpur,
have undertaken studies of Air quali-
ty in some of the big cities of India.

Jim Corbety Commemorative Postage
Stamp

3841, SARDAR SWARAN SINGH
SOKHI: Will the Minister of INFOR~
MATION AND BROADCASTING he
pleased to refer to the reply given to
Unstarred Question No. 2451 on the
15th  April, 1976  regarding Jim
Corbett Commemoralive Postage Stamp
and state:

(a) the action taken against the
Printer of Jim Corbett Commemora-
tive Postage Stamp; and

(b) the sieps Government propose
to take {o check such recurrences?

THE MNISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VIDYA
CHARAN SHUKLA): (a) No print
jobs are now being given to the
printer

(b) Government take serious view
of any such mistake and firm action 13
taken {o prevent recurrence

Delays in CBI Inquiries

3842 SHRI K. LAKKAPPA,
SHRI C. K. CHANDRAPPAN:
SHRI H. N. MUKERJEE:
SHRI K. M. MADHUKAR:

Will the PRIME MINISTER be
pleaseg to state:
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(a) whether Government's attention
hag been drawn to the statement of
the Director of the CBI published in
a local daily on 18th April, 1976 under
the heading ‘Inordinate legal delays
hamper CBI working’; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOWME AFFAIRS
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (&) Yes, Sir.

(b) The postion is kept under
watch, and such measures, legislalive
admmistrative and others, as are con-
sidered necessary to meet the situation
from time lo fime, continue tn be
taken.

Mechanization of Coir Industry

3843, SHRI C. K. CHANDRAPPAN:
Will the Minster of INDUSTRY AND
CIVIL SUPPLIES be pleased fo state:

(a) whether Government have a
proposal to mechanise the coir indus-
try in order to give a boost to this
traditional industry;

"(b) if so, the steps proposed in this
regard; and

(¢) whether Government of Kerala
has submitted a proposal to Govern-
ment of India with regard to the me~
chanjsation scheme for coir industry
and 1if so, the facte thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A, P, SIIARMA):
(a) to (c). The Government of India
by its Resolution daled 5th April,
1976, have set up a High Level Study
Team to study the problems of the
Coir Industry. Inter-uiia, the Study



Team will suggest sultable measures
with particular reference to the process
pes/items of manufacture which may
be mechanised in a phased manner, the
programmeg to be undertaken by the
State Governments and the Centre in-
cluding the Coir Board and the role of
financial institutions for ensuring ful-
ler utilisation of husk and yarn and
increasing internal sales, exporis efc
The Member Planning Commission is
the Chairman of the Study Team. The
Coir Board has reported that no pro-
posal has been received so far from the
Government of Kerala for the mechani-
sation of the Coir Indust:y.

National Consumers Cooperafive
Couneil

3844, SHR] RAJDEO SINGH- Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government intend to
set up a National Consumers Coopera-
tive Council to safeguard the interests
of consumers in the country; and

: (b) if so, salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C.
GEORGE): (a) Yes Sir. However, the
proposed Council is intended to he
calfed National Consumey Proteciion
Council and not National Consumers
Cooperative Council,

(b) The functions of the prnposed
National Consumer Protection Council
would be to advise the Central Gov-
ernment with regard to the following
matters:

(a) Maintenance or increase of
supplies essential to the life
of the commumty;

(b) Securing the equitable distri-
bution and availability of any
article or thing at fair prices;

(¢) regulalion or o rhiian  of
production manufacture
supply and riistribution, use
and consumpfion of articles
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or things ang trade and com-
merce therein or for preven-
tion of ary corrupt practice
or abuse of authority in res.
pect of any such matters; ang

(d) any other matter specified in
sub-Rule (3) of Rule 114 of
the Defence and Internal
Security of India Rules, 1971,

In addition the Counci] will bave the
following functions:

@) to inform jtself fully about
consumers’ problems and
matters affecting the
interestg of {he consumers;

(ii) to collect and disseminate
information relating fo
consumer matters;

(iii) to conduet pesearch and in.

vestigation into matters

aftecting lhe welfare of
consumers;

(vi) to assist the State Gev-
ernments and Union Terri-
tories in devzlopment of the
consumer movement m their
areas: °

{v) fo grant recognition and pro
vide assistance including
financial assistauce to orga.
nisations and essociations
formed for the welfare of
the consumers;

(vi) to examine ronsumer grie-
vances and to inttiate  ye-
medial action through agen-
cies concerned including
those charged with the en-
forcement of legislation for
the protection and welfare

of the consumers;

(vii} to suggest measures to be
taken up by the concernad
agencies for ensuring the
welfare of *he consumer and
equitable distribution of
itemg of mass consumption
at fair prices;
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(ill) to promote equitable distri-
bution of items of mass con-
sumption at fair prices and
to take up with the concern.
ed agancies measures for
streamlining the distribu-
tion of and/or reduction of
prices of specifled commodi-
tieg of mass consumption;

(ix) to fake up with the concern.
ed agencies suspension of
any price increase or any
trade practices adversely
affecting the welfare of con-
sumers, in respect of manu.
facture, trade or commerce
relating to industries speci.
fled in the first schedule of

the Industries (Develop-
ment and Regulation) Act,
1951; and

(x) to become a member afflliate
of any internationa] body
concerned with consumer
matters.

Fair Price Shops in Indusirial Areas

3845. DR. RANEN SEN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government have open-
ed fair price shops in Industrial areas
in the country; and

(b) if so, the number of such fair
price ghops, industrv-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. C.
GEORGE): (a) and (b). Opening of
fair price shops in industrial areas is
the responsibility of the State Govern-
ments, However, as part of streamlin-
ing and planning the distribution of
egsential commodities, discussions were
held with the State Governments in
December, 1974 and January and
February 1975. As a result of these
discussions, the State Governments
were advised inter alia; to augment
and extend the public distribution
system in urban area, deficit rural
aveas, hill areas, industrial, plantation

825 L5—4
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and mining complexes and other
vulnerable areas. In the urban and
rural areas including areas of indus-
trial concentration, the Union Depart-
ment of Civil Supplies and Coopera-
tion and the National Cooperative De.
velopment Corporation are assisting in
the development of cooperatives for
undertaking consumer trade including
the running of fair-price shops.

There are in all 2.33 lakhs Fair
Price Shops in the country. There are
no fair price shops organised on the
basis of individual industries.

Maharashira-Earnataka Boundary
Dispute

3848. SHRI SHANKERRAO SAVANT:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question. No. 1221 on the
24th March, 1976 regarding Maha-
rashtra-Karnataka boundary dispute
and state:

(a) what further progress has since
been made for the solution of the
border dispute between the two
States; and

(b) by what time it is expected that
the dispute will be solved?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. II. MOHSIN): (a) and (b).
As stated earlier efforts {o evolve a
satisfactory solution of Ithis dispute
are still proceeding and, at this stage,
it would not be appropriate to give any
details or to set any time.limit.

Government Servants in Possession
of Assets out of Proportion to thelr
Income

3847. SHRI SHANKERRAO SAVANT:
Will the PRIME MINISTER be pleas-
ed {o state:

(a) how many Government ser-
vants werc found to be in possessfon
of assety out of proportion io thelr
Xnown sourceg of income during the
last two years; and
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{b) how many of them were pro~
secuted and how many were com-
pulserily retired, dismissed, discharg-
ed or demoted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
(a) In the cases finalised by the CBI
during the last two years (1-1-1974 to
81-12-1975) 63 Government servants
were found to be In possession ot
asseis which were disproportionate io
their known sources of income,

(b) Acgion taken 15 as below =
(1) prosecuted .

{ii) Pendmgissue of senction for
Prosecution . . .

20

1

(iii) compulsorily retired 3
(iv) Services terminated 1
(¥) Resigned b
(vi) Facing depertmental action 28
9

63

{vit) Departmental/suitable
action under consideration

Total

e ato—

Export of Tyres and fall in thelr
Prices

8848, SHRI SHANKERRAO SAVANT:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) the value of tiyres exported
-during this year; and

(b) tv what exfent the prices of
tyres huve come down at present?
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THE MINISTER OF STAIE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIZES (SHRI B. P
MAURYA): (a) The value of auto-
moblle tyres and tubes exported dur-
ing the first three months of 1978 I8
estimated af Rs. 2.82 crores,

(b) Certain Tyre companies have
recenily veduced the prices of some
of the sizes of bus and truck tyres
The reduction ranges from 1.6 per
cent fo 6 per cent of the basle price.

Bibar Ordinancey and Bills Pending
with Centre

3849. SHRI BHOGENDRA JHA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Ordinances and
Billg referred to the Union Govern-
ment for iis clearance or President’s
assent by the Government of Bihar
since the year 1974; and

(b) the number of them which
have been cleared or assented to and
of those pending disposal by the
Centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The position, as on 1.5-1976, is indi-
cated as under:

Received Cleared Pend ing

Bill for assent 26 26 Nil

Ordinatices . 176 171 L1

Regional Language Broadeasty from
Vividh Bharati

3850. SHRI R. N. BARMAN: Will the
Mihister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the allocation of time for diffe-
rent regiona] languages in the Vividh
Bharatl programmes of A.LR.;
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{b) whether the hroadcast from
mﬁa is not audibie in Northern
nain;

(¢) whether Government propose
to include Bengali among the re-
gional languages in the Vividh
Bharati programmes; and

(d) if so, when g decision in this
regard will be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION .AND
BROADCASTING (SHRI VIDYA CHA-
RAN SHUKLA): (a) The main langua-
geof Vividh Bharati is Hindi, Karnatak
music is broadcast daily for 105
minutes. Folk songs of  various
regiong]l languages are hroadcast on
week days for 28 minutes per day. In
addition, 17 Vividh Bharatl Centres
originate programmes in regional lan-
guages for varying durations, as shown
in the statement is laid on the Table
of the House, (Placed in Library.
See No. LT 10845/76.)

(b) The Vividh Bharati transmitter
at Calcutta is intended to serve only
Calcutta and surrounding areas.

(c) The Calcutta Vividh Bharati
Centre already originates some Bengali
programmes.

{d) Does not arise.
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Supply of Power to Calcutta Elecirie

Supply Cerporation by the DV.C,

and West Bengal State Electriclty
Board

3851. SHRI INDRAJIT GUPTA: Wil
the Minister of ENERGY be pleased
to state:

(a) how much power is being sup~-
plied annually, during the last §
years, to the Calcutta Electric Supply
Corporation by the D.V.C. and the
West Bengal State Electricity Board;

(b) whether during this period the
C.ES.C's own generation of power
hag shown a fall, while itg r1cvenues

and profits have gone up; and

(¢) how much has been repatriat-
ed to UK. annually by this company
in the form of profits?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP.
SIDDHESHWAR PRASAD): (a) to
(¢) The year-wise supply of power fo
the Caleutta Electric Supply Corpora-
tion by the West Bengal State Elec-
tricity Board, D.V.C. and gross power
generated by ihe Calcutta Electrie
‘Supply Corporation during the § years
1970-71 to 1974-75 are given in Annex-
ure.

Revenues, profits and amounts re-

patriated to UK by CESC are also
shown in attached statement.

Statement
Quanmmquowusupgudbv WmB al State electricity Board and Damodar Vallsy Corporg-

tion to Calcutra Blectric Sup
profles and amounts repazrx'cgg to

azlon, gross power gencrated by CESC, Revenues,

1970~71

197172 1972-73  1973-74  1974-75

(M. Rwh) (Mr Rwh) (M. Kwh) (M, Rwh) (M.Kwh)

Purchased from West Bengal Smtl:cilec- 619°49

tr Boar
Slll;l;y Corporatid b,o!?'II curta B

Purchasar’fromDmod Valley Cor-
m:n ynCalcllttaaErleculcySupply
O

613°33

754*5s5  817°24  1026°80 81095

60s:78 58965 47863 631'74
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1970-71

YR 973 I9TFT TS

(MEKwh) (MRwh) (MKwh) (M.Kwh) (M-Kwh)

Genleration (Gross) by Calcutts Blectric 166834

Supply Corporation

Gross Revenue including drawal from 331861

Statutory reserve of Calcutta Electric
Supply Corporation (Rs. lakhs)

Net Profit of Calcurta Electric Supply 140° 71

Corporationt (Rs, lakhs)

The net amount allowed to be remitte.l

o UK. b i
Repees) ¥ Rescrve Bank of India,

1733°48 185601 166884 1588:59

355832  3797'87 4066:05 4762:63

138:87 15766  107°04 128+85

4083886 4040602 1211332 1241907

Indiapn Atomic know-how sought by
Argentina

3852. SHRI B.V. NAIK: Will the
Mnister of ATOMIC ENERGY be
pleased to state:

(a) whether the Governmeni of
the deposed President of Argentina
sought the atomic know-how from
India; and

(b) if so, the resulls thereof?

THE PRIME MINISTER, MINISTER
CF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONIES AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHD): (a) and (b). An agreement on
cooperation regarding utilization of
atomic energy for peaceful purposes
was signed with Argenlina on May 28,
1974. The agreement is subject to
ratification and would come into
force from the date of exchange of
instrumeuts of ratification.

Compulerisation of Crime Records

3853, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether the scheme for com-
puterisation of crime recordg in the
couniry cnvisages the setting up of
one Computer in each State; and

(b) it so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The scheme for computerisation of
crime records envisages setting up of
12 computers in various States during
a period of 3-4 years starting from
1975-76. ‘The Electronic Corporation
of India Limited, Hyderabad will be
supplying these computers.

During 1075-76 the first phase of
these Computers have been supplied
to the States of Tamil Nadu and
Mgaharashira.

Constitution of g Civil Engineers’
Consultancy Organisation by C.S.IR,

3854. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of
PLANNING be pleased to state:

(a) whether CSIR has constituted
recently a civil engineers’ consultancy
organisation;

(b) if so, whether it hag drawn up
any plans to undertake civil en-
gineering projects for poor countries;
and

(c) if so, facts thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
SANKAR GHOSE): (a) A Civil En-
gineering Consultancy Service (CE-
CON) has been set up under the
Council of Scintific ang Industrial Re-
search (CSIR) CECON is a consor-
tium of six national laboratories of
the CSIR.

(b) One of the objective of the
CECON is to provide inter-national
consultancy services in civil engineer-
ing, especially to developing countries.

(c) In tune with the above mention-
ed objective, some of the reputed
civil engineering organisations in
India who are bidding for turn-key
jobs in the developing countries have
expressed interest in securing the
design consultancy services of CECON.
The CECON is in negotiation with
such organisations for the purpose.
CECON will also act as a Consultant
to other Engineering Consultancy
firms.

Separate Field Publicity Region for
Himachal Pradesh

3855. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST.-
ING be pleased to state:

(a) whether g request has been re-
ceived by Government for the crea-

tion of a separate region for Field
Publicity for the State of Himachal
Pradesh, as is the case with Jammu
and Kashmir for the creation of an
additional Publicity Unit with head-
quarters gt Hamirpur by bifurcaling
the existing Dharamsala Field Pub-
licity Unit and for setting up an In-
formation Centre at this place to
cater to the needs of Himachal Pra-
desh more effectively, paticularly
with regard to the publicity work
connected with the implementation
of the 20-Point Economic Pro-
gramme; and
(b) if so, the decision

Government in this regard?

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-

taken by

VAISAKHA 22, 1898 (SAKA)

Written Answers 106

ING (SHRI VIDYA CHARAN SHU.
KLA): (a) Yes, Sir.

(b) the ullimate aim is to create a
Separate region for each State and
one field unit in each District, subject
to availability of funds, the require-
ments of Himichal Pradesh including
setting up of an Information Centre
will be kept in view, when new
units are created in future.
Administrative set up in States ynder

President’s Rule

3856. SHRI S. C. SAMANTA: Wwill
the Minister of HOME AFFAIRS
be pleased to state:

(a) what drawbacks and deficien-
cies have been noticed in the admin-
istrative set-ups in the Stateg which
are now under the President’s Rule;

(b) the steps taken to tone up the
administrative machinaries in such
States with a view to bring them in
line with the rest of the States; and

(c) how long it will take to com-
plete the process?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (¢).
The States under President's rule
at present are Nagaland, Tamil Nadu
and Gujarat. The position about the
drawbacks in administration in these
States and the remedial action
taken 1s inidicated below —

NAGALAND

The State Government appointed a
Committee in November, 1975 to lock
into the drawbacks and deficiencies
in its administrative set up and fto
make recommendations. A prelhm:-
nary report of this Committee has
now been received by the State Gov-
ernment.

TAMIL NADU

The Governor of Tamil Nadu, 10
his report dated 20th January, 1976
to the President, enumerated inter
alia the following drawback and defi-
ciencies in the administration of the
State:—

(i) Lack of co-operation of the

Government to the Proclama-
tion of Emergency.
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(i) Glaring instanceg of misuge of
power.

(ii1) Use of Government machinery
for collection of funds for DMK
party.

(iv) Numerous instances of miguse

of Government machinery, in-
cluding the use of police force
for the purpose of furtherance
of party interests.

(v) Misuse of powers vested in the
State Government under the
Defence and Internal Security
of India Rules 1971, to muzzle
news media belonging to oppo-
sition parties.

The State Government have now
taken necessary corrective measures
to tone up the administrative machin-
ery at various levels.

GUJARAT

Some drawbacks in implementing
the 20-point programme were noticed
in the administrative machinery and
in that context, the State Government
have taken positive steps for gearing
up the administrative machinery for
fulfilment of national objectives,
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Assistant Grade Examination conduct-
ed by UPSC

3858. SHRI RAM PRAKASH: Wil
the PRIME MINISTER be pleased to
state:

(2) whether three chanceg are
given to the candidates appearing for
IAS, Examinations, conducted by the
UPSC; and

(b) if so, whether Goverpment pro-
pose to give three chances to the
candidates appearing for Assistant’s
Grade Examination conducted by the
UPSC?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT.-
ARY AFFAIRS (SHRI OM MEHTA):
(a) Yes, Sir, In view of the increase
in the upper age limit from 24 years
to 26 years for taking the IAS etc.
Examimnation conducted by the UPSC
for recruitment to the higher Services
and pending examination of the whole
system of recruitment to these Ser-
vices by a Comnuttee appointed under
the Union Public Service Commission,
the number of chances available to
candidates in the Examinations held
in 1873, 1974 and 1975 was increased
i{o three purely as a transitional
measure,

(b) A decision regarding the num-
ber of chances to be allowed to candi-
dates taking the Assistants’ Grade
Examination, will be taken after the
decisions on the recommendations of
the Committee mentioned in answer to
part (a) above are taken.
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Expenditure on ‘Asia 72’ Exhibition
by NIDC

3850. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether his Ministry had given
a sum of Rs. 10 lakhg to the National
Industrial Development Corporation
Limited, New Delhi, for setting up a
Pavilion in ‘Asia 72' Exhibition on
behalf of the Ministry;

(b) if so, how much expenditure
was [actunlly incurred and whether
the whole expenditure hag been fully
audited;

(¢) whether any dismantled mate-
rial of the Pavilion was sold; if so,
the facts thereof and the amount
realised;

(d) whether the Central Bureau of
Investigation has beep investigating
into the transactions concerning the
setting up and dismantling of the
Pavilion; ang

(e) if so, the present position of
the investigations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P.
MAURYA) (a) Yes, Sir

(b) and (c). The total expenditure
incurred on connection with the Pawi.
lion works out to Rs. 10,10,133.57 p.
The Corporation has furnished to the
Government an audited Statement of
Receipts and Expenditure in respect
of the Paviion Some of the dis-
mantled material of the Pavihon were
sold by the NIDC as scrap items for
Rs. 750.00 by holding a public auction;
other materials salvaged from the
Pavilion are still lying with the NIDC.
The Corporation has been asked to
furnish an audited certificate, signed
the Auditors of the Corporation, after
verification of these materials with
the Stock Register etc. After obtain-
ing Auditors’ Certificate in this regard,
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Government will further examine the
question of disposal of the salvaged
items of the Pavilion now lying with
the NIDC,

(d) No, Sir.
(e) Does not arise,

Recruitment Rules in Directorate of
Census

3860. SHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Recruitment Rules
published for the different Directo-
rateg of Census Operations are not
uniform; and

(b) whether Government are con-
sidering to examine and review these
rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes,
Sir. Various categories of posts were
created at different times in the direc-
torates of census operations, ‘When
recruitment yules came to be framed
later the 1local conditions jn the
different offices had also to be taken
into account to the extent possible,

(b) Yes, Sir. As and when occasion
arises, the recruitment rules are revis-
ed and got amended with the approval
of, the authorities concerned with a
view to promote a uniform pattern.

Employees working in Directorate of
Census Operationg

3861, SHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether all the employees
working in the Directorate of Census
Operationg and in the office of the
Registrar General India in the pay
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scale of Rs. 550900 gre being treat-
ed as Group ‘B’ Officers;

(b) if not, the namey of poste which
are not being treated ag ‘B' group and
of those which are being treateq as
such; and

(¢) why thig difference is still be-
ing maintained contrary to the recom-
mendationg of Third Pay Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir,

(b) and (¢). The present pay-scale
of Rs, 850800 covers ten categories
of posts in the census organisation.
The posts of tribal crafts research offi
cer, office superintendents, investiga.
tors, anq console operators were class
II posts. These now fall in the new
group ‘B°. The posts of assistant
superintendent of census operations,
Nagaland, and of senior technical as-
sistants, research assistanfs, geogra-
phers, partographers and {abulation
officers were class III posts and are
now jn group ‘C’, This jsintermsofa
notification dated 11th November 1975
18sued by the Department of Petsonnel
and Administrative Reforms which
said that all class II civil posts exist.
ing prior to 1st January 1978, as also
new additions to their cadres in the
revised pay scale on or after 1st Jan-
uary 1978, would go into group ‘C'.
While the Third Pay Commission had
recommended the scale (Rs. 550—900
revised) for certain categories of posts
in clags III in the census organisation,
it had not made any speaific proposal
for their inclusion in class II.

Developing Soil Cement

3862. SHRI DHAMANKAR: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether there are any projects
undertaken for developing sofl
cement for preventing water drain
and better moisture retension for
cropping in arlg areas;
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{b) it so, the amount earmarked
for such crucia) projects and the esti-
mated cost; and

(c) the namey of agencies which
will be responsible for implementing
the projects?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir. A Research
and Development Project for the deve-
lopment of soil cement water saving
floor, which would be useful both in
arid area as well as in areas with
porous soil such ag sandy ccastal areas,
has been recently approved by the
Committee of Direction for Cement
Research (CDCR) set up by the Gov-
ernment of India.

(b) The estimated cost of the project
is abouti Rs, 4 lakhs, out of which an
amount of about Rs. 3 lakhs is propos-
ed to be funded by CDCR and the ba-
lance by the Cement Service Bureau,
An expenditure of Rs. 1.5 lakhs has
been sanctioned for the project for the
year 1976-717.

(¢) The Cement Research Institute of
India (CRT), the Cement Service
Bureau, the Agriculture Department of
Tamil Nadu Government and the Cen-
tral Arid Zone Research Institute are

the participating agencies in this pro-
ject,

Transfer of Head-workg in Punjab to
Bhakra Management Board

3863. SHRI BIRENDER SINGH
RAO: Will the Minister of ENERGY
be pleased to state:

(a) whether the Rupar, Harike and
Ferozepur Head-Works in Punjab are
still being controlled by the Punjab
Government against the provisiong of
the Punjab Re-organisation Act under
which their management wag to be
transfetred to Bhakra Management
Board within 5 years; and
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(b) if so, reasonz for the failure
of Central Government to effect the

transfer of management of these
Boards?

THE MINISTER OF ENERGY (SHRI
K, C. PANT): (a) and (b). The Pun-
jab Government who were exercising
conirol over the Rupar, Harike and
Ferozepur headworks prior to the re-
organisation of Punjab, still coniinue to
exercise such control. The State Gov-
ernment have raised some points in
connection with the iransfer of these
headworks to the Bhakra Management

Board, as envisaged in the Punjab Re-
organisation Act. The Act does not,
however, prescribe that such transfer
should take place within flve years.
The points raised by Punjab are under
consideration of Government.
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Report of the Uommittee on Recrult-
ment and Serviey Conditiong of T.V.
Engineering Staff

3865. SHRI K. LAKKAPPA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a Committee wag ap-
pointed in 1974 by the then Director-
General of AJLR. for going into the
recruitment and service conditiong of
TV Engineering staff;

(b) whether the Committee has
submitted its report; if so, the main
recommendationg thereof and how far
they have been implemented; and

(c) whether Government propose
to recast the existing system to im-
prove the lot of TV Engineering
Staff, especially in view of the re-
cent bifurcation of Television from
Al India Radio, if so, the broad out-
lines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI VI-
DYA CHARAN SHUKLA);: (a) Yes,
Sir

(b) The Internal Committee submit.
teq ils report o DG AIR on 20th Nov-
ember, 1975. The opinion of the Com-
miltee was that the presenl engineer-
mng set-up would require radical chan-
ges 1 order to bring alboui an orga-
msation in conformity with engineer-
g organisationg elsewhere and this
would help in bujlding up the cadre
of the engineering staff to be able to
meet the challenge of the medium.
DGAIR has taken intg consideration
the Committee’s recommendationg in
formulating proposals for Doordar-
shan staffing pattern,

(¢) The entire question regarding
staffing pattern of Doordarshan Ken-
dras including pay/fee scales is under
the consideration of Government,
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Cost Aunlysiy Regarding Nuoclear
Power

3866. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
ATOMIC ENERGY be pleased to state:

(a) whether benefit cost analysis

regarding nuclear power has been
carried out; and

(b) it so, the recommendations or
findingg thereof?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTFR OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMAT] INDIRA' GANDHI):
(a) anad (b). Studies corrieq out from
time to time have indicated that nu.
clear power (in spite of the high initial
investment) is cheaper than thermal
power depending upon the distance
from coal fields ang delivered cost of
fossl fuels. As at present, the distance
beyon which nuclear power becomes
cheaper Is estimated between 600 to
800 Kms. It will, however, vary with
Tevisions jn edal prices and freight
charges. The situation 1s, therefore,
still fluld as there have been increases
in the cost of enriched uranium, heavy
water, coal ana 1ts transportation.
Apari frem the above, other considera.-
tions such as availability of primary
fuel, non.renewable nature of fossil
fuels, alternative uses of oil and gas
etc., have tended to favour nuclear
power.

Dr. Bhabha's Long Term Nuclear four
step Programme

3887. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
ATOMIC ENERGY be pleased to gtote:

(a) whether Dr. Bhabha's long term
nuclear four step programme viz. (i)
production of PU-239 from heavy
Water reactors utilizing natural ura-
nium; (i) developing fast breeder re-
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actors fuelled by PU-289; (iil) mo-
duction of U-233 in & fast breeder
reactor by uging Thorium as a blan-
ket; ang (iv) growing a versatile U-
233 based nuclear programme, is
being followed; and

(by if so, results attained so far?

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER OF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMAT] INDIRA' GANDHI):
(a) Yes, Sir.

(b) Heavy Water Reactors utilising
natural uranium are be.ng set up at
Kota, Kalpakkam and Narora and the
plutonium produced is proposed io be
used in fast breeder reactors Cons-
truction of a fast breeder test reactor

at Kalpakkam is in progress. The con-
cept of breeding uranium-233 from
Thorium is planned to be studieq in
this test reactor and the experience
gained will be used in evolving our
further nuclear programme.

12 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT OF INSTRU-

MENTATION LTD, KOTA FOR 1974-75,

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT AND A STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIviyy SUPPLIES (SHRI B. P.
MAURYA); I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government{ on
the working of the Instrumen-
tation Limuted, Kota, for the
year 1974-76.
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(1i) Annual Report of the Insfru-
mentation Limited, Kota, for
the year 1974-7§ along with
the Audited Accountg gnd the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No.
LT-10827/76].

(2) A copy each of the following No-
tificationg (Hindi ang English versions)
under sub-section (6) of section 3 of

the [Essentia]l Commodities Act,
1955; —

(i) The Copper (Prohibition of
Use in the Manutacture of
Electrical Cables and Wires)
Amendment Order, 1975, pub-
lished in Notification No. S.0,
592(E) in Gazette of India
dateq the 6th October, 1975.

«i{) The Electrical Cables and
Wires Controf (Amendment)
Order, 1975, published in No-
tification No, S.0. 593(E) in
Gazette of India dated the Gth
October, 1975,

(3) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notificalinn. [Placed
in Library. See No. T.T.10828/76].

NOTIFICATIONS UNDER ALL-INDIA SERVI-
CES ACT

THE MINISTER OP STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-

ARY AFFAIRS (SHRI OM MFHTA):
I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub.sec-
tion (2) of section 3 of the All-India
Services Act, 1951:—

(1) G.S.R. 540 published in Gazette
of India dated fhe 17th April, 1978
containing Corrigendum to Notifica-
tion No. G.8.R. 186 dated the 1st Feb-
ruary, 1975. [Placed in Library, See
No. L110820/76].
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(2) The Indian Admin.sicafive Ser.
vice (Fixation of Cadre Strength)
Eleventh Amendment Regulations,
1976 published in Notification No..
G.SR, 602 in Gazette of Indja dated
the 1st May, 1876.

(3) The Indian Adminisirative Ser.
vice (Pay) Tenth Amendment Rules,
1976, published in Notification No
G.S.R, 603 in Gazette of India dated
{he 1st May, 1976. [Placzd 1n Library.
See No. LT- 10830/76].

NOTIFICATIONS UNDER CENTRAL ExCISES

AND SALT ACT AND UNDER CENTRAL

Excisg RULES, CUSTOMS ACT AND NAGa-
LAND SaLes Tax Acr

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table:—

(1) A copy of the Cenfral Excise
(Thirteenth Amendment) Rules, 1976
(Hindi and English versions) published
in Notiflcation No, G.S.R. 609 i.
Gazette of India dafed the lst May.
1978, under section 38 of the Central
Exciges and Salt Act, 1944. [Placed
in Library. See No. LT-10831/76].

(2) A copy of Notificalion No. G SR
610 (Hindi and English versions) pul
lished in Gazette of India dated the
1st May, 1978, issued under the Coci-
tral Excise Rules, 1944 together with
an explanatory memorandum [Placed
in Library. See No, LT-10832/1761.

(3) A copy of Notification No
G.S.R. 327(E) (Hindi and Englsh
versions) published in Gazette cf
India dated the 7th May 1976, under
section 158 of the Customs Act
1962 together with an explanatory

memorandum. [Placed in Library.
See No. L'T-10833/76.]

(4) A copy each of the follow-
ing Nagaland Government Notifica-
tions under  sub-section (4) of
section 57 of the Nagaland Sales
Tax Act, 1967 read with clause (¢)
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(i18) of the Proclamation dated the
22nd March, 1975 issued by the
President in relation to the State
of Nuagaland:—

(i) The Nagaland Sales Tax
(Amendment) Rules, 1975 pub-
lished in Notification No. FIN|
REV/2—1/15 in Nagaland Gazette
dated the 28th April, 1975,

(li) The Nagaland Sales Tax
(Second Amendment) Rules
1975, published in  Notification
No FIN|TAX|475 in Nagaland
Gazette dated the 11th Septem-
ber, 1975.

(iti) A statement (Hindi and
English versions) explaining—

(a) reasons for not laying
the Hindi versions of the noti-
ficationg mentioneg at (i) and
(ii) and

(b) reasons for delay in lay-
ing the notifications, [Placed
in Library. See No. LT-10834/
76 ]

REVIEW AND ANNUAL REPORT OF ELEC-

TRONICS TRADE AND TECHNOLQOGY DEVE-

LOPMENT CORPORATION LTp., FOR
1974715

THE MINISTER OF ENERGY
(SHRI K. C. PANT): I beg to lay on
the Table a copy euch of the follow-
ing papers (Hindi and English ver-
Inons) under sub-section (1) of sec-
tion 619A of the Companics Act,
1956: —

(1) Review by the Government
on the working of the Electronies
Trade and Technology Develop-
ment Corporation Limited, New
Delhi, for the year 1974-75.

(2) Annual Report of {he Elec-
tromecs Trade and  Technology
Development Corporation Limited
New Delhi, for the year 1974-75
along with the Audited Accounts
and fhe comments of the Comptrol~
ler and Auditor General thereon.
[Placed in Library. See No. LT.
10835/76.]
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REVIEW AND ANNUAL REPORT oF Drrmr

SMALL INDUSTRIES DEVELOPMENT COR-
PORATION LID., FOR 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P,
SHARMA): I beg to lay on the
Table a copy each of the following
papers (Hindi and English versions)
undbr sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Delhi Small
Industries Development Corpora-
tion Limited, New Delhi, for the
year 1974-75,

(2) Anual Report of the Delhi
Small Industries Development Cor-
poration Limited, New Delhi, for
the year 1974-75 along with the
Auditeq Accounts and the come
ments of the Comptroller gnd Au-
ditor General thereon. [Placed in
Library. See No. LT-10836/76.1

ANNUAL REPORT POST-GRADUATE
INSTITUTE OPF MEDICAL EDUCATION AND
ReseArcH, CHANDIGARH For 1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K. M.
ISHAQUE): I beg to lay on the
Table a copy of the Annual Report
(Hind1 and English versions) of the
Post-Graduate Institute of Medical
Education and Research, Chandigarh,
for the year 1974-75, i'nder section 19
of the Post-Graduate Institute of Meci-
cal Education and Research, Chandi-
garh, Act, 1966. [Placed in Library.
See No LT-10837/76.1

NOTITICATION UNDER DELBI
GURDWARAS ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to
lay on the Tablc a copy of the Delhi
Sikh Gurdwaras (Election of Pro-
tempore Chairman, President other
Office bearers and Members of the
Executive Board) (Amendment)
Rules, 1976 (Hindi anq English ver-

SIEH
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sions) publisheq in Notification No.
F, 16(3)/76-Judl, in Delhi Gazette
datiad the 24th April, 1978, under sub-
section (4) of section 39 of the Delhi
Sikh Gurdwaras Act, 1971. [Placed in
Library. See No. LT-10838/76.]

DEMANDS FOR GRANTS FOR EXPENDITURE

oF CeNTRAL GOVERNMENT ON INDIAN

PosTS ANp TELEGRAPHS DFPARTMENT
FOR 1976-77

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
I beg to lay on the Table a copy of
the Demands for Grants for expendi-
ture of the Central Government on
thiy Indian Posts and Telegraphs De-
partment for 1976-77 (Hindi and
English versions).[Placed in Library.
See No. LT-10888/786.]

Nayvy (PeENsION) FIRST AMENDMENT
REGULATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I beg to lay on the
Table a copy of the Navy (Pension)
TFirst Amendment Regulations, 1976
(Hindi and English versions) pub-
lished in Notification No. S.R.O. 08
in Gazette of India dated the st May,
1976, under section 185 of the Navy
Acty, 1957. [Placed n Librery, See
No. LT-10840/76.]

REVIEW AND ANNUAL REPORT OF
NEeyVELY LIGNTR CORPORATION L1D, FOR
1974-75.

w0 s & sy (Wo fels-
s ware ) & swoy wfafaaw, 1056
FY T 61 9% R AT (1) F WA
frreafiafiae oal (Pt urddsrae)
N TF-gF T qWT 9T 9 @A

(1) A3 fmmge Frew
fafde & a8 1974-75%F FTHEW
#Y ORI ST Wt |

(2) M formree  FTET
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gfrder Yamrdinr ¥d oar 7 X
Frdas-mgarrims & feefot 1

[Placed in
LT-10841/78.]

Library, See No,

NOTIFICATION UNDER GENERAL INSUR.
ANCE BusiNEss (NoTIFICAZION) ACT,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to lay on the Table a copy of the
General Insurance (Rationalisation
of Pay Scales anq Other Conditions
of Service of Development Staff)
Scheme, 1976 (Hindi and English ver-
gions) published in Notification No.
8.0, 327(E) in Gazette of India dated
the 20th April, 1976, under section 17
of the General Insurance Business
(Nationalisatfion) Act, 1972. [Placed
in Library. See No. LT-10842/76)

12.03 hrs.

COMMITTEE ON PAPERS LAID ON
THE TABLE
(i) MiNUTES

SHRI SEZHIYAN (Kumbakonam):
I beg to lay on the Table Minutes of
the sittings of the Committee on
Papers laid on the Table held on 16th
October and 14th November, 1975 and
15th April, 1976,

(i) SEcCOND REPORT

SHRI SEZHIYAN: I beg to pie-
sent the Second Report of the Com-
mittee on Papers laid on the Table.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Stx1v-FOURTE REPORT
SHRI G. G. SWELL (Autonomous$

fafade ot o 1974~75 & afew Districts): I beg to present the



125 Increasein Exelse VAISAKHA 22, 1898 (SAKA)

Sixty-fourth Report of the Committee
;ﬂﬂl‘rivate Members' Bills and Reso-
uQons.

P

COMMITTEE ON PETITIONS
THIRTIETH REPORT

SHRI JAGANNATH RAO (Chatra-
pur): I beg to present the Thirtieth
Report of the Committee on Petitions,

"12.05 hrs.

STATUTORY RESOLUTION RE. IN-
CREASE IN EXPORT DU1'Y ON
HIDES, SKINS AND LEATHER

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER.
JEE): I beg to move:

“That in pursuance of sub-sgection
(2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this
House approves the notification of
the Governmiant of India in the De-
partment of Revenue and Banking
GSR No. 314(E) dated the 1st May,
1976, increasing the export duty cn
hides, skins and leather, tanned and
untanned all sorts, but not including
Snake skins and manufactures of
leathier, from 20 per cent ad valo-
rem to 25 per cent ad valorem from
the date of the said notification.”

Exports of raw hides and skins are
banned. Finished leather is totally
exempt from exporti duty under a
separaty notification. The purpose of
this notification, therefore, ig to in-
crease the export duty on semi-pro-
cessed hides ang skins,

It has been the Government’s policy
to encourage the exports of finished
leather ang leather products jn place
of gemi-processeq 'hides and skins.
Such a change in the pattern of export
trade is desirable in the interest of
increasing the export earnings and
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the employment potential in leather
industry in the country. In pursuance
of #his objective the Ministry of Com-
merce hag effected a further cut of
15 per cent in the quota for El and
wet blue goat and sheep skins ang 10
per cent cut in the quota for E.I gnd
wet blue buffalo hides, buffalo calf
skins, cow hides and cow calf skina
for 1976-17. No cut has been imposed
on quota-holders below 25,000 pieces
of skins ang on quotas of the job tan-
ners and non-exporting tanners. In
furtherance of the same objective, the
export duty on semi-processed hides
and skins which was 20 per cent ad-
valorem has been raised to 25 per cent
ad valorem with effect from 1.5-1876.

Sir, I commend that the Resolution
be approved by the House.

SHRI INDRAJIT GUPTA (Ali-
pore): In the second line from the
botiom of the Resolution, you will
find the words ‘manufacturers of lea-
ther’. ‘Manufacturers of leather’
means some person This is what I
think The export duty is on the com-~
pany or on the articles or is there
some mistake in this?

SHRI PRANAB KUMAR MUKHER-
JEE: There is no mistake.

SHRI INDRAJIT GUPTA: Whe-
ther jt is ‘manufactures’ or ‘manufac-
turers?

SHRI PRANAB KUMAR MUKHER-
JEE: It ig ‘manufactures’.

1t is on the manufactures, on the
pieces of leather.

MR SPHAKER Are you sure it is
a spelling mistake?

SHRI PRANAB KUMAR MUKHER-
JEE: Yes, Sir. It is on the manu-
factures.

MR. SPEAKER" So, one ‘r’ is addi-
tional, it is & spelling mistake.

SHRI B. V. NAIK (Kanara): I
want to make a submission not only
from the point of view of prevention
of cruelty to animals, but in parts of
the west coast, harmless snakes which
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help to maintain the environmental
balance sre being mercilessly killed
and their sking are being exported,
just to satisfy the exotic taste of the
western people. Can we ban the ex-
port of snake skins. It earng us a
pittance, but it does a lot of harm to
our environment.

SHRI PRANAB KUMAR MUKHFR.-
JEE: 1 will pass on the suggestion to
the Commerce Ministry.

SHRI AMRIT NAHATA (Barmer):
Becauge of export of snake sking, the
population of rodents and rats Thas
increased by 10 to 20 timeg in desert
areas.

MR, SPEAKER: This is a serious
matter, There is a special group
constituted for the purpose of clear-
ing matters where ecological balance
or environmental pollution is involv-
ed. They should consider this. The
point raiseq is very valid.

DR, RANEN SEN (Barasat): Pre-
viously a ban was imposed on the ex-
port of the skin of a certain type of
lizarq because they were eating co-
bras and other venomous snakes. I
do not know what happeneg later on,
but we are tolg by the villagers that
even now the lizards are being killed
indiscriminately ang the skin is being
exported. What happeneq to the ban?

SHRI PRANAB KUMAR MUKHER-
JEE- Perhaps this qoes not come
within thle, purview of our ministry.
But I can pass it on to the concerned
ministry,

SHRI INDRAJIT GUPTA; You are
increasing the export duty on certain
jtems. Whati the implications are,
your ministry does not know. There
shoulg be some better coordination
betwieen the Commerce Ministry and
the Finance Ministry.

SHRI PRANAB KUMAR MUKHER-
JEE: The point which has been rais-
ed, namely, whether the ecological
balance is being disturbed as a result

on Hides ete. (8¢, Res.) 128

of indiscriminate killing of snakes or
not is & matter to bie distussed sepa-
rately. Thig resolution is to help the
indigenous industry. The Commerce
Ministry has taken a decision to have
a 15 per cent cut on the export of
semifinished leather, In order to stre-
ngthen their measures, we are impos-
ing 5 per cent additional export duty
so that it acts a disincentive for the
export of semi-finished leather., Thix
is the limited question which we are
discussing.

MR. SPEAKER: The House can
take a decision on this subject to this
thet! your ministry or the Commerce
Ministry will take g decision in con-
sultation with that particular group
that has been set up for going into the
question of ecological balance angd en-
vironmental pollution, They may
subsequently decide that killing
snakes and exporting their skins is
not jn national interest. 'Then they
will have to come before the House
and revise it. Subject to this, the
House can take a decision.

SHRI PRANAB KUMAR MUKHER.
JEE: Snake sking are being exclud-
ed.

MR. SPEAKER: It says, “but not
including snake skins”. So, that is
excluded.

SHRI B, V. NAIK: The purport of
this Resolution seems to be that while
there has been an enhancement of the
export duty on some other items, that
enhancement is not applicable to
snake skin. I had suggested an
amendment for banning the expori of
snake skin, If that gmendment is ac-
captable either now or later to the
Finance Ministry, it solves our pur-
pose.

MR SPEAKER: No, What is the
meaning?

SHRI INDRAJIT GUPTA: shri
Naik is going a bit too far. My limi-
ted question is why the export of
snake skin is being exempted from
this jncreased export dquty which is to
be levied on others?
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SHRI PRANAB KUMAR MUKHER.
JEE: Tha export of snake gkin is
already banned. That {5 why I have
excluded snake skin.

SHRI INDRAJIT GUPTA: If it is
banned why it it excludeq from the
additional export duty? If the export
s already banned, then the question
does not arise.

MR. SPEAKER: It is not happilv
worded. Manufactureg of leather are
not banned. One item is tanned and
the other is not banned.

SHRI PRANAB KUMAR MUKHER-
JEE: I will take care of this.

MR. SPEAKER: Can you hring it
tomorrow or day after?

SHRI PRANAB KUMAR MUKHER-
JEE: This has to be passed by Par-
liament witthin 15 days from the date
of notification, So, the time-factor is
there.

MR. SPEAKER: Are you prepared
to evclude snake skin?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAMY; Not
only the skin of the snakes but skins
of tigers and various other animals are
all prohibited. As a matter of fact,
this is one of the arcag where smug-
ghng takeg place and we are taking
action against them Theiefore, sim-
ply because it is included herc—no
doubt, it 18 redundant--that does not
affect the Resolution as such. There-
fore, I would respectfully submit that
it can he kept as it 1s.

MR. SPEAKER- In the notification
to which they refer, it is said: “In
the Schedule, Item 26, hides, skins
and leathar, tanned ang untanned all
sorts, butt not including snake skins
ang manufacturcg of leather.” But
these are the same words. What
about time-factor?

SHRI PRANAB KUMAR MUKHER-
JEE: Time-factor js there because
the notification was issued on 1st May

825 LS—5.
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ang it has to be passeqd by Parliament
within 15 days.

. MR, SPEAKER: What is the harm
it You say ‘not including manufactures
of leathers? Take out make skin.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir, T would like to make
a submission. This is only an affir-
mation of the notification gnd nothing
will help if you delte it from here
because the notification stands. The
only thing is that you will have to
change the notification on this issue.
Ang the time-factor has already been
explained. After all, redundancy is
no negation. Therefore, I suggest that
let 1t remain as it! is.

MR. SPEAKER' I hope, by puassing
this Resolution you will not be pre-
vented from making the required
amendment in the notification,

SHRT PRANAB KUMAR MUKHER-
JEE. We will have to change the noti-
fication by amending the notification.

MR SPEAKER: They will consider
amending the nolification suitably.
If 1t 18 necessary, lhey will come.
I.et us pass this on the understanding
that suitable amendment, 1f neces-
ary, wiil be made.

The question is:

“That 1n pursuance of sub-sertion
(2) of section 4A of the Indian Ta-
mt  Aet, 1934 (32 of 1934), this
louse approves the notification of
the Government of India in the
Department of Revenue and Bank-
g GSR No. 314(E) dated the lst
May. 1976, increasing the export
duty on hides, skins and leather
tanned and untanneq all sorts, but
not including snake skins and
manufactures of leather, from 20
per cent ad valvrem {n 25 per cenf
ad valorem from ihe date of the
said notification.”

The motion was gdopted.
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MR, SPEAKER: We will now take
up the Finance Bill. Time allotted:
15 hours, Time for general discussion
10 hours, Time for Clauses 4 hours.
What about the Third Reading?
Would it be one hour? Anyway, we
can say that it will be 11 hours plus
3 hours plus 1 hour. Now Mr. Subra-
maniam.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr.
Speaker, Sir, I beg to move:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1976.77, be taken into conside-
ration.”

Sir, I have already explained the
main features of the proposals con-
tained in the Finance Bill, in my Bud-
get speech. The details of the speci-
fic provisions in the Bill have been
explained in the Explanatory Memo-
randum circulated to hon, Members. I
do not therefore, conside it necessary
to cover the same grounq again,

Hon. Members will recall that the
Revised Estimates for 1975-76 antici-
pated that the year-end budgetary defi-
cit of the Centre would be Rs. 490
crores. I am happy to inform the
House that the actual budgetary defi-
cit for the year 1975-76 has turned out
to be significantly lower, being only
Rs. 367 crores.

Ag hon. Members are aware, the ori-
ginal budget for 1975-7¢ envisaged a
deficit of Rs. 247 crores, after a special
borrowing of Rs. 100 crores from the
Reserve Bank of India, which we did
not eventually resort to. If we allow
for this, the actual deficit is only Rs, 20
crores more than the deficit of Rs, 247
crores originally estimated. If we
take the net Reserve Bank credit to
Central and State governments during
the year, the position is even better
During 1975-78, the net RBI credit to
Government sector, instead of showing
an increase, contracted by more than
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Rs. 200 crores. The improvement i1
significant, as it comes in the wake of
high net RBI credit to the Govern-
ment for a number of years.

Sir, the Finance Bill hag been before
the hon. Members for nearly 8 weeks.
During the debate on the budget.
various suggestions have been put for-
ward by hon, Members with regard to
the proposals contained in the Biil. 1
have also receiveq representations from-
members of the public, chambers of
commerce and other trade and profes-
sional associations, on the propnsalz
contained in the Bill, ] take this op-
portunity of expressing my gratitude
to hon, Members and to all others who
have studied the proposals carefully
and have made constructive sugges-
tions, On a carefu] consideration of
these suggestions, I have decided to
modify some of my original proposals.
With the indulgence of the House, 1
will briefly explain the principal
changes that are proposed to be made
in the provisions of the Finance Bill.

It hag been urged that the new rates
proposed in the budget for superfines
and fine fabrics produced by power-
loom, and processed by indepencent
processors have been pitched high and
are now almoct equal to the rates
levied on similar fabrics produced in
the composite mill sector. In order to
maintain a suitable differential, so that
processeq fabrics of the powerloom
sector are able to compete with simi-
lar fabrics produced by the composite
mill sector, I propose to reduce the
rates of fine and superfine fabrics
manufactured in powerlooms and pro-
cessed by independent processors with
the aid of power from 14 per cent as
proposed in the budget, to 12 per cent
ad wvalorem. Corresponding adjust-
ment is also being made in respect of
superfine and fine handloom processed
fabrics by reducing the duty from 12
per cent to 10 per rent ad valorem.
The revenue effect of these proposals
regarding textiles will be a loss of
Rs. 1.30 crores in a full year.
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Frior to the budget, there was a
duty exemption in respect of hand-
printed cotton fabrics, which during
this budget had been restricted to fab-
ricg which were printed with not more
than three colours, since fabrics print-
ed with more than three colours were
generally costlier. MHowever, a large
numbey of representations were receiv-
ed after the budget about the hard-
ship which the hang printers, who
were generally in the decentralised sec-
tor, hag to undergo. Some hon. Mem.
bers of ihis House had also written
to me, drawing my attention to this
position, As I felt there was some
substance in these complaints, I has-
tened to pass oders, restoring the ori-
gina] position.

It has been urged that simce Govern-
ment have thought fit to grant excise
duty concessions to passenger cars, the
duty on agricultural tractors should be
reduced, if not abolished. The two
caseg are, however, not strictly com.
parable, Whereas the production cf
passenger cars had gone down stecply
during 1975, that of agricultural tiac-
tors had not shown any such Jown-
ward trend. However, since a3 number
of hon, Memberg expressed concern
about the high price of tractors used
in agriculture, I propose to exempt
tvres, tubes ang batteries supplied as
original equipment for use in agricul-
tural tractors from the excise duty
payable on them. This measure will
result in a revenue loss of Rs, 260
crores in one full year,

A number of representations have
been received to the effect that the in-
crease in the duty on certain varieties
of printing and writing paper has been
very steep. Having carefully examin-
ed these representations, 1 propose to
reduce the duty on certain varieties of
creamlaid and creamwove paper in
common use of substance not exceed-
ing 65 gramg per sq. metre from 25 per
cent to 15 per cent ad valerem. This
exemption will result in a revenue loss
of Rs. 8.65 crores in a full year.

Ever since the general 1 per cent
duty was levied in the 1975 budget on
regiduary items, I have been receiving
representationg from manufacturers of
roofing tileg for exemption from the
levy of this duty. It hag been repre-
sented that these tiles are exclusively
used in the construction of houses oc-
cupied by families who cannot be said
to be affluent and should therefore,
not be taxed. Considering all the cir-
cumnstances, I propose to exempt roof-
ing tileg from the 1 per cent duty under
item 68 of the Central Excise Tarifl.
This will result in a logs of revenue of
Rs. 15 lakhs in a full year.

When excise duty on starch, on which
1 per cent duty was levied in the 1975
budget, was increased to 10 per cent in
the present budget, there were a large
number of representations from manu-
facturers, especially of tapioca starch.
There are essentially two forms of
starch, namely, maize starch and
tapioca starch, the former being pro-
duced mostly in the organiseq sector
and the latter largely in the small scale
sector. Apart from competition etc.
of tapioca starch in comparison with
maize starch, which is of a superior
kind, the producers of tapioca starch
also complained of hardships in com-
plying with excise procedures, since
their activities were on a small scale
and their locations dispersed. Consi.
dering these factors. I have already
ordered that small units, whose clear-
ances during the preceding financial
did not exceed Rs. 5 lakhs, may be
exempted from duty on the first Rs. 1
lakh value of clearances during a fin-
ancial year. By way of administrative
simplification, the self-removal proce-
dure system has also been extended to
this commodity, and tariff value has
also been fixed for tapioca starch. I
have also exempted the duly on starch
of all kinds when such starch is used
in the manufacture of glucose or des.
troce.

Patent or proprietry medicines was
one of the items on which several hon.
Members of the House had some com-
ments to offer. I had made it clear
during the general discussion of the
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Budget that the excise duty on essen-
tial druge of lile-saving nature had not
been increated in the Budget. Singe
then some have suggested that there 18
perhaps scope for enlarging the list of
egsential drugs for which a concession.
al rate of duty 1s charged. I have no
objection to consider such enlargement
of the list. Any specific proposal tor
inclusion of a drug or medicine in the
list of essential drugs or medicines
should be taken up with the Ministry
of Health who, if they are satisfied,
will no doubt recommend the case to
my Minisiry for favourable considera-
tion.

In my Budget proposals 1 had inade
certain adjustments in the customs and
excise duties on copper mainly with a
view to reduce the impact of excise
duty on indigenously produced copper
and {o increase the import duty on im-
‘ported copper. I find, however, that
international prices of copper have
meanwhile risen sharply and, as a re-
sult, the landed cos{ of imporied cup-
per is likely to be higher than that
estimated at the time of the Budget. In
these circum<tances I propose to re-
duce the import duty on copper irom
60 per cent to the pre-Budget figure of
45 per cent ad wvalorem, Correspond-
ing reduction will also be made 1t res-
pect of certain copper manufactures
ang copper scrap. Since the increuse
in the price of copper will tend {n aug-
ment revenues, I do not expect that the
reduction in the rate of customs duty
indicated by me will result in any net
revenue loss,

I have receiveq reprecentations
about the increase in customs duty ¢n
alloy ang high carbon steel. The cise
of cold rolled grain oriented steel which
ig required for manufacture of trans-
formers and cf which there is no indi-
genoug production seems to deserve
some special consideration. I, there-
fore. propose to reduce the duty on
such stee] from 75 per cent to 40 per
cent. This proposal will resuit in a
loss of Rs, 2.20 crores in a full year.

In my Budget speech I had referred
to a new scheme of excise duty relief
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1o encourage higher production I had
then indicated that detaily of the
scheme were being worked out and
that 1 expecteg that it would be intro-
duceq for one year in the first instance,
1 find, however, on reconsideration that
a period of ore year may be too short
for the scheme to make its {ull impact
and, therefore, propose that the scheme
should operate for at least three years
during which period the results achiev-
ed will be watched. I also propose to
widen the scope of the scheme to cover
new units which will be. set up during
the current and the next two financial
years, as well as to units set up in the
1ecent past. Thig will confer cunside-
rable benefit to new capital-intensive
units. Further details of the scheme
are being worked out and aotifications
to give effect to it will be iscucd in the
near future.

I expect that modifications now pro-
rosed will entail a sacrifice of revenue
of i{ae order of Rs. 9.90 -rores in one
full year. Al] these modifications,
except those relating to starch and
hand-printed fabrics which have al-
ready been implemented, and thrse re-
lating to higher production relief, are
proposed to be given cffect v by issue
of suitable notification, efleclive from
today. Copieg of the relevant notifica.
tions will be laid, as usual, on the Table
of the House in due course

I now turn to direct taxes. Non-
resident taxpayers have hitherio not
been taxed in respect of lump sum
payments of royalties received outside
India for the delivery of designs and
drawings relating to any patent, inven..
tion etc. outside India. Under a pro-
vision 1n the Finance Bill, such lump
cum paymenis are proposeq to be
brought within the ambit of taxation
in India. It has, however, been repre-
senteq that foreign suppliers of techni-
cal know-how had entered into agree-
ments or had finalised proposals for
the receipt of such lump sum roval-
ties with the approva] of the Central
Government on the understanding that
such payments would be exempt from
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tax. As the withdrawal of the exemp-
tion of lump sum royalties in such
cases will adversely affect these foreign
suppliers, it is necessary to modify the
scheme of taxation of royalties con-
tained in the Finance Bill in certain
respect. I accordingly propose to pro-
vide that lump sum payments of this
type received under agreements
made before 1st April, 1976, and up-
proved by the Central Government will
continue to be exempt from income-
tax in the case of both corporate and
non.corporate taxpayers.

Lump sum payments of this type
received under agreements made after
31st March, 1976 would also be ex-
empt from tax if such agreements
have been made in accordance with
proposals approved by the Central
Government before 1st April, 1976.

In the case of foreign companies,

however, this exemption will apply
only if they exercise an option in
this behalf, Foreign companies who
exercise this option will continue to
pay income-tax in respect of their
remaining royalty ‘income on the
existing basis. In other words, In-
come-tax in respect of such income
will be charged at the rate of 525
per cent on a net basis The de-
duction on account of expenses will.
however, be limited to 20 per cent of
the gross amount of royalties exclud-
ing such lump sum payments For-
eign companies who do not exercise
this option will be governed bv the
new scheme of taxation of royalties
laid gown in the Bill They will
thus pay income-tax at the rate of
20 per cent on the gross amount of
lumob  sum royalties and at the rate
of 40 per cent on the remaining am-
ount,

The Finance Bill seeks to provide
that income by way of interest pav-
able by a non-resident shall be
deemed to accrue or arise in India in
cases where the fInterest is payable
in respect of any debt incurred or
moneys borroweg and used for the
purpoges of a business or profession
carried on by such person in India or

for the purposes of making or earn-
ing any income from any source in
India, It hag been represented that
the proposed provisions are some-
what harsh. For instance, if a for-
eign company intending to invest in
shares of an Indian company bor-
rowed money from g bank in a
foreign country, the foreign bank
would become liable to Indian in-
rome-tax on the interest payable to
the bank by the foreign company. As
the taxation of interest jn such cases
would have an adverse effect on in-
vestmenis in India, I propose to
restrict the scope of the relevant
provision so that interest payable by
a non-resident will be chargeable to
Indian income-tax only in cases
where such interest is paid in res-
pect of any debt incurred or mo-
neys borrowed and used for the pur-
poses of a businesg or profession
carried on in India by such person.

Under the Bill, investment allow-
ance will be admissible, inter alig,
in respect of machinery and plant
installeg in industries engaged in
the manufacture of articles specified
in the Ninth Schedule to the Income-
tax Act. One of the items specified
for this purpose is ‘“Steel castings
and forgings and malleable iron and
steel castings.” In order to bring
out the underlving fintention more
clearly, I propose {o redefine this
industry as “Steel castings and forg-
ings and alloy, malleable and SG.
iron castings.”

In order to remove the hardship
faced by owners of self-occupied
house property who are now re-
quired to furnish its fair market
value in the preturn of net wealth
every year, the Finance Bill pro-
poses to freeze the value of one self-
occupied house property at its value
adopted for the year in which the
property is constructed or aoquired
by the tax-paver or for the assess-
ment vear 1971-72. whichever is
later. It has been represented that
as the market value of urban pro-
perties may fall in certain cases, the
proposal for freezing the valuation
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of geM-occupied house propertivs with
veference to their assessed value for
the gssessment yesr 1971-72 would
result in hardship in such cases, In
order t0 mitigate this hardship, I
propose to provide that the special
provision for valuation of self-occu-
pied house property will apply only
at the option of the tax-payer. Hence,
in caseg where the market value of
the self-occupied property comes
down, the tax-payer will have the
option to value the property at its
current market value. }

In my Budget speech, I had men-
tioneq that in view of the escalation
in cost of Industrial projects, n-
terest received by scheduled banks
on long-term loans granted to in-
dustry for the purchase of capital
plant and machinery would be ex-
empted from interest-tax levied
under the Interest-tax Act, 1974, A
doubt has been raised as to whether
interest paid on advances made by
scheduled banks for agricultural pur-
poseg would also qualify for this ex-
emption. I would like to take this
opportunity of clarifying that the
exemption provided in the Finance
Bill is not confined to interest re-
ceived on industrial advances; and
all long-term loans for the creation
of capital assets in India, including
those used for agricultural purposes,
will qualify for the proposed exemp-
tion,

I also propose to take this oppor-
tunity of announcing certain new
tax concessions which are proposed
to be implemented by moving neces-
sary amendments in this behalf to
the Finance Bill. The hon. Members
will be glag to know that the addi-
tional facilities allowance received
by them under the Members of Par-
llament (Additional Facilities) Rules,
1975 is proposed to be made com-
pletely tax-free,

SHRI R. S, PANDEY (Rajnand-
gaon): Ag the Chairman of the Com-
mittee, T thank him.
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SHRI C. SUBRAMANIAM;: With a
view to encouraging more Hberal
donations for the purposes of pro-
moting family planning, I propose to
move an amendment fo the role-
vant provision in the Income~Tax
Act for raising the deduction in res-
pect of donations madg to Govern-
ment, approved local bodies and
organisations for promoting family
planning from 50 per cent to one
hundred per cent of the qualify-
ing amount of such donations while
computing the taxable income of the
donor, ’

In order to channelise corporate
savings into high priority industries,
inter-corporate dividends derived by
domestic companieg from new com-
panies engaged in the manufacture
of fertilisers, pesticides, paper, pulp
ang newsprint and cement were ex-
empted from income-tax by g provi-
dion made in this behalf through the
Finance Act, 1975, I now propose to
enlarge the area of this concession {0
include industries engaged in the
manufacture of non-ferrous metals;
ferro-alloys and special gteels; steel
castings and forgings; electric motors;
industrial and agricultural machi-
nery; earth-moving machinery; ma-
chine tools; commercial vehicles;
ships; tyres and tubes; heavy che-
micals and industrial explosives.

Sir, I move.
MR SPEAKER: Motion moved:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1976-77, be taken into consi-
deration,”,

DR. RANEN SEN (Barasat): Mr.
Speaker, Sir, in the general budget
discussion, some important points
were dealt with by our party leader,
Mr., Indrajit Gupta, I would gimply
highlight some of the points he had
mentioned and introduce some new
points,
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To begin with, this morning we
hud & very lively, a very important
sort of discussion on the question of

It was claimed by the Gov-
ercment that the prices have come
down according 1o the survey made
after the Budget was introduced.
This statement was challenged by
almost all the Members from both
sides of the House, The Members
maintained that, according to their
own experience, the prices have not
only not come down but in respect
of certain items, the prices have gone
up. It was being particularly stated
that jn respect of certain agricultural
commodities, after they passed out
of the hands of the peasants their
prices have started rising, The ins-

tances have been given here ac-
cording to the experience of the
Members themselves representing

both the sides of the House.

Early this year, even the Finance
Minister, Mr. Subramaniam, observed
in thig House that reduction in the
wholesale prices is not properly re-
flected 1n  the retail market. This
was his own gtatement. In the month
of February, gll the economic jour-
nals of our country stated that the
prices of agricultural raw materials
have come down, that they have be-
come cheaper, but the index price of
industrial goods has remained as high
as before, I would particularly like
to draw the attention of the Finance
Minister tg this point. According to
the Lahour Statistical Bureauy of Simla
the consumer price mdex has
come down very appreciably. In
January, 1875, according to them,
the consumer price index was 326; in
December, 1975, it came down t» 306
and, in March, 1976, it has come down
to 288, That means that within a
short period there has been.a reduce
tion of 40 points according to the
Simla Labouy Statistical Bureau; and
ag & result of this the workers' dear-
ness allowance has been cut down in
several cases——in the case of jute and
many other industries. ‘The Simla
Labour Statistical Bureau are like
Gods sitling on the Himalayas ... .

SHRI C. SUBRAMANIAM: Even
when decrease takes place, they are
Gods; so you want them tp be devils
when there is an increase?

DR. RANEN SEN: Their calcula-
tions are never commensurate with
the actual increase in the market:
their fraud has been detected. Since
you have raised thig question, I am
constrained to say that this particu-
lar Simla Bureau has been defraud-
ing the workers, and this has been
found out in Bombay, The Bombay
Government instituted an enquiry
and found out that the consumer price
index given out was not correct. The
Bombay Government corrected it; the
Gujarat Government corrected it; and
only two years ago there was an in-
vestigation held under the auspices
of the West Bengal Government by
a team consisting of three eminent
economists of Bengal, the Secretary
of the team was the Deputy Com-
missioner, and they found out un-
animously that the consumer price
index which was computed by the
Simly Labour Statistical Bureau was
wrong.

AN HON. MEMBER:
their State?

In respect of

DR. RANEN SEN: Yes, in respect
of their State, But in respect of
Bombay also it was found to be
wrong and in respect of Gujarat it
was found to be wrong; so, in res-
pect of all-India, how can the Fin-
ance Minister say it is right? It is
a common experience; that is the
point I want to make. Nobody can
accept that there has been a reduc-
tion of 40 points within such a short
periog and none of the Members of
the House, either on thig side or on
that side, can accept the Gavern-
mentg contention that the prices have
come down, On the contrary, in
spite of the fact that Mr. Subrama-
niam had more or less assured the
House that there will be 4 reduction
in prices, that did not take place but
there has been a 2 per cent rise as
s0me mass consumer items have been
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taxed. The revenue earning on su-
gar would be Rs, 178 crores, on tea
41 crores and on various food items
including sugar and tea, the total re-
venue earnings would be Rs. 251
crores, So, naturally, there will be
a rise in prices.

Secondly, there have been enor-
mous concessions to big business, 1
have no quarrel with the Minister
on that account because, if they play
the game and produce more, there
will be a decrease in prices, But,
the gift given by the Finance Minis-
ter has not satiateq their thirst and
greed for power and for profit. What
is happening is that they are de-
manding more and more concessions.
The textile mill owners, the jute mill
owners and others and FICCI are
also demanding more concessions.
The new import policy is a com-
pletely permissive and a veritable
bonanza for the import traders, That
is why it was hailed so much by the
FICCI and the private sector indus-
trial organisations, But never did
the prices come gown.

In regard to jute, what happened?
Already, concessions are there: the
export duty has gone, carpet back-
ing has got subsidy. Now they want
subsidy for more items. There is a
sort of pressure on the Government
and the workers and the country and
new ten mills are being closed.

In his budget speech, the Finance
Minister said that in ihis Budget, in
order to push up production, indus-
tries have been given these conces-
sions, I don’t deny that, Bat what
is gctually happening? Is production
increasing? The game lay-offs the
same closures and the same re-
trenchments are taking place from
one industry to another, This is an
admitted fact and Mr. Subramaniam
shoulq enquire into this.

This hag been the experience? This
has been the complaint of the trade
unions. I can cite examples, but I do
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hot want to cite examples, 1 simply
want to say that, out of 2,350,000 wor-
kers employed in jute glone, nearly
30,000 workers have been thrown out
of employment because there is noq
production, ten jute mills have been
closed. How many textile mills have
been closed?, How many tea gardens
remain closed. Therefore, these con-
cessiong to the employses have not
vielded any results, whereas for the
working class who have supported the
20-point economic programme and who
have agreed to abide by the discipline
that was required .of them, thewr
bonus has been cut by the Amendment
to the Bonus Act. The same lay.off,
retrenchment, etc., are continuing.
Their dearness allowance is being cut
because of this computation of consu-
mer price index and they have beer
told that, for the country's prosperity,
they have to sacrifice more and more,

There was an estimate made by the
Economic Times Research Bureau in
their issue of April 12, 1972; they have
brought out a few figures, I do not
want to go into the figures, they have
said that 40 companies—out of which
fen companies are ratas, eleven com-
panies are Birlas and 19 are other
companies —controlled 46.5 per cent of
the total assets and their total sales
turn over were 54 per cent. This is
the Economic Times Research Bureau's
estimate. They have also shown that
the prices have increased and accord-
ingly the profits have also increased.
This has been borne out by the Re-
serve Bank in its earlier numbers.

Therefore, I say that today we are
in the grip of a vice on one side of
which we find the big business refus-
ing to play their game even after they
have got their concessions and on the
other side of the grip we find the
multi-national  corporations that are
operating in our country.

Now, what happens to a person be-
longing to the ordinary middle class?
In the early morning he gets up and
uses the tooth paste and tooth brush
made by a foreign company, then he
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takes his  breakfast prepared with
Dalda or Anik ghee produced by the
multi.national corporations, then he
takes his bath with Rexona or Palmo-
itve or Lux made, again, by multi.
national corporations, in the office, if
be feels thirsty, he takes Fanta or
Coca Cola. Then, if he falls ill or if
any of his family members falls ill,
what happens? Again he has to turn
to the multi-national corporations,
Pfizer about which we discussed this
morning or Parke.Davis or any other
forelgn company whose number comes
to 66 in our country and who are con-
trolling 70 per cent of the drugs and
80 per cent of patent drugs. When
you increase excise duty on patented
medicines, I could have understood
and supported if you had said that
international patent drugs would be
taxed, as you have said, excise dutv
five per cent more. But what is the
position now? If he had consulted the
Ministry of Chemicals and Fertilisers,
we would have found out that the
highest priced medicinas, patented
madicines, are required even by poor
men. There cannot be two standards
the poor man’s son will get only
homoeopathic medicines, which are
also taxed, and the rich man’s son will
get the medicines prepared by Pfiser or
Parke-Davis or any other companv.
The Mfnister should not apply two
standards. Drug 15 a drug, 1t 19 es<ential
for the country, as much essential as
food and 80 per cent of those drues are
patented one, or 90 vper cent of the
es<ential drugs are patenied. In the
Hathi Committee Report, thev made a
recommendation that for generic
names, only 13 drugs should be used
to being with. The Government have
not acceoted that, they have accepnted
only six drugs. This has been very
unkind on the part of the Government.

I was mentioning about multi.
natisnal corporations grip over our
economy. It is said that for diversifi-
cation, export and for filling up the
technological gap or knowhow gap,
these companies have been invited,
are being invited and will be invited
in future also. May I know. how

much technological gap has been filled
up by them? In the Public Accounts
Committee’s report which has been
laid on the Table of the House and
which is now a  public property, a
very significant remark 1s there.
Scientists working in the Electronics
Division came before the Public
Accounts Committee and stated that
our craze for foreign computers of
IBM and the other British Company.
of which I am forgetting the name, is
a hinrance for the development of
electronics in our country. Their
statement 1s on record.

The NCST Report on foreign coilab-
oration, equity participation and
technical collaboration was submitted
to the Governmeny in 1973. Tbe
Committee consisted of very top scien-
tists of our country. They came to
the conclusion that equity participa-
tion should be banned. Secondly,
they said that technical collaboration is
not desirable unless 't cannot be pur-
chased from outside. Three ard a half
years have passed since they gubmitted
their report, but it has been lying in
the cold storage and has been gather-
ing dust.

SHRI C. SUBRAMANIAM: Decisions
have already been taken on that.

DR. RANEN SEN 1 understand that
the Government have not announced
any decision in regard to this. They
made concrete and  definite sugges-
tions in regard to this.

Now, I will tell you, Sir, how these
companies are paying to their direc-
tors. The director's remuneration 1n
India, of the foreign companies is
always about Rs. five lakhs plus so
many things. This is the minimum.
The directors and Members of the
Board are not very efficient sort of
people or technocrats. May I know,
why these things are being permitted
in our country even now. For the
sickness of an industry, the working
class is held responsible. but this is &
matter of common knowledge and it
was also admitted by certain Govern-
ment officers of the Labour Depart-
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meit that mostly the sickness of the
industries is due to the management,
swho are either mismanaging the
affalre, or are guarrelling among
{hemselves, or are chealing the wor-
kers, public and the share.holders by
pilfering the m~ney. Unless Guvern.
ment takes certain steps for control of
production and aistribuiion at the
wholesale marxet and supply of essen-
tial commodities, there is no possibili.
ty of substantial reduction in wprices,
Only if the Government takes such
action, the common man will be bene-
Ated.

One or two points J will mention
there. There was discussion about the
voluntary disclosure  scheme. The
amount of income disclosed was
about Rs. 750 crores and the tax on it
was Rs. 240 crores. But how many
people are involved in this voluntary
disclosure of income? That is not
known to us. I tried to make a cal.
«culation and I found thai probably cnly
32000 or so people are involved i 1t
and that many more Dpeople, several
thousands and several lakhs of veople
are outside thus. Secondly, the wealth
exposed 18 about Rs. 850 crores and
the tax realised on it was Rs. 8 crores
and 1 am told that the cost of col'ec-
tion is much higher than Rs. 8 crores.
8o, the Minister will have to explain
4his point because there was a dis-
cussion and the discussion could not
be complete,

I want to mention two points more
about the pensioners. Concessions
have been given to certain categories
of pensioners who have retired on 1st
March, 1975. It is good. But may I
know why the Minister will not con-
sider the question of pensioners who
Wave retired a little earlier, say, 2.3
years ago because the Central Pay
Commission’s recommendations have
been accevted and they have alse
recommended that from 1st March.
1973 the pensioners should get the
benefit? This is a small point that I
wanted to mention.

Thirdly, 1 wanted to mention another
thing since he was saying about giving
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concessiony to certaln  clasges of 18
dustries. 1 bad writben to the Minis-
ter on 5th March and  again on 'the
10th April, about » small cottage.cum.’
small.ecale  industry. That is the’
Jessore comb.menufacturing industry.

This industry employs about 25,000'
workers. This is really a cottage.cum.
small-scale industry. Now, the plas

tics indusiry has got some reduction
in the duty. There is an import duty
on silver nitrate’ sheets this comb in

dustry imports from Japan and its
price is going up because it is & petro.
chemica) industry product: Therefore,

the prices are going up and its im.

port duty has gone up and they have
to pay ad valorem duty also. There-

fore, I had written to the Minister to '
reduce the import duty a little s0
that thig small.scale-cum-cottage in-

dustry could survive. This is really a

small-scale industry w'ich ma\ be
called a cottage industry also,

With these words, I would request
the Minister not to slacken their \igi~
lance about the business commnity
more so the big business to whom he
has given considerable concegs.ons
with the expectation that something
good will come out of it, but vou
know, 1t has not come out an¢ the
workers are suffering, the lock-outs
and closures are going on and wr.ces
are not ‘toming down. Thereiore
my honest appeal to the Minister 15 to
sce that a certain watchful eye ve kept
on these industries so that thev do
not get away with whatever they
wanted to do.

SHRI N. K. P. SALVE (Betul): At
the outset, before I make any submis.
sions on the Finance Bill, may 1 ex-
press my personal delight as also de-
Lght of the House at seeing Shri
Subramaniam back to normal and
good health and piloting the Finance
Bill with a renewed vigour and
strength. We wish him many. many
years of a healthy and happy life in the
cause of the nation. The financial
year 1975-76 has been a momentous
year for his Ministry. The Finance
Ministry has several achievements to
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it credit in the Anancial year ending
Stat March, 1978 to which it can Jook
forward with a reasonable degree of
satisfaction. Its efforts and measures
bave borne remarkable fruits.

13 hrs,
[Mn. DEPUTY-SPEAKER in the chair].

The revised budgetary position
which he has explained just now, by
all standards can only be explaired
as simply magnificient. He has also
announced to-day certain reliefs in
diréct and indirect taxation. We have
seen the rationale behind those re-
liefs and on evaluation one would
only consider that these reliefs have
been given in the process of further-
ing the rationalisation of the direct
and indirect taxation.

Various measures which havc bheen
taken this year, whether they are
fiscal, monetary or administrative,
brought about a very spectacular
success to repair the grave distortion
in the economy and to enforce gicater
financia] discipline ang to check what
was pernicious and  destructive the
pressumes of inflation in this country
and, therefore, Shr1  Subramaniam
and his colleagues can  look hack at
1975-78 as a year of achievement and
perfornnance in different flelds of a
very very high degree, indicating very
high degree of efficiency and objectivi-
ty of approach specially in the realm
of price stability. What thev have
achieved wil) really he described as
near miracle in the annals of the
history of any nation which has been
waging war against the galloping
prices year after year. However, it
is my duty to point out that this type
of economic growth, this type of eco-
nomic revival, this type of economic
stability, was only possible as a result
of an overall political and econcmic
stability in the country. Had there
not been satisfactory and stable law
and order situation, it would h~ve
been impossible to expect that the
Finance Ministry could perform any
such miracle. It is absolutely necessary
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to have a good position of luw and
order and specially they have done very
well,

Shri Pranab Kumar Mukherice has
done very well in the field of economie
oftences and that has contributed very
greatly to the acYievement of what
they have done and, therefore, it is
only the proper atmosphere and tiscip-
line created by clamping of emergency
which has helped us to solve the
Himalayan problems of inflation

It is equally a tribute to the 1 must
submit, dynamic and strong politica)
leadership with vision and farsighted-
nesg which converted g hopeless poli-
tical situation that had taken the
country to the confused and semi.
chaotic state back into a powerful
nation, with renewed determination
to fight out not only the great bhattle
for economic emancipation of the 2eo-
ple of this country but also ;5 battle
to weed out once for ail, I r.ently
hope, the facist, reactionarv, com.
munal and disruptive forces, which
had been masquerading either os politi-
cal parties or as cultural institutions.

The Finance Bill has been very
highly commended and lavishly prais.
ed for restructuring and reconstruct-
ing the basic policy of taxation us such
and the new philosophy now though
it may not he acceptable possihlv, as
some of the spokesmen of the Finance
Mmistry have not accepted that it is
a new philosophy. They seem to con-
sider that it is the same philosophv
with new mechanics that they have
adopted. With great respert 1 dis.
agree with it. I see clearly and ‘de-
marcatedly’ a new philosophv in the
laxation proposals of the Finance Bill
of 1976 and everyone is looking for-
ward to a new era being ushered in as
a result of this new philosophs The
quintessence of this philosophy, it I
were to put it in one word of the
Finance Minister's speech to which J
attach very great importance and I
hope it will one day become prophe-
tie, in this I quote:
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He said: ‘The majority of Indian tax-
ﬂlyers were prepared {o abide by the

w and pay taxes as due, provided
the tax burden is reagoaable. I hope
that this aftitude and this approach
of the Finance Minister would inspire
the tax payers and the tax gatherers,
both alike, and that they would rea.
lige that in regard to taxation in a
developing country like ours which has
engaged itself to the goal of social
juslice as the co-extensive objective
of this country, this country has to
adopt a new attitude and bring in a
completely new avproch to the nrob.
lem. They should realise that we can
achieve the objective of economic
growth ang social justice only when tax
collection is optimum and {ax evasion
is minimum, and the powers used bv
the tax gatherers are just and reasona-
ble

When I come to the question of the
misuse of the powers by the officers,
I would like to draw the attention
of the two hon. Ministers of the Fin-
ance Ministry to certain aspects which
have emerged as g result of the deli-
berations and discussions which have
been held recently in the Conference
of the Commssioners at Vigyan Bha-
van. 1 would point this out to Shr
Pranab Kumar Mukherjee. I have
drawn inspiration from what the
Prime Minister had stateq about the
need for caution against the abuse of
power and authority by the officers,
whereby honest and unrespecting
assessees are likely to be harassed
using the long arm of the law which
has been given to the officers and
under which untramelled authority
and power have been given to them;
unfortunately without ever being ac-
countable whenever thay tend to abuse
the power and authority it is likely
to create tremendous problems, This
sort of untram~lled use of authority
and power without accountabilitv 1§
not only going to create tremendous
distortions in the administration of
fiscal legislation, but it may pave the
way for tremendous corruption which
may come some day and I would like
to ufter this word of warning to them.
Mr, Pranab Kumar Mukherjee stated
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tha! income-tax officers have all the
powers in the world they can.gtop &
car, they can stop a vessel, they can
stop an alrcraft, they can gearch, raid,
resort {o seizure, ete. Sir, I happened
to be Chairman of a Committee which
have helpeq in enlargiog the powers
of the officers, Our basic trust was
that all these powers being given
would be used for only limiteq pur-
poses, not only in accordance with the
spirit of the law, but in accordance
with the letter of the law, and not
used in g manner which would be
criminal. I want to refer to some
specific instances ang I hope that the
Finance Minister when replying to
the debate would tell us sbout what
he wants to say on these matters. I
refer to a case which arose in the
High Court in 1975, This has ap-
peared in Vol 101, ITR, page 112.
A commissioner direct his offi.
cers to go and search the house
of a lawyer whose gross income used
to be Rs. 1.75 lakhs g year. They
seized from his premises a sum of Rs.
10,000 which he had shown jn his
wealth tax declaration, They searched
the suit-cases and the belongings of
a guest who had come there by acci.
dent and 1n that connection they cri-
minally fabricatad documents. The
High Court was compelled to take ac-
tion agamst such a commissioner and
this is what the High Comt had to
say*

“Thig 13 not all. The learned
counsel for the peti‘ioner has sub-
mitteq that a complaint under see-
tion 193, Indian Penal Code, should
be filed against the respondenis on
the basis of the findings arrived at
by this court In brief, it is submit-
ted that the filing of a complamrt
against the respondents and the
Assistant Director of Intelligence 1s
called for on account of the follow-
ing salient facts:

(1) The proposal under sgection
132 of the Act purported to have
been recorded by respondent No, 2
on October 7, 1974, was, in fact, re-
corded by him after the premiseg of
the petitioner hag been uu,chgd."
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That thing which should have pre-
ceded the sei..1 was fabricated.
After it had been fabricated, it has
now been stated:

“Regpondent No, 1 fabricated
false evidence (that is the Com-

missioner) by recording a nole on
the same date authorising action
under Section 132 of the Act

against the petitioner. An offence
under section 193, Indian Penal

Code, was prima facie against
them.”

It further gays:

“After hearing the learned coun-
sel for the petitiorer and the other
Counsel, we are {entatively of the
view that it is expedient in the in-
terest of justice that an enquiry be
held into this matter.”

This is what the Commissioner has
done and he still continues to be on
the job.

There is another insterce which 1
want to give vou. You will remem-
ber, that last year, you inserted one
sub-section (7)(a) in Section 40A in
terms of which ‘such companies or
such employyers who provide or gra-
tuity, may make half the payment
before 1st April 1976 and the other
half payment by April 1977 This
was to be allowed as a deduction.
This was a salutary provision to pro-
tect the interests of the employees.
One of the companies which had a
claim of Rs. 160 crores said that they
had to pay Rs, 80 lakhs before et
April and, unless, they pav this Rs.
80 lakhs, they wil] not get the de-
duction of Rs. 1.60 crores The in-
terests of the employees will be in
jeopardy if a refund of Rs 36 lakhs
was allowed. The Commissioner
made the order under Section 141 by
withholding the refund in the month
of March only with one purpose and
that purpose wae that if this money
was not given the assessee would

get into default and hence he could
not get the benefit of this type of
deduction.

May I know from the hon. Minis-
ter, Shri Subramamam, when he re-
plies ag to what he has done to this
case? The Board had actually inter-
vened and the Board had to abuse
the Commissioner and told him that
if this refund was due to the assessce,
he had got to pay that refund. It is
all right. He is g large assessee and
the assessee has got millions of
rupees and he could approach the
Board. And the Board people had
to abuse the Commissioner to give
the refund What sort of adminis-
tration are we having? What action
have you taken gagainst these two
Commissioners? Let this be symbo-
lic, let this be significant and let the
House know that you have been given
so much of powers; if the House has
given so much of powers to you, in
trust, then they must not be abused.
Both have to be fair. I certainly
want {he taxpayers to pay their tax
to the last penny. At the same time,
it i3 neccessary also that the officials
whiJe taxing the assessees have to
be reasonable themselves,

The next agpect that T want to
touch upon is about the taxation of
the corporate sector and about the
taxation of the registered firms.
There has been a demand from a
very wide section of the business
community that there should be a
drastic reduction in the corporate
taxation 1 don’t subscribe to this
view; I am not in favour of the de-
mand or this sort of a reduction to
te b-oucht ahout. But, I would, cer-
tain’y, submit that when you have
now rationalised the ‘individual taxa-
tion, it is absolutely necessary and
essential that there has to be, in the
context of the economy that you
want to build up, a proper equili-
brium and balance brought about in
the corporate taxation and in the
non-corporate taxation. Every coun-
try which has the corporate and non-
corporate taxation keery such an



H Finance Bill, 1578

equilibrium and a balance introduce-
ed. There was a timg when the in~
dividuul taxation was 97.75 per cent
while the corporate taxation was
only 56 per cent.

Now we come to the stage where
the individual taxation has come
down to the maximum of 68 per cent
while the corporate taxation can go
up to 70 to 75 per cent Now, this
sort of swinging of the pendulum er-
ratically is not commensurate with
the rational approach that we are
having in the new philosophy of taxa-
tion that we have adopled. Here it
is necessary to determine whether or
not, our corporate taxation balances
well with the individual taxation
and, if it is found that it does not
balancs well one way or the other
and 1if you think of more and more
of taxes to be collected. then tax
them further. But, if you find that
there is an jmbalance, then what js
likely to happen? Many concerns
are now thinking of giving up their
corporate sector of working They
want to have their business to be
carried on in the non-corporate sec-
tor. This will not augur well frcm
the longterm point of view because
if the corporate sector has its utility,
there has to be a much better finan-
cial discipline, greater accountabihity
and statutory compliance for long-
term growth of industria) sector
The long-term growth of the indus-
trial =ector requires and necessitates
that we must nurse and nourish the
corporate sector, Therefore, what 1s
needed is g scientific approach n the
whole matter So, let us pot shiink
from one end to the other and from
that end to the other end

SHRI B V NAIK (Kanara): Will
you kindly illustrate how the non-
corporate sector 15 being sponsored
by the corporate sector?

SHRI N, X, P. SALVE: The taxa-
tion pow in the non-corporate sec or
fs much less than what 1t is in the
corporate sector. So, people would
like to carry their business in the
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non-corporate sector as individualy,
pariners ang HUF rather $han in the
corporate sector, Thereby we will
ruin the corporate sector. There has
always been ap equilibrium in the
taxation on corporate gector and
non-corporate wector. 'Whether or
not at present there 1s such an ejui-
librium, a scientific study iz needed.
At any rate that pattern of taxation
is the best where you have the opti-
mum tax collection. If you think at
this point you have the optimum col-
lection, I have no grievance in the
matter But my grievance is about
the taxation in regard to registered
firmg especially of the professionals.
An individual who goes and works
and earng Rs 1 lakh is taxed Rs.
43,120 but if the same individual for
giving better organised service work-
ing in partnership with about four or
five persong he earns Rs 1 lakh his
taxation is Rs. 52,363. There is a
difference of nearly Rs. 8,500. Where
is the justification for this sort of dis-
parity in these two taxes?

I shall come to the next point,
that 1s about development allowance
of 25 per cent on machineries in cer-
tamn industries. This provision has
been very widely welcomed and has
led to accelerated economic growth.
It will play a very vital role My
first objection i5 this. We had a ter-
rible debate between the Minister of
State and the hon'ble Speaker about
drafting. Seven pages have been
drafted for this development allow-
ance. I would beg of you to consi-
der whether this cumbersome law 1s
at a'l necessary for such a simple
provison Sir, 1t took us 20 years fo
decide the point in regard to deve-
lopment yebate The development
rebate came in the year 1955 and
only in 1975 the courts decided as to
the year in reserve has to be created
to entitle an assessee to get develop-
ment rebate. Till then, the whole
matle~ remained absolutely flud.
This sort of endless litigation or cum-
bersome drafting is utterly unwar-
ranted. My submission is, now that
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the law of development rebate is at
least geitled please employ the same
language. Why do every time the
draftsmen bave an absolutely unend-
ing fancy for bringing new phraseo-
logy and new law? Every time there
is a new law, it becomes g paradise
for the chartered accountants’ firms,
1t does good neither to the exchequer
nor to the assessee. Don't keep on
drafting in a manner where it is go-
ing to take another two decades to
determine as to what are you going
to make in these seven pages. Please!
read the explanation, Iy is full one
page. When you read it you go
round and round and it becomes a
tremencnus-exercise of  circumlocu-
tion,

My second objection is about the
scope of the development allowance.
Development allowance should be
available to industries in the Ninth
Schedule which are 24 in number and
it will be available for generation
and distribution of electricity, for
busines, of construction, ships and
afrcraft. The first thing which I want
to submit is that since there was an-
other Select Committee which was
the author of this Ninth Schedule—
and I had the privilege to be the
head of the Select Committee—it s
on reccrd of the evidence of that
Committee that thig Ninth Schedule
was the most irrational schedule ever
prepared and ever brought on the
statute book. Reasons were asked of
five Sec.ataries of the economic Min-
isiries s to why they wecre including
and ex<'uding gome industries. The
reasons given by them for exclusion
were a- invalid ag they were nvalid
for the inclusion of the industries.
You could on the very reasons in-
clude certain industries and on the
very reasongs you could exclude cer-
tain industries. It is a terrible exer-
cise in what can only be described
as private humour of the bureau-
crats,
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What is the rationale of the 9th
Schedule? I will ask the Finance
Minister whethey he has ever ap-
plied his ming to the 9th Schedule,
whether he has ever applied his mind
to the replies given by these five
gallant Secretaries inciuding one of
the distinguished economists on the
question as to what was the basis for
including 24 jndustries and leaving
all other industries out of it. No ra-
tional basis was ever given. It was.
bad enough that for a limited rut-
pose, the 9th Schedule was enacted
Now this all-important provision p--
vots rounq that Schedule. There--
fore, get rid of the Sth Schedule,

There is one thing I am unable tor
understand of the Finance Minister.
He is a person of very progressive
ideas. He is a person who is worried
about the weaker and under-privi--
leged section. Why i; this principle
not extended to the backward areas?
Why was the 8th Scheduile not in-
cluded? Why are the areas men-~
tioned in the 8th Schedule not entiti-
ed to the benefits of development al-
lowance? As it is, due to the gbsence
of infra-structure in these back-
ward areas, industries are not going
in there. The relief you have given
in terms of 80HH is extremely inade-
quate—20 per cent exemption of pro-
fit for ten years. They do not make
any profit for 15 years. So the ques-
tion of exemption does not arise at
all. At least, if you can put in this
sort of allowance and allow them to
carry thiz forward for a sufficiently
long time, there is some possibility of
added allurement, I submit with
great respect that it is contrury to
the spirit of the 20-point programme
to exclude the backward areas from
the allowance being given. To con-
fine it only to industries and not to
areas. 1s not fair. In fact, my sul.-
mission is that you should give it tor
al] industries. If we sec the ratio-
nale—! have carefully geen the rea-
sons for giving this allowance—if it
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ja carefully studied, we have not
reached that high stage of industrial-
isstion where we can pick and choose
and say~‘All right, 1, 2, 3, 4, 5—20
industrieg only; thesg are the indus-
tries which we need in this country
ang all the rest of the industries can
g0 down the drain’. We have not
reached that stage yet.

Now to nurse and nourish even
these 24 industries, how many ancil-
lary mndustries are required? You
have referred very rightly to steel.
You referred to ferro-alloys. How
many industries are required to run
a ferro-alloys plant? How many in-
dustries are required to run a steel
plant? And all these ancillary in-
dustries are not covered by it. They
are above 74 lakhs or 10 lakhs of
rupees capital involved in it. That
is not a fair way of looking at the
matter. If you say the idea js to
bring about a proper acceleration of
industrial growth, if the idea is to
give a real push to industrial output,
then it is my respectful submission
that this provision must relate to
each and every industry,

Thern is another clause—clause 27
—in which I have a vested interest,
and that relates to amendment of a
seciton 1n the Wealth Tax Act in
terms of which fee due to the asses-
see 1s exempt iIn respect of servi-
ces rendered by a legal practitioner
within the meaning of the Advocates
Act of 1961. Thiy is a provision
where an advocate submits his bills
to his clients at the end of the year
tut does not receive the money and
the system of accounting is the cash
system of accounting. The Depart-
ment said: “Well, you have to reco-
ver Rs. 2 lakhs. Evepn if it has not
come in your account, we will treat
this as bad debts and they are added
in your hands”. It was explained to
them that in the case of professionals
who adopt the cash system of ac-
counting, when these types of
amounts remain outstanding, only
two-thirdg or one-third are realised.
and on whatever are realised, you
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have to pay expenses out ¢f them.
It ig very unfeir to tax the whale
amounts. Supposing Rs., 10,000 is
outstanding, supposing Rs, 1 lakh i
outstanding, when you reeetve it, you
have to pay income-tax on it. Out
of that, you have to meet expenses.
But in the meanwhile, you have to
pay wealth tax on a lakh of rupees.
So exemption is given, but only to
advocates. Shri Subramaniom  has
gone away, I wag going to ask Shri
Subramaniam: [s the exemption given
to advocates merely because Shri
Subramaniam is an advocate himself?
Why is it not given to all the pro-
fessionals who are similarly situate?
Why is it not given to engineers?
Why §s it not given to architects?
Why is it not given to poor account-
ants like me? Why are they left
out?

AN HON. MEMBER: Poor Accorunt-
ant?

SHRI N K. P, SALVE; Poor as a
tribe. Poverty relates not to an in-
dividual; it is the tribe’s poverty to
which I am referring.

My submission is that when they
are on a par with advocates so far as
the accounting system is concerned,
the cardinal principle is concerncd,
thig discrimination is wholly unwar-
ranted.

My next point is regarding hand-
looms. He has given certain relief
in the revised gtructure but I think
an inadvertent omission has come
about 1m it Powerloom cloth bheing
processed through machines which
did not use power or steam were sub-
ject to a levy of 14 per cent excise.
Now, that has been withdrawn and
it is being provideg that powerlooms
or handlooms, if they are processed
through machines which do not have
either power or steam, whether the
cloth comes from the handloomg or
powerloom, there is going to be no
duty whatsoever. In other words,
the handloom people wil] be at a ter-
rible disadvantage because powerloom .



‘161 Finanve BUL, 1976 VAISAKHA 23, 1898 (SAKA) Finance BII 1076 162

people who were formerly subject to
duty will now come in and get their
product processed in machines which
do not use either power or steam.
There are large machines like this.
Thevefore, it is my respectful sub-
mission that so far as powerlooms are
concerned, they must be subject to
the same duty, whether they get it
processed through machines using
steam or power or not using steam or
power. This is & grave error com-
m

SHRI DHAMANKAR (Bhiwandi):
Yarp is already taxed,

SHRI N. K. P. SALVE: I am not
one who will dabble in something
without understanding; I am talking
of the product. Yarn js the same in
the hands of both; yarn is taxed for
handloom ag well as powerloom,

SHRI DHAMANKAR: That is not
correct. AN

SHRI N. K. P, SALVE: It s my
submission that yarn is taxed for
both; your interest ig in powerlocm
people, I can understand, But in re-
garq to facts, we should have no dis-
pute. Is it or is it not that power-
loom people wil] have to pay 14 per
cent and handloom people will also
have to pay 14 per cent? Is that fair
to handloom people? If it is not fair
to handloom, then why is this? Is it
consistent with 20 point programme?
One of the points is that we are go-
ing to have special facilities for im-
proving the condition of handloom
people,

The next point is regarding the as-
sessment of non-residents. Various
provisions are contemplated for the
purpose of rationalisation and simpl-
fication of taxation of non-residents.
Omne such provision is that of pay-
ment of royalty or technical fees in
a foreign country. For a transac-
tion completely conducted in the for-
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eign country, if fechnical fees are
ptid, the Indian in the foreign coun-
try will be subject to Indian taxation.
In other words, they are transactions
totally completed in foreign coun-
tries, moneys paid in the foreign
country and accrued in the foreign
country-——such a transaction is sought
to be roped in by a fiction that i
now created by an artificial definition
of royalty. The hon. Ministers have
not been properly advised about it.
Such a provision is ultar vwes the
legislative powers of Parliament.
There are well-known cases that lay
down that there has got to be real
and substantial territorial nexus.
Likewise tomorrow the United Stajes
of America will start taxing a tran-
saction taking place in India merely
because an American citizen is in-
volved. Substantial territorial :exus
is a pre-candition, sine qua non, This
Parliament cannot have authority to
legislate for a transaction entirely
ang wholely outside the territorial
jurisdiction of thig country. There-
fore, it is my respectful submission
that the hon, Minisier should kindly
look into the matter. I am not able
to understangd thig provision. You
want the non-resident people to
come in. In certain gophisticated in-
dustries, royalties have to be paid. It
is not a free economy that anyone
can go acrogss and pay what he wants
to pay for it. Everything is process-
ed fully and entirely at the hands of
the various ministries; several minis-
tries have to clear geveral stages.
God alone knows for how many days
a man has to keep on knocking at the
doors of secretaries and other bureau-
crats, After that, once that has hap-
pened, what is thiy further restric-
tion? I cannot understand. This is a
very wrong way. What is going to
happen is this. Suppose you are get-
ting the know-how for which you pay
a royalty of about a lakh of rupees;
in future you will have fo pay two
lakhs and one lakh tax has to be
borne by the Indian person because
the Indian person would be treated
as a gtatutory agent. My respectful
submission in respect of the entire
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provisiong relating to non.residents
and royalty for technical know-how
is this. For God's sake, get in touch
with the industrie; ministry and under-
stand what is the implication; do not be
led to the garden path by what the bu-
reaucrats in your ministry say. Sir,
I come to two more points, It is
something about the recession which
has been in the consumer durables.
The perquisite limit under the In-
come-tax Act had been fixed very
stringently quite some years ago. I
do not know if there is an Executive
of the company or if there is a Direc-
tor of a company getting a remune-
ration of Rs, 5.0 lakhs, Mr, Ranen
Sen hag said about this. I wish he
had mentioned one company in
which a Director gets a remunera-
tion of Rs 5.0 lakhs. I entirely agree
with him if the management is ineffi-
clent, if the Directors are coming by
way of patronage with favours and
if they are not competently, not effi-
clently managing the company
can get rid of them. The
Board should have the power to defer-
mine the performance of the company.
All over the world, people ask who
manages the companies, wheiher they
are engineers, whether they are scien-
fists, whether they are technocrats,
whether they are Executive Engineers,
whether they are administrators.. .

DR. RANEN SEN: In our country,
the technocrats are very geldom taken
in the Board of Directors,

SHRI N. K. P. SALVE: I am en-
tirely at one with you that the man-
agement must vest in the hands of
the experis Gone are the days when
it could go from father to son and
son to son. Everyone must have pro-
per technical education, he must know
what he is doing anq what he is not
doing and to that extent I have abso-
lutely no quarrel. Now, what about
the next part of it? I cannot under-
stand that the General Manager of
the Bhilai Stee] Plant who is suppos-
ed to make billlons and billions of
rupees in this country, cannot have
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any perquisite of the Sacretary. This
tnip in dtting hefe unly ptshing pa-
pery amd pushing files, Beciuse he i
the Secretary, he is the Almighty, ke
is the Creator above whom nobedy can
go. Every country recognises this.
People who are responsible for build-
ing up the country, who are respon-
gible for growth of the nation, who
are responsible for real rapid indus-
trialisation of the country are not
given a preferential treatment. The
Income-tax Department has made
provision of perquisites, a niggardly
perquisite of Rs. 30.00 for a person
drawing Rs. 5,000 per month. A ma-
nager who is staying in a hotel can-
not spend more than Rs, 30.00. If he
spends more than Rs. 30,000, that is per~
sonal which ig in excess of the require-
ment. Sir, I come from a backward
area. If you give them furniture, if
you give them air.conditioner and
other facilities, people will come and
work there. But if you build factories
in the backward areas, who is going to
come ang work in the factories? Sir,
we had laid a foundation-stone for a
factory, but that was the end of it. We
are not able to get people to work in
the backward area. Unless you give
them proper educational facilities,
give them bungalows, air-condition-
ers, refrigerators and good furniture,
they will not come. Without them
who is going to come and work in the
backward areas and remote areas. If
they are worth their galt the only
test is what good they are going to
do to the business of the company.
As long as the business of the com-
pany prospers, they are paying more
taxes, they are earning more money
for you. They are already assisting
the growth of the country. The In-
come-tax Department should not
grudge. You take care of a very big
problem but not the simple ones. It
is because there is irrational restric~
tion on the perquisites of the Execu-
tives, technocrats and Engineers of
the company, they are not coming
forward. Be reasonable about it and
I am sure you will come to a reason-
able figure,



Now, I come to Entertainment Tax.

dlowed. The concept of entertain-
ment in business is accepted all over
e world, Ours is the only country
where I have seen that the entertain-
ment expenses until 1975 were dis-
aslowed in totality. I have no doubt
in my mind that a whole lot of non-
sense goes on in the name of enter-
fainment. I have no doubt thievery
or tax evasion is going on in the
name of entertainment. But if the
‘remedy is that on Rs. 10.0 crores of
saleg you are going to allow Rs. 5000
worth of entertainment, it will not
help. Entertainment means some-
thing different. If they offer a cup
of tea, or coffee or fruit juice to a
man who comes in the hot sun, well
that is taken as entertainment and it
is given to a customer, it is given 10
somebody who ig visiting the com-
pany but it is not allowed. It is nnt
considered as business expenditure.
'What obsolete out-dated concept you
are having. With archaic and pre-
historic concept, no country can
make profit—with this sort of absurd
laws. You make laws very difficult.
If any company violates the Statutes
laid down for the claim of the enter-
tainment expenses and under the
name of entertainment expenses, if
any personal expenses are claimed or
non-business expenses are claimed,
you have provided seven years of im-
prisonment. You have talked about
the long long arms of the Income-tax
officers. What happens to those long
arms? At one stage you say you
have such long arms and untramelled
authority. They can always find out

that. Therefore, I want you to con-
sider this. Otherwise what will hap-
pen? Entertainment must go on; it
does go on, but not at the cost of the
exchequer, because the exchequer is
not willing to allow it. If you want
the assessees to be fair to you, it is a
sine qua mon that you have fo be fair
to them and this is not being fair to
them.
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I cannot end my speech without
cengratulating the Prime Minister
and the two ministers in the Finance
Ministry for having shown great cour-
age and imagination in putting the
hard realities of the ruthless laws of
economics ahead of political conside-
rationg while revising the entire fis-
cal philosophy this year. It is a con-
sequence of that that we have now
drifted to a rational and realistic ap-
proach in our direct taxation from
that of g doctrinaire and theoretical
approach. But this is just the begin-
ning of a steep climb. Great efforts
ang greater determination are need-
ed to reach the summit. We have not
only to avoid the pitfalls but make
sure that we do not ever lose our di-
rection and get lost in the jungle of
confused ideologies. Our goal is
clear. So is our path. We want
growth and socia]l justice to be co-
extensive, not one ghead of the other
nor one at the cost of the other.

st Arg e faaf (amie) : AT
gurerer S, fawr fagas o=t SrEy
TET 8 I AT § aeEr AT fad qaverT
#r F5 Arfaat w1 gogar fee famr
TEY TZ AT | AT ;e qF FHEAT T
wafrszodw A gmar aa 98
FTHR! AHTEAT H BT T T HITIF & FRT
¥ FD FATL AT F FIEAT ZIATT AT
FD AW F AT F geATd | Y ghaar
¥ ZAL AW F EIATT o I FT Y ZATL
W AT WSHIGE, ATCAF qILAT q%
FO TETTZ WIAT | I7 gEA@ | 94
29 BT 7Y F 37 Y arg fAFan & fag
AT FLURTT & A1 fafaa darmal &1
FE T qUF § §F FTFS Arfadi 51
FfqIEd FLAAT T T2 TS HTAAFAT
@ WA A7 WT THT F AR IA
& @Mt 7 33 faeae w3 f9a g §
20 BT Y ¥ 39 F a1 fAww B gW
F 1T & | TR R aF AT (AT
g, 9T wiaer osfy oft g7 A 87 aF
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g i forg g ¥ Preme e %
g qiit | Fory it w1 afeomed g
¥ frar § 91 AR SR iR ¥R
T W W7 T |

wolt e ¥ WA wwe Wy i
s & % 1075-76 % wwe Wt Aifay
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q7, SEh qATET § T@ @A A qo0e
Y fem @, 9@ R Samr @ fear
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TRT AT F AR LT T F a9 {

foro® arar B geTay R 3197dz  wyrer
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qd FF 1 yrowm fear v § e
ay Bw ¥ fewre oy vfr Y A
firg frar war & 1 R o oiutfes
JeqrE A A CATT AT PN wav
W FereE FaAee o7 o1 Qe
w1 varRe Wt ga HA N aww o qr
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wig @, freaw A qw e
TRt A aguar v g, sed-aqaredqr
# frg aw@ & feeemia wg § Ay
TN mEAWIT IR @ W
F1 Wt drar @ fe aga @ A-wA
s R W Wy
wrfeT <Y ¥, stw-wetr el 8,
dmda W S A A qQar
Mg v vak fag qF war gfewr
WOATAT AT W N FLA T (UL
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N APy R R, T
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MR, DEPUTY-SPEAKER: I have a
long list and I have a request from
your party to ration time. You have
taken almost 20 minutes. You may
finish your speech. I am just draw-
ing your attention,
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ot ¥ omg ¥ gyl ey
AT HTAT §

SHRI 8. R. DAMANT (Sholapur):
I rise to support the Fmance Bill,

This was one of the Budgets about
which there was general eagerness
amony the publie regarding 1ls {ax pro-
posals Why wera the people so an-
xious ang eagei? Because there was
a background,

Before the Budget a very signifi-
cant actfon was taken, and that was
the introduction of the voluntary dis-
closure scheme It was not the first
scheme of its kind, it wag the third,
and because the two previous schemeg
could not get the desired results, it
was doubtful whether this would be
successful or not. In the first few
weeks the response was nut so en-
couraging, but I must congratulate the
hon, Minister, the Chairman ang Mem-
bers of the Board of Direct Taxes and
the income-tax officers on their con-
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tinuous zeal, efforts ang tactful handl-
ing because of which this was a uni-
que success. I think that even the
hon, Minister and the Chairman of the
Board themselves would not have ex-
pected this much of responsc.

14 hrs,

The amount disclosed was about
Rs, 744 crores and the wealth disclos-
ed was worth about Rs. 834 crores
thus making a total of Rs. 1578
crores. Thus there was tax revenue
of about Rs, 300 crores.

I am very happy that the Finance
Ministry has recognised the efforts
made by the Department and by
honouring the Chairman of the Board
of Direct Taxes, Shri S. R. Mehta
with Padma Bhushan. I am alsg
happy because they  announced
bonus for the staff. Such incentives
are very essential because they create
an enthusiasm among the staff, among
the officers so that they can put their
heart and soul together in the work.

T also congratulate the hon. Minister
of Finance as well as the Minister of
State in-charge of the Deptt. of Re-
venue and Banking for the above
success. 1 also congratulate the
Minister of State in-charge of the
Department of Revenue and Banking
for the special zeal which he has
shown in this task. Without this, it
wotilld have been very difficult to get
these results,

Somce new incentives have been
introduced in these Budget proposals
with the result that everybody now
feels happy about them. I am happy
that in the Budget proposals under
direct taxes maximum rate of income
ifax has been reduced further from 77
per cent to 66 per cent. There is ¢lso
a reduction in the Wealth Tax, at the
highest level from 8 per cent, it has
been brought down to 2% per cent. As
a result of this, the public can save
money and invest it in the develop-
ment work of the nation. It is good
that Government has made some pro-

visions for the public to invest their
saving in the development activities of
the nation. As far as these tax propo-
sals are concerned, reduction in the
taxes and incentives for saving have
given some relief to the people and
has created confidence among the
public. Now, if the tax-payers do not
pay their taxes in that case, Govern.
ment will not tolerate it. It has
created a kind of good atmosphere
in the public. With this backgrcund.
the tax proposals are welcomed by all
sactions of the society.

Even our hon. Members have ex-
pressed their views about them. 1
will quote what were the reactions of
the hon, Members. One hon. Member
said, “Never before a Budget so full of
concessions has been presented.” Some
hon, Members said “Very good growth-
orienfeq Budget” Another Thon.
Member said, “A savings-oriented
Budget”. Somebody said A good
Budget, because it aims at stepping up
plan investment and rural develop-
ment.” One more Member said, “A
realistic and well-balanced Budget”
These were the expressions expreszed
by a cross.section of the people. It
was welcomed by economists, industria-
lists, traders, agriculturalists and so on.
Everybody has welcomed the Budget
proposals and the spirit behind these
proposals.

It is not only the duty of the Finance
Minister to present the Budget or to
manage the finances of the c(ountry
but it is also his duty to see that the
economy of the country as a whole im-
proves. The Finance Minister has
taken sufficient care to see that our
country’s economy hecomes stronger
and seff-sufficient. As such, thig year,
the Finance Minister has provided Rs.
7.852 crores for the Plan expenditure
This amount, if I remember correctly.
i8 equivaleni to the fotal outlay of the
Second Five Year Plan. This year, Rs.
7,852 crores are being spent on plann-
ing. Out of this amount of Rs.
7,852 crores, Rs. 2,266 crores are
for development of industry and
minerals; Rs, 1285 crores for
transport ang communication and"
Rs. 2,149 crores for power and water-
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developmenf. When these big amoutg

are going to be spent, definitely, the
production will increase. That is what
we want. It the production ig increas-
«©d, the prices will come down and our
economy will become stronger.

A blg amount i3 being spent on
powey generation. That means, more
power will be available for agricultural
activities and more power will be
available for industries in every fleld.
In the last two or three years, there
<were shortages of power. This is not
going to bappen now. Similarly, a
big amount is being spent on industrial
development. The new industries
should come up specially in backward
ereas. The Minigter of Industry while
replying o the debate, the other day,
mentioned that there are about 4,000
licences which are floating and which
have not been . implemented. The
people who applied for the licences,
who prepared the project reports and
who took all the follow.up action to get
the licences after so much waiting are
not using the licences. That requires
to be examined.

According to me, the first reason is
that the demand was slack and the
second reason ig that the finances are
not adequately avajlable. The finan-
cial jnstitutiong which ore providing
finances have lald down very strict
conditions, They do not change their
attitude and it is very difficult for the
small entrepreneurs to get finances.
Therefore, what I feel is that there
should be some positive change in the
attitude of financial institutions in pro-
viding finances so that the small
entrepreneurs can come in a Lig way
to set up industries.

.

We are always talking of developing
backward areas. The Government
has also given many extra incentives
for the development of backward areas.
But very few industries have come up
in the backward areas. The reason is
that there is now infra-structure there
and the people are not interested to
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and setting-up indusiries in
mrdams. T sugpgest that the pov-
ernment should give incentives for
creating growth centres in every dis-
trict of a State. If thege facililies and
concessions are given for creating
growth centres in every distriet, then
the industries will come up there, If
these growth centres come up it means
small cities having a population of
50,000 and above will benefit. There
are certain things like infrastructure,
commuynications, transport for workers
ete. which would act as incentives and
industries will come up id those places,
Therefore, efforts should be made to
set up growth centres which will help
in our aim of developing backward
areas also. Therefore, my suggestion
ig that the development of growth
centres should be congiderad on these
lines. These incentives will help indus-
trialise the backward areas ard when
these areas get imdustries, unemploy-
ment, which is our biggest curse, can
also be removed from these areas.

Now, in regard to incraasing produe-
tion, 1 have already mentioned about
agricultural production. In this con-
nection, I have 1o say that this year
there is an increase in industrial pro-
duction by 4} per cent as against 2}
per cent last year. But this increase
is because of better utilisation and
not because of setting up new in-
dustries, Therefore, I would say that
some more action shoulg be taken for
puting up new industries so that these
industries can alsp meet our require-
ments,

1 am happy that our exports have
increased. Last year, our exports in-
creaseq o a record figure of Rs, 3800
crores and this year our target is Rs.
4500 crores worth of exports. For
achieving this export target, what 18
required is more production; and for
more production, we require more
industries. As such, unless more
industries come up, it would be difficalt
to have increased exports. Therefore,
1 suggest that this should e consider-
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ed in such a way that raore industries
come up under licences which have
been issued.

There are many other points which
require attention. One thing is that,
this year, maximum effort has been
made in regard to smugzling, and there
have been many searches, raids and
seizures, But why is there this smug-
gling? How can it be rooted out?
These questions require to te examin-
ed. The main thing is that excise duty
on some items ig more and that gives
the smugglers a fat margin of profit.
Unless this excise duty is brought to
such a level that it does not benefit the
smugglers, they are going to come dn
the way of our increased production.
Therefore, T hope that next year our
Finance Minister  will concentrate
more on giving exemptiong from excise
duty. These will not be loss of revenue,
On the contrary, it wilt increase. For
example, last year the income-tax rale
was brought down from 97 per cent to
77 per cent, and the tax coilection had
increased by Rs. 200 crores. This year
also it has been brought down from
77 per cent to 66 per cent, and we ex-
pect that the tax collection will not
come down but will be more. Simi-
larly, if excise duty is also rationalised
or reduced, it will not result in reduc-
ed revenue collection but, on the
country, the collection will be more.
I hope the hon. Finance Minister will
examine the matter and rationalise the
excise duty in such a way that there
will be no incentive for smuggling and
the local industries are protected and
they increase their production.
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SHR] P, GANGADEB (Angul), Mr.
Deputy Speaker, 1 welcome the initia-
tive of the Finance minister m break-
ing away from the traditional past and
introducing a Budget calculated to im-
part, for the first time, afier so many
years a dynamism to the economy, by
accelerating growth process both in
industry and agriculture. Happily,
the Finance Minister hag accepted the
fundamental principle that high-tax
rate 1s self-defeating ang more re-
venue can be mobilised with reduced
rate of taxation Mr Deputy Speaker,
the budget proposals are realistic.
They have recognised the adverse im-
pact of inflation on capatal formation.
There can be few who can dispute the
introduction of the investment allow-
ance and the withdrawal of restrictions
on dividends, which gives fillip to the
growth process. I welcome the
direct stimulus to production of select-
ed commodities which has been provid-
ed in the form of a new scheme of
excise duty rellef equal to 25 per cent
of duty, payable on goods produced in
excezg of production.

I would have been more happy £
the Budget had given some relief to

190

lower and middle income groups. Al-
though it is reported that wholesale
prices have come down and the cost of
living has fallen, it does not
appear to be so, This s
chiefly because the fall in the
wholesale prices is not reflected in the
retail price index, Naturally, there is
no relief to the Jower and middle in-
come groups. In this context, I would
have welcomed the rise in the tax-frer
slab from Rs, 8,000 to Rs. 10,000.
do not think that this would cost ire
exchequer a good Jot. I would like the
hon. Minister to pender over what I
have suggested.

In thig Budget, there is not enough
impetus for supporting export promo-
tion efforts. I do not understand why
the Budget could not have provided
some further relief to make export
promotion measures more successful,

To sum up, I may say:

First the financial impact of the
Budget on prices is neghgible to some
extent,

Secondly, the changes in the excise
duties are small And, as against
these disadvantages, there are a num-
ber of welcome measures which make
the position of the carporate sector for
mobulisation of long-term capital better.
Mr., Deputy-Speaker, Sir, this 18 the
first of ils kind since independence
that this type of a budget has been
placed and I do hope that this will be
followed up by realistic and growth-
orienfed budgets in the years which
are to follow,

o) dto wreo e (FgUEF)
gt <1, faw fadas a1 & gifes

i qWw X gwr 1 e
T R ag § fR owafe ax
T ouelt ¥ ww o W A
iy asmm &t Wit @@ w§ -
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SHRI B. V. NAIK (Kanara):
Hon'ble Deputy Speaker, 8ir, the
initiator of the dabate on behalf of our
party, Shri N, K. P. Salve, concluded
by saying that the Finance Bill ghould
aim at both social Justice and economic
growth and that both should grow but
not at the cost of each other. But
facis of life as they are somehow seem
to indicate to the contrary. Therefore,
while I would very much wish his
pragmatic as well ag commonsense ap-
proach to our Finance Bill that social
justice and economic growth shculd
both be achieved simultaneously,
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wherever this proposition is not im-
plementable, I think, Sir, social justice
should prevall. That is the sine qua-~
non of sll budgeting in a soclalistic
democratic couniry like ours If
economic growth has to be sacrificed
for the sake of social Justice, it must
be done wherever if is possible. As an
example I woulgd Iike to show this if it
is not unparliamentary, Here we bave
a cigarette packet—the commodity
which is a hot favourite with all Finance
Ministers—in such an elegant
cellophane cover which must
be going into it as =& wvery
major cost component which is
however made good by the manufac.
turers, Sir, we are manufacturing
one of the best cigarettes in the world,
viz., India King, a packet of which
costs Rs. 10/-~. Why I am trying to
illustrate this js to compare this ele-
gent luxury of the upper classes in our
country with the poor school children
who go into the primary schools in our
villages with their dog-eared text-
books badly printed and unable to
give it g very clearcut covering with
such an expensive material as is used
here. Why ghould not a country like
ours which can ill-afford this material
for the covering of the text-books of
these primary school students divert
this material for the rightful purpose
for which it is meant? I am not say-
ing that you should deprive the
somkers of fheir Little pleasure but I
want to say that it be substituted with
permanent plasiic covers or paper
covers not covered by these things.
This i8 a classic example where in the
midst of scarcity there 1a this extrava-
gance of an unimaginable dimension.
I feel a correct perspective in regard
to budgeting as well as the fiscal
policies with which we are concerned
now would take into consideration
matter of fact common day to day ex-
periences to give certain meaning and
relevance to our Finance Bill

When I say that, nof for a moment
do I want to underestimate the tre.
mendous amount of good the prezant
Finance Bill has done by giving incen.
tives and also promoting growth in our
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country are increasing by half 3 million
every year. There are already 10
million people who have not got jobs.
These people are being absorbed in
our economy, according to the figures
presented by Government, at the rate
of half a million which means, in plain
terms, a young man in hiz twenties
will have io wait till his fifties, be-
cause in the meantime the crowd will
have swollen; he will get & job if he
waits in the queue; if he does not
indulge in trying influence peddiing
through contacts, political and other-
wise, hie will get a job only then and
be able perhaps to marry at the age of
56 or 60. He wculd be considered
lucky if he could do that.

What is the impact of the growth
that has taken place right from the
time of independence on employment?
The best way, the most praclical way,
in which we could render service and
justice to the common people in our
country, a poor family in our country,
is to give a job to the son or the daugh-
ter of that poor family. We bhave
not been able fo fulfil this even atter
the five years we have been here if we
have been we have been gojng in the
negative direction. To that extent,
unti] and unless we make finaneial
policy atfuned to the attainment of this
object, we shall not have made prog-
ress.
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build up in our Finance Bill g proposal
that the tax rebates or the tax conces.
slons shall follow the number of new
jobs that have been created in any
industry, enterprise, trade or commerce
or any other °“business undertaking?
Not only that. Many of our present.
day enterprises invariably impinge
upon the excisting traditional mores
and forms of employment through
displacement, through acquisition of
land, through sophisticated production
in place of the handicrafts and other
industries that are native to the econo-
my, through economies of scale where
the large fish eat the small fish, Un-
der the circumstances, till employment
for our 10 million unemployed people
is found, we cannot register any
advance,

I would like to submit one more
point. It is not employment per se.
There js always existing an incipient
under-employment, there is always
existing an incipient partial employ-
ment or partial unemployment in
large sectors of our agricultural and
rural areas from time immemorial.
The farmer is never busy for all the
12 months of the year. He ig very
busy during certain seasons, but ab-
solutely off work gquring certain other
seasons. What I am saying is that as
for the new batch of young people
who have come in our country, the
products atter 15 August 1947, the
crop, who have been educated for 15
yearg and have acquireq discipline,
mental, intellectual and physical, for
virtually two decades of their life, the
moment they come into the open mar-
ket, they fee] that the meanest of the
menia] jobs are not available to them.
What is the contribution of the system
so that there are no cases of heart-
breaking, so that those young persons
who can contribute tremendously to
our nation's economy, as much as the
industrial magnates, are enabled to
do so. I think that our budget and
financial bills should be able to tackle

this question not through taxs-
tion but also by ba::hl?g certain things
I gave the illustration that fiscal jm~
provements can be achieved through
banning certain products.

I now come to the question of car
prices, particularly Hindustan Motors
and Ambassador. I wonder whether
certain calculations on aconomies of
scale are being done in the finance
ministry, Now in preference to agri-
cultural tractors, tax rebate has been
given in respect of automobiles and
passenger cars. Do we expect pro-
duction of automobiles to pick up? Is
it taxation ang high prices of cars or
is it the high price of fuel that acts
as a deterrent against cars and a large
number of taxis, leave aside pagsenger
cars for individuals. I do not think
that the impact of the lowering of car
prices can be felt by stimulating stag-
nant production of passenger cars as
long as we do not touch the price of
motor spirit. We are told time and
again that taxation on motor spirit is
meant fpr the affluent sections of so-
ciety.

MR. DEPUTY-SPEAKER: You
have made that point, come to the
next point.

SHRI B. V. NAIK: The ministry
will come with some argument, un-
less you can rule it out with your
authority. The question is: to whom
is it applicable, {0 the productive
section, hardworking section? To that
extent there is a case for revision of
motor spirit taxation, namely, reduc-
tion in the excise duty on motor
spirit.

SHRI D. D. DESAI (Kaira): May
1 thank the hon. Minister for the
bold budget that had been presented
this year? Several features of the
present budget are most admirable.
It is true that the government had
to take stock of earlier experiences
ang the pressure of economic condi-
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A little more boldness céuld have
been shown and a little moére ad-
vantege in taxatioh could have been
possidble, particularly in sectors which
are expected to bear the burden of
the economy. Out of nearly Rs. 60,000
crores of our ngtional gross produc-
tion, about Bfty pe, cent comes from
the agricultural sector.

We know that egicultural production
and wealth is generated in about
70 per cent of our population. It
is a fact which need not be stressed.
When it s s0, we should
recognise that if they are in-
capacitated, production will suffer
and unless production ig avail-
able, deflation {g practically im-
possible. Government could have easi-
1y taken the stand to further streng-
then the economy which essentially
rests on production and the available
surpluses in the economy. If we have
turned the corner thig year, a greater
part of the credit goes to the farmer.
Some part of it does go to discipline
and certain other measureg taken by
the government. If the farmerg get
lower prices for their agricultual pro-
duce and if they have to pay higher
priceg for their inputs, how long will
they be able to continue to produce
at the present rate? If ghortages
develop who is responsible for the
victims of shortages and the inflatio-
pary spiral that shortages would
generate? Would it not unnecessarily
upset the economic calculations which
our budget has made? A certain
emount of lack of tealism has crept
into this particulay feature. I would
strongly urge on the minister Lo Jook
into the taxation and see that at
least for tractors, fertilisers and a
few of the inputs inclmugngh ex’ille :rn!
power, the burdeng W e farme
have to bear are lightened siraight-
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On the other hand out of the
Rs. 25,000 crore; which are gegerated
by the industrial sector—I am not
talking about the tertiary sector,
which is a notional income which no-
body wants to bother about; it i a
net hurden on the economy and that
is not the one which we should con-
tinue to keep counting upon as some
sort of @ performance—out of Rs.
25,000 crores which the industrial sec-
tor produces—40 per cent or nearly
Rs, 10,000 crores worth of industrial
operations gre stagnating. If the gov-
ernment look into the reasons, it is
due to Iack of purchasing power and
certain other deficiencies like non-
availability of replacement by modern
equipments which would amount to
retaining the part of income and sav-
ings—all theg, features have not been
there. Therefore, whatever produc-
tion has been there ang whatever in-
comes have been generated, the bulk
of them have been lost o taxation.
Afte, the development rebate was
discontinued, when the industyy found
that it had to replace the worn-out
equipment after 10 years operations,
the resources at the disposal of the
industry were not enough to cover the
actual cost of replacement, The in-
flation of the previous ten years bad
resulted jn the replacement index of
about 182 to 190. If wn industry has
to spend thig 100 per cent, and if it
can get normal depreciation only—it
can never exceed 100 per cent—what
happens to the reduction of the mohey
available for plant replacement? This
1s a strong feature on which the gov-
ernment has to apply its mind and
see that the health of the industry is
somehow maintsined. ¥or dolng #0,
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it ig very atmple, The minister hes
peovided for investment benefits. But
these inyestment Lemefits couly be
widened t0 cover any equipment which
is required tq be replaced. In fact,
whateve, squipment, are instalied or
purchased in Bwitzerland ang several
other countries, hundred per cent
robate is provided. It is immaterial
whether the depreciation is taken
over the years or in a single shot.
Certain  adjustment; like making
svailable 15 or 280 or 25 per cent by
wiY of investment allowance or deve-
lopmental rebate are also provided,
to start with. But the fact is that
the equipment or the investment of
the investor should be gafe-guarded
and the plant and the equipment
which hag generated income should
not be just junked. Many of the
plants in the textile mulls, sugar mills
and plants of different nature have
become some sort of junk. If that
is so, what is our national base on
which we want to stand? Having said
80, 1 industrial equipment becomes
un-economic in operation, the burden
i gguarely on the Indian economy
and the effect of it would result in
heavy inflation Ultimately, if the
rules of the Government are followed
like no lay-off, no retrenchment,
fuller employment, higher wages and
certain statutery obligations which an
industry hag to perform, the result
woulg be cash loss and nothing would
be available for replacement of machi-
nety. Therefore, the available amount
of machinery ghould be jealously pre-
served and the amount equal to the
growth mate which the Government
has planned, should be taken care of
by providing savings and {nvestment
by the industry This malady could
be easily overcome by providing an
element of tax adjustment.

A question may be asked: how is
it that some of the industriez have
‘been able to replace their machinery
or some special units in the same
group of industries continue to be
efficient whereas 80 or 50 per cemt
others have not been able to main-
taln efficient operstions? It is not

+

dificult to analyse this problem Bu
I do not want to take much time of
the House on thig issue, The efci
ent industries have their earnings
many other aspects which are of
special nature and which are
available to everybody.

-

8o b

As far as individual taxation ig con-
cerned, we have brought it down to
66 per cent. At ome time, it was
9775 per cent. Then tax col-
lectlon was less, By brnging it
down to 66 per cent, we have provid-
ed some base for our ravings and
with available funds, the people
would be able to make purchases
which may enable the economy to
grow and certain industries to pick
up, which are presently suffering
from low demands. But at the same
time, we should not forget that
demand does not come of jts own.

There are no bank loang at interest
of lesg than 15 to 18 per cent. If we
have to pay such a high rate of in-
terest and if the banks pay 9 to 11
per cent interest to the depositors,
why do you permt growth of high
cost banking system by providing and
allowing them to keep the difference?
If thig amount by way of extra in-
terest rate, is left with the banks,
that will add to extravagence which
banks may not be able to re-adjust
it lower at a later date, Therefore,
I had made a suggestion to the Minis~
ter that the amount of extra interest
presently allowed to be charged
should be geposited in an account and
it should be utilised for creating addi-
tionul production apparatus by which
the deflationary measures of the Gov-
ernment could be implemented. But
the unfortunate thing is that though
slightly reduced, the high rate of in-
terest is still continuing but, new
production means with the difference
are not created. The credit restrice
tlong are continuing. Of course, I do
agree that on hoarding and profiteer-
ing ang such purposes, the credit
restrictions have a desired effect. But
on purposes like production eguip~
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to the rural gectors do not, very un-
fortunately, fit in with our policies,
The banking gystem, as was inherited

poseg of importation of manufactured
goods from England and for exporting

s0ld away or exported at throw-away
prices. When we went in for an in-.
dustrialized system, we were equip-
ped neither for industrislization, mor
for the financing of the rural gector.
Once we went in for industrializa-
tion, we did establish certain amount
of reforms for edvances. But it ap-
pears that this work was done, using
the same people. It was impossible
to force them. 1 would say that to-
day, our banking system is not tuned
even fop industrial finance. It the
same banking system is asked to
finance the rural people, you know
what heppens, It is said that it is
impossible to finance rural people,
because we have got the small far-
mers. After all we created the small
farmers; and then we sgy that small
farmers are not credit-worthy end
that we canot extend credit facilities
to them. But the number of such
people rung into millions. These small
farmers do not recelve any advances
or deposits or loany from any banking
source, Therefore, their operations
are definitely inhibited because of lack
of finance. This, unfortunately, iathe
present condition, to which I must
draw the attention of the Govern-
ment. I may suggest that today,
while finencing loans to amall farmers,
it 1s no wase sending the elite of the
cities tg do thig job. It is no wuse

World Bank can be taken. But, un~
fortunately, if block and risk funds
are not provided to this sector, there
is no hope in the foreseeable future,

support the Fimance Bill.
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“The Committee cannot over-
empbasise the need for rationalisa-
tion of methods of work adopted
by the various Ministries/Depart-
ments and of evolving scientific
work norms. Rationalisation of
methods ang fixing of norms is
essential not only for effecting eco-
nomy and improving overall efflei-
ency in the Depertments but for
setting targets and measuring per-
formance also. Moreover it would
be in the interest of Ministry/De-
partment themselves to have such
norms to dispel a general feeling
that the Government Depariments
are over-staffed.”
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“The Committee regret to note
that in spite of the recommendation
of the Adminisirative Reforms
Commission, no single cell has been
constituted in the Ministry of Fin-
ance for looking after the multi-
farious duties regarding compiling
ang keeping up-to-date the existing
rules ang regulations having a
financial bearing, arranging for
their periodical reprint and for the

issue from time to time of correc-
tion slips etc.”
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“It hag been decided in the meet-
Ing held on 26-4-1076 that sevices
of all daily wagers/muster roll em-
Ployees/seasonal employees ste. who
have more than two children and
do not fall within the excepted
category (already sterlised, oy the
age of the wife is more thay 45
years); but go not undergo sterliza-
tion by 30-4-1976 should be im-
mediately terminated thereafter
without any notice saying that the
services are no more required.”
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“In spite of the denlal by the
Minister of State for Health &
Family Planning, Chowdhury Ram
Sewnk, school teachers in Delh; are
being compelled to bring cases for
sterilisation and are being threat-

ened of othe, steps like transfer 10
distant places, bad reports, etc..j



é

!ggEﬂ
g !
i
il

Hi

’g
¥
!
d
§

I § oy vy wgarg
gtargAwe ¥ g o S ¥ O
wY Y ¥ frg wwromar &, W
g7 wrx w3 ) felt wedt
N eagur & fag F X oW
T Y sPAEfF A 100 Fa ¥R
t fadi ¥ o7y e oM 25
wr FaR w9 A Tgar s A
4/ ax afafpde ¥ Dfwg Fegsd i
w1 XA eEtagAny wUA Y 1 %A
M3 A A WIARRD U WA
¥ wix e ®Y 97 faw w8
AT qry FEEE T i A
o gwras § A E g AT N 2w
9 QAT FAET T 1Z9A WY
feafs mx Y af & alxgaw
w3 wY J|@Ar Tfze

grary §m Frdza v wgw
5 90T Y a7s u sarg 2 ) Frofas
¥ a Qv A9 T § qfeT agt o)
o ® W F 13 W Ferwgr 1 AR
fafagic @z X w@T ar fr 3@ Y
L v FR T AR Fag AT >y
UrAITEIT TR AT FT § P ot wY
o8 ¥ wear WA wiT A= frdy ) xWE
oAy 51 ¥ a3 & OHF vaegr
gelr wrfen arf's Qrearary w A o
oy W feafy o3 8 f5  Tray
® w DT e Ad A E . fae
ATFT 208X AT 21 Frufards
atrat ¢ A wrd FAw o AEE
AW wwdwmPHm A 37 a0

, 1076 VAIBAKEA 23,1098 (SAKA) Fingnce BII 1076 233

€ enP H A g frow  dx gt
Qwlt Fremweargar |

wa % gg vy A s
tq Wt &Y axg wsaA § WS
Tr e fr qewr qur fag g
wC oy ¥ i orEe & g wier
eer & 1 w20 gt weiww
waffaa gon, o & g B aXF
1 g At A wfaRw ¥ g 39
F AN FY E WA K QI
g9 ay AT v AR £ freRe
o qar i gy wafr A wC @@
WXz AGR A qafe feur }
afrr Soam d wg fF wrooxr
Ffad divza st & 79 & oW
Loic i

ga weEl & arg ¥ ;ErA FIW

it were wer () : el
e, @ ¥ @R & g wEw
s @ 5 word), o 28 vl W
N wwz W fgar wrar &, Saw
£ quT qu T FTH FaRd wA ¥
yu fpar e wrfgg) g@eTwmOr
T et § wk v ¥ fgaw-
firare W37 gframl & garfas
gg arda faifa o af 1 wrae
xafog v sy fr 2w & dw-ttar
fgx ¥am Noaw Hft T argd
g N Fwd e Ha § em
For ¥ wife Peafr g 9 s fnix
st} 1 wreag e fmifa s
fegr s dar wr o dar Fraiw
wra! % o & forg ey arar & Wk
g wvF e *fagd, TR At
Ty & fag Y Wik g faoslt amiy



13 JUanes it s
[ v Wt
¥ forg o, o o il ol Y e 84

g dw o e v
e ¥¥sTyr ww R G Wk
oy % et § Prfor o o Ty
gk ff FxTaedAE wrgEr
wy wiw # Fratfir s § o <t
N E AN Sz For g T
b sudsfiagemragw ¥ e
a1 of ¥qdeary, fewysawrad
s o § v wife W, g
# dirad frar i awm & wd
gt 1 o g W wfe
g omar §  av fegmcamadr §
g ay i qEdar § sk 31
¥ & W I@ F qUW I
g B dwem o ®h
st wfewrd sw & 79w W
A Y § AT g Wy A ofiw Wik
et A wife 3 ad 5wl
g1 Sumady sww Al ar 0
A wgy wraed g s e dw
FEAN w28 TN T ]
qarqT WA ¥ €9 w1 ¥ fwar amg )

& gowar § ¥ wrdlor S w1
WA o wurer § sw oW e
TR W wwwar §,  aga wfow
3w Y ofmdy F@A N wavgwar §)
8% 87 ¥l B S ag qav wwar g
fs wrower goeTe aga wiows wof d
Y & g NamrHod § s
g o e g owd it at e
AT | ST EHTT A, FIWAAT
qmy, |f ¥ v ¥ fog aur Tagrel
9o s ofeg w@ & fag
& o wweqr @ § 1 ARAw
&% @ |

WAX 308
@ WA ot e wwm 4 1 9R

Mm‘m J9%8 .(“4

fwandl,' 2 wrafal?, wy
ﬂ‘taﬁwmfw " i
ariv R fg 25-30 awyg wrwe TRIEY
W agd £y feart o wft Yoy
teims ¥ U wfi St s ¥ wawe
o §1 ax ygprA ke
Iwey &1 i frwar & huggdow
W agaE afr framr § @
WY wN qT WY sy w437 v
v gafoarddt § + @@
vt darE wo Pt faf & ot
¥ Mgy fearerwed s 8,
ar wrs wfr g g & it e aff vy
& T @ o wlwwrdae it
¥ {ag & vy gfeawor e @
yew & 1 %o frdw oo famfawr §
faa dareg FagWr & wfiey sawr
qform ofY 9% Iga =9 TG 9
e o faar § 1 Tefewddaa
e wBwweafrgwm ¥ o wg
% faear 4y &

feod 4% gra sy dea Swrdfey
5 ook 39 ¥ aw gl Fwnifey
€50 oY ¥ 27 #Y syyear wv oE @
Wk agr A A AW RS
foad § IAdEframarag & s
s At 7z aga wiaw § wieag
R R g fror ofr & 1 Wy
qriz &% 7o Ay & o W AN
wrar § fr agedt dar i
wr s wefaar § 1 agerd
wqT SX @ew Y qg Ay v fear )
R agg o AEXy Wl
e feg ag 7z wesr e
¥fer e ¥ Qefy srweqy sl
wrigy fis ol o7 oy Wesm e
qT %% A & |



s Fingnoe BilL, 1978 VAISAKHA 03, MPS (SAKA) Finance Bill 1978

woere @ fify wnfiw dw wierk
W § o e Tow dn Boaw
@ Eafomy § e orer dwd ¥
AW 456 UTWTE &I wW AT |
w1 oy wawd § B anfie oy, o
o i o ek adew o
wedt ¥ e ofr oY winlf ¥ aehr oo
s wgd § Fxlr o A
TR EERNE | wTEE ag ¥ A
wrft wafe ow 9 = ¥x & fag
fouare wenw e awar & 1 @agm
arar & 7wl 1 ¥fer g Ex
oot F wrowr oy welr wefgd o
& wrgar § fr o qe v e v
fory 3 gt ow orw Yy & wwi
&% yn wgw,  z@ A W g
¥R dy arAw It wmkds
w2 Er  ww qwrwar § f¥
Fier wof g g & o v e ey v
Y foowicdedqamr wwifaard
oy 7H xamr o §fE Fammane
fead oo feq a1 ag wy faay o
¢ fx gavivwdiymesaefard
gaw qar Ay woar § s S ey
famr & oy forelY gu mge w1 e
fam freggeaai e ooy
a# wwar & fw 330 fem faen,
g frr i gy frer & 1 &
¥ gz WY FAT ¥E oy 0 fw
o9 AT ¥ OTAY A qeqw Fay €
fram wxf fymr & @ oo
w gwn fo g agr w9 faw
w g

16 hey.

ot g & qTH A O HEAE N,
wree & ey Wil & e o dw
W 7 ITa 4T FIEATE w X ¥y A g,
g Faufalr ¥ qadt mew somely ol
w, ik s €, vy wmwe & ww
825 LS.—8 : 1

228
ot safr Ty w1, FaNy wowwr ¥
o famr @)

v § www ¥ g wom o
¢ fe urwww qeere o aes ¥ o
ey WY drrel &7 sl B g
¥ wga 73 ag wi gk o) el &
for Berer o fvar 9 syewr ofr A Y
fastaft & K wrer wev g o oy agw
w1 IO X g wand+ for e ofr oy
| FXX WY FTHT FT TG § 37 1Y,
a1 ¥t ¥ A fow waw o fron v
#1 § S X a5 A0 0] $0 7

fradt ft gl a< waa o diwr
& 2 0 & wroor femmt Y Farertt

wwelrs it , oy & Y Wy W,
& @t X &) wre Pegra waa
t fwr wep sy & A, AT W
&t wifigh | Tk www & gewTe W
dife v &, ag W @A fgin

Freart ¥ of g aegei & g
fratfer # & fod &3 2w witma
FTAT § 5 ST H7 JENXA 307 T 47
& w're s ey &, Y 9% e e
fawifir sar §, W} w7 €Y ar Wik
IO g1 1 AT agT WE F W@ A A
gty F a1 Y & {5 5w & g AN
forrft ¥ gt § 97 ww g & ot
hegIsAfem X ? s o
awar § f et wow & Samm =w
= o &, fedy % e v wfEw
grar & 1 < g ¥ STl & i QT
§ ey way St s v gt §
wiify wage o frad § o faslt
g aagd v g 1 sy v
wiow ¢ fr ofv & foeelt oo o
g Wt QoW s @



227  Finanee BIR, 167¢

[ wqutre wearex)

ereary; &Y v gy & Ao Y, o Tk
Fearew vy v gy womee e Pt
for 7 R 7w 26 ITr v At
o, ¥ft v awi & frowr et
Wit waitfw fore wrer saer 9o @y wX
R & T wer qw ) o
ik o e swrar Qrar 8, 1 IR
I &1 7t faw wrar § A
wan ) et §) gwhad go faear
T &

gt faafad & oo 7, 8 @
9g¥ O T 3¢ froig & faar mar ar
fr Ffa &t ot oy d anfear et
¢, 9w D AR fewifa @y, ™
qar g ag wWy o fear wary afz
fag weft woR s g Afa & wwaew
¥ yrw TR 47 | wey g |

UF N R anen €1 N ¥
fam welt 71 ey wrwfea o AT
g v ag & ey, R 7 fafed
¥ a1 wiafady ¥ @) & vox @w
& gravg ¥ e , arTe A fagm W
@t a3 A T WA g F
w1 &Y, ¥feT a@ w awgd A o
v o oY Ot 7y forer Y B0 e
sy wrr ¥ K fame & ady o
wrgar §, waify swg surer wy &
Afiew ag wgw Igan g v Arowd
a3 dary o= w5 ar @ 8 1 wav Oy
T ¥ 7E Iy @ § s s
w5 &, dfwx o feady ot wroad
oiw W, g Alwfay ¥ yog 2
Y wifow w dfe & ewwar § s @R
ford gy w1 Al 3 & wdr wfomé
¢ wifs ag ff o 7w {1 A fae

MAY 14, 1918

Pinanoe B, 106 348

wlrer wr § P ey guire & e o R
cwreewe oy wd, faw § o
v gy R | w fag e e W
o wrardy ¥ fag < feew ) vy
&Y oy | g o gt sEEy o
s s, sy §fy s e
I | W B ¥ A ¥ TS g
wHurd Y, afer oy & Swy € oY
g FI FR w7 ae foar oy
I3 ¥ g Nfeer grow & o saegy
Pt i foqdie S v ), et &
EY 7T Ty I | O, 3% gare wred
agr Y s Yy ¥ fag @) & wow
3 ¥ 6T ¥R SR I N T F
|l | 77 b B W 3 & 91
arg FA Wi sl B o v &
art ¥ fr & ) g @ g P
dfmI A g g e S ¥
da ¥ fog frew # oow, & WX
afwrar sk ar gt §, 97 & fag
TR @ A 1 P 1w A,
I ¥ BT A § N T DA & W
T Ry AR ¥ Forg warr g wnfiz

g 3 wiafemr g &Y Y &Y
Tt &3, A A9 ST @ &Y A
syaeqt W &Y oy, fom & om Y v
qr I § framaT 1 wo9 19 Y |/
€ foaer @% |

gRIwAfaftgifF oo
frar ooy ga & 99w, &Y Wi 3 &t
arq ¥ aW, 9g a1 w0 wfy 0w
Gt &Y @1 & 1 T FTw g fam-
wfe-fer = & a1 § Wi e
s q¢ ot o ¥ sarer afg Ay gy o
w & ol & fag Q2w wrw W
wwh §, ¥feT 9w & at ¥ A AR
# gk agt ok wwewr W &)@
o ¥ fegrat 1 <Rww wTw W &
art & whweror fear W wefigg )



229

7 & & ag @y g o fear
qgi ¥ 2f9 & T 7 woy far §
FT Fgi @1Er g% At ® qOT w19 H
TEATT FT DA |

FEY, 8L 9 ATE FI ATATET § TF
wedlqwgy gefeas uEde, agEd™
Tt frer 2far gz, 1 EHET & 9
oo feafa oz § fF o feft &3 &
2 ¥ T2 dlg FT F@ET § @A
fearstrar g, A sa & &, S gL AR
#1 Fm faa gFar) gy sATET W
47 | gu Prara g § =1, ©: WEN
|t =1 #19 F37 § w4k {6z @, wrs
agm 3 faega Ta1¢ @y 71 ¥W fag
7z =i 2 fF 37 ° B B sAW
g w7 AT A 7 fag Frams, 93
wg-ferd qAFT, &1 FE A HE STW
Trga F1 oArEr fae

T MAIATF a0 FeT 7 7 Faq
afam &1 s, afew &9, A= AT T
FARTT ZA Ay STAEAT WY &I ST |

T ASIAT F A1 72 7 OF ;TS
ST AT T OFY H?’TJT,}\:]'; yrg{\f FI ATH
aIT IR, 7 2P F FX TIT T 2l
F 615 T #Y5 ww w0y Fy Pyl # Y
ST AT FTT a2 A A7 WA FY
JATATEY I T qF1 TIAT AT 39 F q09
g o g3 FEar )y fadaa 2
fF T &1 3 ary ¥ fraefafrar
FIAT FTF2T HIT #TE TIFAT 3T FT 39
& fag g3a7 7 E7 FAT AfRT

=Y afeq WA G (223 7@arT ) -
gurafa wgiaT , foes =q wa fa= fagas
7537 C6aT 7970 97, A9 T I H A
T g agr afeag T Er w2 fF

Finance Bill, 1976 VAISAKHA 22, 1898 (SAKA) Finance Bill 1976 230

A fra wat #1197 9% wEFd g
grr 1 fagFr a7 IFiA FerAT W Agf
st g 5 3vEy mfas feafr s gaar
AT F OFEM | AT ET WA RE
¥ g7arafz g2 2 1 afy aafeg ar &
RERILE VoA L I AL
g fizraz 217 & rq 919 FH AT F
fI8Z T ATHT I FIq 3077 & 37 F
R mibrE feaf & agrasr afoage
A F AR FTH F A8 5 warT-
wArT feafe & Y 13 97 A7
Bara & 1 27k Pag & faw daran
& FGE IATATIAT

TTHAE TR oA 5o
AT TS 20 AT T FOIFT ITH
ama o 2§ g=37 froran 98 &
TR T AT FAF F A0l K TZT
UET A=y & WX AT wraAm F4T 2
fF 27w ada Fa%r, =Araa F43
IR0 T AqA K @Ar F AT OF
5T &1 feafs Fuma w7 afe-

-~

g7 Frm |

fEar ) a3 FT G4 WAy 7T A9
T o FrAr frafy 397 & 39 %7 TF
HT g & 1 g g =i R
g9 2000 § ZTLT I HT FI7 ATATEY
gufy, v zarer afefesfyar g,
I AAITFAIC I T HR AT F
ITTET 2H qHATT  FIFATTAT FIAT
Fif2u o7 2A0 I § 25 arfa® aoe
ot waar qmR wwAr =ity fEg
aar o g frgw wdvar geanf sv
F ATT F AFT AL g1 90§ AT
3951 afers 7z 2 fF g aq
fog  grre zATR WEAAT AR
ad ¥ 3fg i FAr s & s

AAIMT T AAFT A7 F2q0 & X



231 Finance Bill, 1976

[+ afvquies degent]
Ffg @f 7@ s ¥ o= ¥ oy
IR HIEAT F ALY Tar fF A wA-
wfaw #7 ZaT d@F AT § ca W fre
TFT EAITIN HATHT 59 F F-
QAT Fraew FF | 3 g5 =4
W erra TE fraraar g

# fag 997 St #7 oA 37 7 A
ATE ATTITT FIAT ARAT & o PR3-
fez ofvar arar sar 2, s=i P
AT qafed  wrem & Ag qarger 2
A A F FEAT gET F ) o
gefl & fadrT ¥ fauals A g
TMT A TF AF AT T T ST
TFEAF argdi ¥ Aved 77 g
BU T Y % TOAT FY Yar & 1= F 7
a3 uwfagrr fARTET Fofic 7 Fav
AMAT TF T OAWET TRl ¥ ¥
et 9 ofaE 99T agq wfas F aq
AT Wz afas "rvary, ami g
WIEEE, wATATE dar R E
THF ATAAT AT 3T IAH] F A4 ¥
W o7 FT qEA AN AZ 2 fr g
T A 27 AIEr AW ¥ frww
# [An aamr & AF sEe, warg
3otz & fagrs & foq a8y d2d oo
A femras & 441 F faq o <ar 2
T 06T 5T A0 w Far G F
a ¥ zAfen Afeignd ) omw
gl #r wffeafamt s1 v a=i v o
TFCTE AT E A g, 39 A A
¥ A W@ g g Tfu spiay
T ATEAT AN AF WG T &
AT T AL A1@T T HEAT # eaiEl
& GTAl &1 avw fomem @1 <ar 2
ara i g oz feg @ w7 W
feg Wi #1 og¥ds  mdgreams
F'A g, §ArFgm r fag uskds ma-
awnrAE & 1 3T & gurdy afefeaf i
T E, fFa gFR Ay frar  awi @Wy

MAY 12, 1976

Finance Bill, 1976 232

wfeq o arfF a3t &7 37w I8 s
& MY =i F apfr arei 71 30w
FL & LT F o0 Trorarre Fr amyA fim
qF, 7T ¥ fAw ore Awar adf gars
qqeg fearaT da F faw g Fore §
faoiT &1 & T T 7T St FY 0%
fFr wwe Ty afays fogfy ar
ggRAT & 1 99 9T ;T o,
T ST FArH AT FOGAT gemfy F
fao zmaear FF & ¥ TFR gmed
q3f1T &7 ¥ zidffFewr & farm &
fao  FarFar & wiie Saeehe
Ffam oo FTAr & wMw st
faqzea a2t & 99 & Sgaquz ¥ fao
FAT FLAT 37 HIT I04T-
fea sxm g9 =3l PFg wAR
gir stx ,saF fau g Y Dsa
gy =rfEu oY 1 ST aF ;T gat &
FANTT 7 gTREAY F @ftn T8 92T ag
qF OTTFAT SFHIE FT qFAE BF ST
REMTE FTHZIET  F AT AT AW
T § 38 FT AT AL F WX AT

33 F T grre ¥ Q@ TeTr &
uredl SEH gy aga ¢ zafeE um

FIEAT T AT T AT £ 77 77
ST TAF AN AT ATEAT F ofiw @
Fama a3 g 3 =7 feafq & g ar
gaq  fraed §sef PN dadn
TF 1

§ gumarg o1 zfesm @1 Fw
g, UHET FT IAH FIT FFLT F T@AT
arfgy | JIEF qF 9 T dFT FT NI
g, THET UF AW | THE geae ;iT
Fycred T ¥ gFg  #wigs Q9w
fraard | gaxr &% SAM ST FETET
oy ¥ earfaq gar g sa¥  faaar
T IEEEHE FT § Ja  graeede
q Fgf 9T IqF AR F1 TIMR T2
famar & faqar &5 dea samr ©
faa gFar & | qgEY A4 § 9dew



445  Findiict Bui, 1Wfe VAISAKIA 28 1806 (SAKA) Finance B 1976 234

g spioer weiVy o wkerr & Wfer s
s ok wr owff fear mr 8
grwt o & wff o gew W fer
7 gw st o fear ) v & srow
Qe qadnow w o1 @ &
el ¥ stefrar fewrsrary oy sveerrger e
1 & ol wem A fam
st ot w1 sErrRE AT WA ATAT ¢
wret # fawel w1t @it & 1 awi
T grEyw qrae Aadw geft @ dfew
g qw g ¥y o § giwfae
wigw ¥ o wwf g &, ool
¥1 q% wiw ¥ gaT, A A% ogard
¥ ag wwt IeTr arer @ 1 wER
woran wgt g3 A€ Jo-gE corfo
okt fy g & eaforg o P
Iwm agrel ¥ oAl o ¥
ogrel WY A w7 gazr & FEwr
farfy corel § g v &
e ¥ sawr Imm A Qo g
¥F avg ¥ qgrel ¥y Al qugr dev
¥ our ooy & 1 WP ww ggrdy
a8} ¥ aepfa ok § o 22t & A
ngqw $@ §, W} 4 avndee ¥
¥, wofie & Y, a1 g a2W & agrdy
dw & drr g, fr gordi awt & o
*Y wegar Sy garey F  § € A
o ¢, @ gwr Ste & Ay
ot § rafog s agrdt A A a<s
fadtq earr o wfg

food Nt arAi & Y Iurafy
tRfedamImmmaes@ & R
wwire, fprew 3w a1 AR WM
¥ qgrd & & §f I o i
g § ) fog aeg & aem R
qrly oy & forg sTew woé W T
e W A g B dw Wy
¥ fag swen gl wifge 1 3F W
T oD owaw W awd §
few 30 W 46 WA ¥ ST Al

o aed § Wiz Ik Mg o Kex
#Wwyed apradm e wrew
vz ot mr g Ig¥ wwiv,
fgstrwer sitwr ol ST W & qwrd
Rt o feufit wow gl & 1 gaT iy
& qyréy sTat o # oef ¥ agy A
et Y ¥ fowt mg i wF
€1 TR R ¥ fag awETe A
Wi & farde vaw 35 A greawa
¥ 1 qoETT W WET K0 AN e
&t i 1 e wwre & wowTe R
FRT FETUT WL goX FrtRorg aqar
<@ ¥ 3¢ 79T ¥ Fu geqwew ¥ 3wwy
N Y a9F ¥ frg W Por &Y
*qIYAT FIX Y TG AATTEAT ¥ )

T & am gy A faAza g 5
garihw & faar gq Fw & mi-
et SF A O awr ) 3@ W
aE a0 ¥ I § £F aqroor 4
aTE WIFL FT LA ATEIAET
R WA A awa ¥ W
247 fv a9 ¥ 39 o Forfy Aardy
T KEAT HT T aFar ¥ )
agrét adi, afedt & cqmw @R
afe a1 == 9T gardn Fom oy
& 38N 9T & Wi A TP} TS
Qyme famr e oic 378 aew
W19 T AW A qml) & o q9 94 |
T avaew # K oY ot v earar
wiFfyy sxar g § 5 oF qw
“weqqa” grr ¢ N fggera &
3% LATH HANT W g8y Al 6t
gt 1 AN e ¥ e § o
TAEAR & wrf = wy, Wraz wHre
& gl e g wg g WA EeT
€% 1w W aFd, oF Wik wR-——ET
T oy oA Y wrar ¥ 1 AE
18 gt fa wem fg Y A%
& 1 gy 29T & gAY AT A INQ
£ wra & s W vafyw e



35  Finance Bill, 1076

[ ofequida dmet]
ar g £ A gw faw ot ¥
e du ¥ g foaw Yeege
gt ¥ @ oT wWEr  wwEwrT
wi frr 81 afer goe ¥ @@
an & gmeg § o) 8% w1g e Tl
fear 2 1 a® o A¥ 9w ¥ fag gn
qEREIHT A Wl ¥ qarinm
¥ arr Y §, qed Fougw W fadw
R g iR )

wa § ¥ ool da & g §
RS AN TR WA g
woar & & Al afeF sme wEm &
T § A et § | aReaee
51 5 Tehfer nfwde fow @ 8
T owT WA AR ¥ o R
IuT N2 & 74f 5% auv v dx
em A IifaT @) cada & fad
WYY 1 g7 FOAE A A F, IA WY
g7 & s A gz ¥ 2 A
A YA IR A ¥
wiFs AT P--me T 53-59
sfawt &wt A gEiferwdz ox & &)
QAT ¥ | W IR B 9T &
fodr w7 TRE AT FT WAZA T B
ar fer 7g 77 7hea f5 fre?  sAm
& eFwTie ¥ ¥ gAGT WA W
fomr 2, fer A7 wo a@ 7Y fv
sLAT 7 ST & fag a9 P
sy & ot f7r 9P & advad
q2t o wA § 3IA® g IAFATHL A
ferra 7Y € 9¥9T ) SRT IIW W
gifm fadr ¥ A gurammar g9 &)
sfaFrd 9 v w7 fear W
ofenm @ g from & g
AT YT BT WA T & 3™ w
g & A § o, afer SR
awit w1 o faur & forr ¥ wwt Ay
wiw g wgr v § 1 tw
fr dor frdew & fr ¥aw aq w

MAY 13, 1976

Finoncs Bill, 1976 236

it Ay aw G & fewre ¥ fadr
qafeer wfY &, afer wgt ax Siard
Yar Y vty w7 wOifyie-nd
ofmet % 3er ¥ o o wago Ho
& 2% oY, wat orveT WY ey W
famar wfkd, wrar w1 o@ w1 ww
agear wifed |

gatt arg-gerd ¥, gageafafun
ufars #, wgt mawas & ama wff
¢ W A% ¥t 9T FREfEwI-AET
af} fY, s aw 7% fama aft Y
"FAT | AR I del-—Fo FweAr
faordy ot ¥za § 5 v qereY  wq
fod o A & o1 a0, wifE wer
amw Agf grar &1 Al ¥ 5y ggrel
? A qaré Y, 73 waE AN g
w1 81| QERtEw wAd Wi gfww
pFIFTR wRST 7 AT 70§
ga-oarfafgm ofsorq ¥ wrmwmes
& argq fr g, Ay sT AT fawrw
#Y AFar &, ST A¥ WIFT 4T may
gy A7H & fF werst § ruw
gaa s zAareS T d fr o
BE T G ¥ 4 (FAHIFY AT awA)
2, TPTET ¥ gAd 4 § war PrEnizt
ag¥ FaAr & 2ar? wd A fer
¥ WY wra &1 faar qu A 8 o
fAnT A1 FFVE-MFTH AT TEE
¥ oid %@ wgd fogw TAAT & AQT
T A wreAyw gATAT ¥ 0 s
AFT & T A wT gE F—-wEr
qt=af-g?r TSl ® ¥gw HEmr ¥
vy zg of ¥ ) WTR FAlY ¥ Ael
T | 3T & FEe N W s
# 7@ 9T | I WY AGT AF §TH
& wd st Padefy odzwY o7 sgwt
) & wr ¥ frard A ap dw W@y
fogma &Y awr & 4

me e —-mfgieoad &
29 o wTTEE ¥Y Ty o o), fore



237  Finonos BIR, 1978 VAISAKHA 22, 108 (SAKA) Finance Bill 1976 238

¥ W wy v wrww gwr
N B w1y & cmtfrr wfroe o oAy
wr &Y wT At v B b 9z zfem
2w aAg ard, IPET Frg ag A
wpreay I 8, ‘e w7 afom
o8 g % 3w & geqe ¥ Wi & A
aE oo ¥ v xv ¥ wwi o oaw-
agweer ¥ ofr smyA-gA ofeadT g
Y afrT o e sT WY WY S
e w3 & gasl aew &
& wrora ¥ ardAr FA R F——-
S WA I O XS AT AT WIOATAA
& % 5w 9zrdy fam € T ¥ AT,
sfeart garet & fRd G #) v,
A &) QAT AT fo e i 3 FTone
fawra Yo% 1 T MTF & AT &
WY R MEAT M E W oum &
qarerg & wrat & Py ek g E o

SHRI ARJUN SETHI (Bhadrak):
Mr. Chairman, the hon, Minister of
Finance in his strategy for integrated
rural development askeq for systema-
tic utibsation of the water resources
for the growth of agriculture ag well
as for the development of the rural
areas. Our Prime Minister's twenty-
pomt economic programme also en-
visages five million hectares of land
to be brought under irrigation in the
rest of the years of the Fifth Plan.
But what is the actual position? The
Estimates commutiea in their 76th re-

portg said:

“The committee are extremely
disappointed ay the slow pace of
implementation of major and me-
dium irrigation projects. Out of 81
major schemes and 213 medium
schemes under construction, only
6 major and 58 medium schemes
were completed in the fourth five
year plan and the rest spilled over
to the fifth plan period.”

The reasons are, of course, financial
constraints, nbsence of o close watch
on the implementation of the projects
and slow implementation of the frrige-

tion schemes. Therefore, it wag pro-
Posed to get up monitoring organisa-
tong for the major as well ag medium
projects with a view to keep a watch,
ascertain the bottlenecks and take ex-
peditioug measureg for their removal
to achieve speedy completion of such
projecis, But only In six States the
monitoring organisations have been
set up. At a cost of Rs. 3,000 crores,
an ftrrigation potential of 21 million
hectares hag been createq by the end
of the fourth plan. But you will be
surprised to know that only in res-
pect of 19 million hectares the irriga-
tion potential has been actually utilis-
ed The Economic Survey for 1975-76
ay page 7, para 3, states:

“There is considerable evidence
that full use is not being made of
the irrigation potential that hag al-
ready been createq through past
investment.”

“There is considerable evidence
it is due mainly to the increase in the
food production, as a vesult of which
the prices of essential commodides
have come down. But if we neglect
the irrigation aspect of agriculture, we
will never be able to feed our popula-
tion which is increasing at an alarm-
ing rate. Similarly, the Fnance
Minister in his paper Strategy for
Rural Development has said:

“The idea of reshaping land and
water resources in a whole water-
shed has been tried in isolated wro-
jects.”

But if I may site an instance in Orissa,
there is a commang area known a8
Salandj ayacut command alea, which
is in fact a medium project start-
ed during the second plan and
still is lingering on. I reqguest
the Minister that the farmers in the
commang area should be properly
educateqg in time, so that the amount
spent on these projects does not go
waste due to their inability to utilise
the water for the production of food-
grains. In addition, measures for
speedy construction of field channels,
levelling of land, providing adequate
drainage factlities ete. should be done
for economic use of water, It is a
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matter of great satisfaction that be-
cause of timely action of the Govern-
ment, inter-Statte water disputes are
being settleq mutually. But I must
say that there are still financially
feasible projects in the country which
need execution to gave the people
against flood devastation. The hon.
Minister of State for Finance comes
from my neighbouring State, i.e. West
Bengal and he knows the plight of
Orissa, especially the gdistrict of Bala-
sore which has been the victim of
floods, cyclone and sometimes drought
also. The State Government has re-
questeg the Central Government to
take up the Bhimkund Project in the
Central sector so that it is executed
during the Fifth Plan _period. But I
am tolg during the Questio,y, Hour thag
Government has not taken any deci-
sion in this regard and it appears that
the project will not be executed dur-
ing the Fifth Five Year Plan, The
State Government is willing to forgo
50 per cent. of its share of the power
to be generated at Bhimkund tc the
Central Government for a period mu-
tually agreed upon, It was also sug-
gested that if the Central Government
would have any other conditions for
executing the project under the Cen-
tra] sector, this should also be mutu-
ally discussed and settled. Therefore,
I would request the Minister to in-
form the State Givernment about this
and finalise the scheme for execution.

In the end, I would like to point out
one thing which has been revealed in
the Report of the Comptroller and
Auditor-General for the year 1974-75
regarding export of sugar. Since
there is not much time at my disposal,
I would like to quote one sentence‘
which reads: '

“For the procurement of 1.07 lakh
tonne from the market for exports,
Government, in the above milieu,
had to pay to the industry Rs. 5.68
crores more than what it woulg havg
paid at the price of Rs. 290 mper
quintal which, having regard 1o the
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cost structure, was certified by Gov-
ernment’s Chief Economic Adviser
as reasonable.”

I would like the Minister to see how
this amount was paiq in excess and
let us know the position in this regard. -

With these words, I support the

Budget proposals.,
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SHRIMATI ROZA DESHPANDE
(Bombay Central): After the dec-
laration of the 20-point economic pro-
gramme which was an attack on the
feudal relations in this country, we
had expected something more from
the Finance Ministry angd its policy in
relation to the industrial sector in this
country,

We know that, before the declara-
tion of Emergency, a crisis wag brew-
ing, there was price rise, there was
the problem of unemployment; all
kinds of problems were created by
the vested interests in this country.
Emergency had to be declared be.
cause the anti-national elements
were taking advantage of the econo-
mic situation in this country.

It was said that this was a Budget
which would try to bring about @
miracle performsnce and with the

grant of some concessions, the indus-
trial sector in this country would
boost up the production. That was
what the Finance Minister intended
and, with this intention, they had
given a lot of concessions to the
industrial sector in this country. In
fact' it was expected that, with the
attack on the feudal relations ijn this
country by the (eclaration of the
20-point programme, the monopolies
in the industrial sector would be
attacked and if not attacked, they
would at least be curbed. But what
wee find is that they have been given
concessions. Even with these con-
cessions the expectation was that
there would be more investment in
the industrial sector. But what we
find today is that the investment in
the industrial sector has not increas-
ed to our expections; the prices of
the consumer goods have not been
brought down. As Mr. Darbara
Singh pointed out, the agricultural
products have not come down. Take,
down; the procurent prices could be
fixed. Buf the prices of industrial
products have not coe gown. Take,
for instance, cloth. The future of the
cloth or textile industrial is at stake
in the hands of big monopolies. 1
know Government hag taken to the
policy of nationalisation. When we
started it, we were attacked by the
reactionaries in this country .hat the
nationalisation of banks, nationalisa-
tion of coalmines and others, every
thing was going to fail, buf it did not.
With whose cooperation? It was with
the cooperation of the workers.
Now, look at your policy of giving
encouragement to the industrial sec-
tor, What has happened to the prices
of cloth? Have they been brought
down? You have given them a lot
of cocessions—this rebate that rebate
and so on. With all these the prices
of cloth have not come down. How
are you going to bring down the pri-
ces? You hace given them the conces-
sion of not producing the standard
cloth They will be exporting nylon,
trylon, etc. But have the prices of
good, durable cloth wchich the common
man wants come down? They have not.
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Government has taken over some mills
under the National Textile Corpora-
tion. It is a good thing. We are
adopting the policy of putting up the
public sector in every industry to
fight the monopoly sector. We are
trying, we will be able to succeed to
some extent. We have done some
work. But we do not want to spend
20 years in trying this experiment.
In fact, we have good opportunity
now. Why have you not taken over
the whole textile industry? You
could have. Otherwise, how are you
going to prevail on the monopolies?
They are not interested in improving
the state of the economy in this coun-
try. They are interested only in their
profits. Their profits have not gone
down. You have cut the bonus. You
also want to implement the compul-
sory deposit and all that. You are
attacking the working class whose
cooperation you want. But at the
same time, you are not attacking the
monopoly sector in this country. That
is where the ghoe pinches. You can
look at the production ang prices of
drugs, you can look at the production
and prices of cloth, you can look at
the production ang prices of sugar—
all these commodities are very essen-
tial to a common man in this coun-
try. I woulg like to know from the
Finance Minister, what their policy
is and how they are going to bring
down the prices of these commodi-
ties. Ig there any other way except
by giving large concessicns to  the
moncpoly groups? Do you think that
this is the only way by which you
will be able to incrsase the produc-
fien and at the same time bring down
the prices of these commodities? I
fee] that the only “way is to nationa-
lise all these sectors which produce
essential commodities like cloth, sugar
and drugs.

We know, how the multi-naticnals
are operating in the drug industry?
you cannot catch them. They have
various loopholes to avoig you and
they know how to deal with your
officers ang bureaucracy. The only
way to bring down the prices of the
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drugs and to make them available to
the vast population of this country
was to nationalise the multi-national '
companies. On the one hang you are
saying that the thirg worlg must
fight out the multi-nationals and
must get the knowhow, but there is
no knowhow to be taken from these
multi-nationals. Thers are so many
other countries which can give you
better knowhow than thege imperia-
list multi-national companies can.
We can go to the socialist countries
and the third world countries. Here
in India, why cann’t we take over
multi-national companies like Pfizer
and Glaxo? What is your policy
ultimately?

We in this House ang outside al-
ways say that the agricultural produc-
tion should go up and it is good that
you are distributing land to the land-
less people, but what about the ap-
pliances, what about the fertilizer?
Their prices have to be brought down.
There again, the monopoly houses
come in the picture. So, I plead that
the only answer to this would ba to
attack the monopoly houses and not
give them more concessions. |

1 fing that there are certain good
things in the budget You have attack-
ed the tax-evaders, you have collec-
ted some money and you are conti-
nuing with your attack on them I
really compliment our Finance Minis-
ter for having taken such steps.

Now, the 20-Point Programme on
the agriculture side is not moving
fast, you have not only to go to the
grass-root level, but you have also
to act. It is not possible for one
party, one individual or one bureau-
crat sitting there as a magistrate to
implement thigq provisions regarding
We have read in
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the papers that this programme is not
moving fast, because you cannot
eateh holg of the landlords, they
have already distributed their land to
avoid ceiling. There appeared a news
item in Blitz some time back that the
great house f Sarabhais who have
their lands and buildings at Shahibag in
Ahmedabad and in Gujarat have trans-
ferred these to the trusts to escape
the provisions of the ceiling law. How
are you going to attack them? They
know the loopholes. The main thrust
in the budget and the policy should
have been to attack the monopolists
and these industrias and to strengthen
the public sector.

In order to strengthen the public
sector, we should take the cooperation
of the workers and not attack {hem.
You have extended the compulsory de-
posit scheme by one year. Ilow much
money you are going to collect by this
way? Nothing. Buf now prices are
going up. On the other hand, ycu have
prolonged the Compuizory Deporit
Scheme once more. Workers are not
getting bhonus  Again you say. ‘We
expect the fullesi co-operation of the
workers in this country. Are you
putting behind bars th=se people who
are giving layoffs and 1l close down
the mills and factories? Look at Jalan,
the great man. Evervbody knows
and still one company in Bombay is
closed down for the last 5 years. They
cannot  re-open. ‘There is arother
unit. Tt is also cloied down. The
Apex hody gives a unanimous decision
and the Labour Department in Moha-
rashtra says, ‘We cannot do it” Can
you not put these fellows behind the
bars? You cannot, because you are
stil) hoping and you have hopes against
hopes that these industrialists are
going to put in and they are going to
invest more money and increase the
production. And 1 do not know who
is going to bring down the prices of
sugar, cloth and medicines, I feel that
though there are certain good steps
taken by the Finance Minister, there

i8 a need to improve the ielations bet-
ween the Government and the workers
n this country. You have {o co-ordi-
nate. On the one gside you iry to im-
prove the conditions of agriculfure in
our country and on the other side you
go on and go on helping the industrial-
ists. Go and help the workers, Have
more faith in the workers and you gee
thai even if you nationalise all these
industries, I am sure the workers in
this country are going to help you and
they are the only people who will come
to your help,

The last point I would like to men-
tion ig about the attack on the LIC
workers. It is a pity and I do not
know what the Government is doing.
Are they pulting forward an exesmple
before the industrialists in this coun-
try to flout an agreemeni entered into
between the employers and the emp-
loyees by bringing forward such a Bill
against the LIC workers? I thirk the
Finance Minisier once again should
think about implementing and honour-
ing the agreement which they have en-
tered infto with the LIC workers I
think they are the people who are to
be honoured—the workers in this coun.
try. In the public sector also you
need their help and I think that
everybody in this House nnanimously
requested the Finance Minister to
‘hink over and to rethink ahout this
Bill about LIC workers,

A word about the Development Offi-
cers in LIC. 1 think their status is
being changed and they have made re-
presentations to the Finance Minister
and T request the Finance Minister t»
think over it.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): We certainly
support the Finance Bill as we sup-
ported the Budget hecause of its parti-
cular merits of vpragmatism and
because we think that this Budget,
through the fiscal and monetarv mea-
sures, is going to propel our cconomy
towards the goal of growth  sccial
justice and self-reliance,
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1 would not labour on the shattered
dreams of so many Plans, the two
sector models, the input and output
models which always laid a critical
path to follow and the road was su
complicated with costrnaints that our
actual performance was a distant echo
of the plan model und of growth it-
self. Now, the condition hag changed.
The approach has been pragmatlic. We
have come down to the ground as it
were and there i8 an optimisation mo-
del. If that is taken with the new eco-
nomic programme of the Prime Minis-
ter and the actual performance of the
economy, I am quite gure that we are
now launched on a sure cnurse when
we shall make the grade. What are
the perspectives? We know: the balance
of payment deficit is large but in the
components, like fertilizer, we will be
self-sufficient by 1978. With the sin-
gle largest component on oli the defi-
cit would be curtailed bty 50 per cent
by 1980. If we have foodgraing pro-
duction as we had in jhe previous sea-
sons, the food imports would be a
thing of the past and the tuial balance
of payments deficit of Rs, 2,000 crores
would be taken care of. This is the
perspective which is opening up before
us,

We have dramatic discoveries of bau.
xite deposits, of copper, which cost
us and op which we have had to pay
for imports through our nese ang we
have launched on the course of export.
ing them. The Kudramukh plant, the
aluminium plant—haf a million ton-
nes—all these are the base for future
advancement. But stil] we have to
keep our fingers crossed. [ may read
out what Mr. Subramaniam himself
saig last year on this Finance Bill
speech—“Whatever action we may
take with out monetary policies and
fiscal measures, this woulg completely
be undone by fax evasion, black-
marketing, hoarding and smuggling
and all the effects which we might be
able to bring out by action on other
fronts” These forces are not all gone.
Bome of them have gone underground.
As regards the price situation, tBe rate
of inflation has been conteimad, but
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ar in the case of the British economy
from the transition, from Stage III to
Stage IV if now we have an (nflaiion
on the rebound, if we let go the oon-
trol or if we are remiss {n stringent
action against smugglers, blackmar.
keteerg and hoarders, we will be faced
with a much more difficult situation.
I am quite sure that the approach to
these problems has been so effective
and pragmatic that this will not evena-
tuate. Becauge of this optimisation
plan model we could quote various
figures which are not necessary now.
The volume of money supply, the rate
of growth, the balance of payment,
the capacity utilisation and so many
other factorg are all relevant. There
are columns of sialistics which we
could gquote. I find in the present
transition the things which are now
taking place—inflationary stagnation
or gtagflation and fall in price. It is
not necessary to give statislical data
in this regard. Because of the time
constraint, there are constraints all
round. I would like to kucw more
about the phase of economy we are in.

I would like to make some pointis.
We welcome the plan for liquidation
of rural indebtedness. Because we are
coming to the ground from the micro
dynamic models of growth, we are
coming to the villages, to the rural
base. The small is beautiful; from the
macro to the micro Jevel but if we
want to give tceth into the policy of
helping the rural workers, rural popu-
lation, to get out of indebtedness into
a two crop economy and relative
growth, we have to follow up with
opening of more rural banks and
pump, more rural credit than we have
providgd for in the present budget.
We have found out in our State of
Bihar that the food production is
significantly  correlated with the
amount of credit input but the sig-
nificance of high-yielding varieties
of crop with increase in production has
not been so, nor in the matter of co-
rrelation between irrigationa}l facili-
ties and increase in focq production.
Knowing our area as we do, we can
very well say this, that credit Is the
crux of ihe problem there. If we
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want to take fhem out of the slough
of despondency, the only way is to
provide them with more credil, How
to increase our savings and investment
and thersby our consumption? The
only way lies In reducing the bank
rales of interest so that jnvestment
could be made profitable, including
smal] investments. We are happy that
delinking of the rupee with the sink-
ing sterling has at long last taken place
for which we congratulate the Finance
Minister.

As regards the debt servicing of
Rs, 700 crores, the question ariscs how
this came about. In a developing
economy, unless the savings rate is
high, foreign debt and [foreign aid,
which leads to increase in consump-
tion, often by Government agencies,
create what is called a Rochett effect
and the consumption level goeg up.
Therefore the possibility of growth
through higher levels of savings and
investment through foreign aid is not
realised. This gives rise aiso 10 in-
ter-secioral imbalances, Aithough the
rate of inflation has gone down, there
is great gcope for improving fhe distri-
bution system and  distribution
machinery. Things are not as guod in
the villages as they may be in indust-
rial centres and in fowns, State metro-
polies or in New Delhi itself. There
are many instances which I can quote.

Sir, we are spending Rs, 150 to in-
crease the output of coal by one tonne.
Unless we push coal and soft coke into
ithe countryside and save cowdung for
agricuiture we will have to spend
Rs. 2000 per tonne on capital expen-
diture for therma] power gcrneration,
to utilise that one tonne of ccal It is
fantastic thing indeed which gives us
an Alice in Wonderland picture and
we have 1o think anew of the critical
path thaj is now opening up before us,
but with so much of promise,

Sir, Mr. Subramaniam has been very
kind in giving many reliefs to so many
industries. But, whst about the mica
industry with sixty per cent load of
unemployed workers out of which,—
a highly laborintensive industry,—the
exchequer hag gathered more than

Re, 40 crores in the course of the last
ten years? But, neither through di-
versification nor through subsidisation
with the most miserable level of wage
of Rs. 1.50 to Rs. 3.50 per week, these
two lakhs women mica home splitters
have been given any relief. That, Sir,
is a matter of conscience and I would
urge humbly upon our Finance Minis-
ter to take some definitive sicps so that
this problem may be tackled,

What about the four hundred closed
handmade shellac factories in Chota
Nagpur belt? The Finance Ministry,
which wag so stingy in giving permits
for import of spare parts, should put
its foof down and should insist that
they design and fabricate the spare
partg in India itself. Only then we
can propel our economy and our
nation towards technological indepen-
dence which we so much want,

Sir, I have a small issue. Why
waste money on collection of excise
duty in Giridih? You are spending
ten times more than what you are
actually collacting. Why not locate m
the district headquarters, an Income-
tax Officer? Your revenues wil] sharp.
ly go up; your collections will go up.
I suggest that this may be lookeq into.

Sir, in the end, I support the Finance
Bill and once again I request the Fin-
ance Minister to kindly consider my
two points which I have raised in this
disaster area of Giridh and give it
the attention i} deserves.

SHR] K. SURYANARAYANA (Elu-
Tu): Mr. Chairman, Sir, I rise to
support the Finance Bill and I want
to make a few observations regarding
the agricultural development ang other
allied industries, Particularly, I want
to mention one thing. That is about
the encouragement given by the Gov-
ernment for the development of co-
operative industries in areag where
there is a possibility of sugarcane
growing.

Formerly, years and years ago
when Brilish Government was here,
they had constructed several milis with
the help of big business people and
money-lenders in UP, and Bihar
where there was no possibility {o grow
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cane with more sugar-content whereas,
in Stateg like Gujarat and Moharashira
ang in the four Southern States which
are giving firs{ clasg cane ang where
recovery is also high and where they
are paying more taxes by way of ex-
cise duty, nothing has beep done. Of
course, in recent years, there hag been
an increase in the number of sugarcane
factories in the cooperative sector.
The number of factories where there
is sugar production stands at over
106 during this year. In respect of
important operationa] aspects such as
the determination of cane price, pro-
vigion of bonus to labour, declaration
of dividend on the share capital,, etc,
the sugar factories in various States
have tendeq to adopt different poli-
cies and practices.  Recently the
Tarifft Commission has recommended
a certain tariff. I do not know the
reason why they have recommended
that tariff, It still remaing a secret.
Now, the Government abruptly says,
without any reason being known to
the public or to the industry or to
the growers, that they have changed
the price.

Upto the 11th of July, 1978, Andhbra
Pradesh was given Rs, 149.55 per
quintal of sugar supplied by the
factory owners. All of a sudden, Gov.
ernment, from 12-7-75, have fixed the
levy price of sugar at Rs. 11748 per
quintal. Now, Sir, in South Bihar the
yield per acre 15 13-14 tons and because
they are growing less and the sugar
content recovery is 8 per cent the in.
efficiency has been rewarded. Whereas
we have grown more and invested
more, the price of levy sugar is oniy
Rs, 117|-; in South Bihar it is Rs. 441.
On our represeniation they have re-
duced it and from February 1976 in.
stead of Rs. 441 it has come down to
Rs. 286. In respect of Andhra the
increase is only by Rs. 8- making it
Rs. 125|- This is the way they are
penalising efficiency for the develop-
ment of, particularly, an agriculture
industry.

Sir, we bave no objection to nation-
alisation. Every grower is inierested
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in the nationalisation of sugar indust-
ry. 1 would like to say a word about
rice mills alsgo, When Shei Subrs-
maniam was the Food Minister, he
gave a modern rice mil] to West Goda-
vari disfrict of Andhra Pradesh. I
happened to be the President of that
cooperative society. That factory was
constructed at a cost of Rs. 83 lakhs,
Out of this Rs. 33 lakhs, Rs. 30 lakhs
was the share of NCDC as loan through
State Government and the remsmining
Rs, 8 lakhs wag the share of the
society, There is lack of interest at
that State level as well as by the
Food Department, The State Govern.
ment js not prepared to give the pro-
cureq levy paddy to this factory. As
a result of thig policy, *he society has
lost Rs. 38 lakhs so far.

Sir, just now, I am coming after
attending the Sugar Factories Con-
ference organised by NCDC but in
that Conference also nobody replied
about the cane pricing policy. Gov-
ernment has been keeping +juite about
it. The Industries Minister, Shri Pai,
wag good enough to say that efficiency
should not be penalised and in-
efficiency should not be rewarded.
Some vested interests in some
political parties are propagating.
taking advantage of the sugar
policy, that the Government is giving
a step-motherly treatment to the Dec-
can and Southern States where the
area ig more suitable for sugarcane
production. Sir, Mr. Kidwai, when he
was the Food Minister, said that if he
had the power, he would have shifted
all the sugar factories from North to
South and some other industries nught
have been developed in Northern Indin
Sir, the sugar industry directly con.
cerns the farmers and the Government
is collecting excise Auty worth crores
of rupees bui they are not using the
same for the development of the
sugar cane production. The sugarcane
production this year is leas by 6 lakh
tonnes as compareq to last year's pro-
dustion. Further, 8ir, this is the
major industry which is carning a lot
of the much.needed foreign exchange
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for our country. Sir, I have raised this
issue time and agagn and I would
again emphasise that this agro-based
industry should be developed further.

o v Ty i€ () marrfa
S, 7 wrEaed fae wr Qw0 a9dT #3d
2T WAATT WY AT FY AT 3% A
FI AATCFIE 341§ (% 39 a9 Far a7
24 g Y faar 3% 717 F9r A7 FTAAT X
FUETAR T a1 777 AT & az&7 2
TET EAT A9 IT 72T E | IO ZAMR
fadra aer & arfa =i 5 g5t we=ar
Fr AT TAFT 74T q47 T IZAT, WIA
#1 wieat AT FIFT 7T LAT TL AT
#1741 q &1 Fo0r % zA A9 Fr AN
foaar w=mr & | WIS 7 AT I AqARH
¥ WT Fg aFar g (F o T gF qas
ar urgw fafaez 5 g4 73 Fr a7ar
FT, TAA ATH TATSAAT F T TTET T HIT
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qIAT HT & 1 AT AT AT 3T A1T A1
¥ faat & =w qie aw 3771 & faar |
T A1 Fgar g wiT 39 {5 reT 99 37
AT T B/ FAT AT AT | AZT HT AT
7zl 9T w3y 7% fr ag Frar =ifzq, ag
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T Ag 41 A7 /131 3w fred 11
70 & da # Grgar afegda wrar
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qroarIFT AT A5 a1 (sraea)

Wzt a% wAgdd FT qAq § 4 A
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7y §——fora 3 HgA g va v e
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o ¥ aw § wiy ¥ Qar Ok Wy
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Fa i o, A1 Aifagr Fw fRater A
off FErT FOT AT I4T 2T F1 FATAT @I
arfsasrafenmaggarfres o fam
F wifys afwa 78F #2 9% 1 #7T A
TAFATET TAT, TAH, HETAT, THIATT
#7379 qwz & s agfq o, 5 47 FA7
F,AZAT TN FTLE A | FAMT F Hefy
# arg 93 93 gqmafa go a8 AXEL
FY FATE FT A2 FT AF(T €93 F T7987
FIT T | T FARTLEM AT ZA
F FTTATAT ANTA AT AT ATAAT 2T |
afenia gar 3w ¥ wifgs faaaar aga
TS E1 TS | FO HEZAT 9T AN HAT
3T WX ATA FAAT TLA 73 |
TAAIAAT & arg 3 faor & S oy

ar afenta gar ag ag & 2o 2 wifas
feafq § & gad, amrr @i 21 mifas
fexfa & gare woar, A fFa 91 7227 9%
AT gz wlaw qera g1 a7 f5q 51 7
FTAMA AT 207 | zafar Afrsy
F5 AT T HgA 514 74 4 {97 3 g1e0
FATEL FFTAT A1, TR FT T CLAFIM,
At % faat od a2 Fear wifa 9q
fzar & zra waw 9 (59 &1 9907 780
21 % 3 At qeat oz faedi 7 fuwd
qya, Az e 7 Aw §oF aqrfeafy qar
F AT ot {5 aaar ar % g #7 arey
i AT oA | ZT T AT AT AT 2
fo o v 3fezzr wigy 16 g g4y
fadrgyer gua a7 faar faegi 3
ZFAT F AT F37 357 F, 1741 fazifagt
Fracrzsfwag gueesiasTFan 30T
I 1 I TLZ F 5707% 9419 957 fF
qw F aF qar qie faar &

TH JqA HT S Az qm war
™I, AT IT KT OF AGAT T )
Zq % T TINT 926 THT A7 7% 757
FAT AT AT T FAT AAEL ATeF TI490-
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AT % BT Y T FT THT 927 F, ST

gW AT AT @A F AAT 8

ZAR T F oTA BT AT A2 A, 9
AZT TTAT AT 7w w7 Fatzor £ o
gt wzfa & 1 araa w1, sy T AE
#9 g f5 o1 e ar faeg & o34y
et & g1 qrAY Sf=ar & o i i
®T H I FT FITA AT F ATSA 47 FT
ST STg ATATAT &, I A%E ATHT STAAT
T FTA FT I FT W{Taa faazo #3
Forar & an¥ 2or &, s & awraar g
AT AT AM AT AATA ST H AT AT |
7z St Arfa & foq 1 sroan (Fifzem)
T a7 wgorea | afaqrfaa frar 2 o
7335 30 ¥ frar g, fa 47 a7 zar
RO A AL HT €A77 AZT 07, W o 2 A
TETAT TET SOAT AT FqTaT S50 U1, 397
w1 st avz @ gfamfag ear =iz
7 a1 g FZ 1 05 aresmen & e orre) oy
30 {1fa ®7 wqr q%a 3 gwA g9 &
TIT A A7 50 9FT 2 | aread § 92
Aty adr & wirfw Bl o 3o & fao
a5t 2 afex sfaat # g 3w ¥ fag §
T AT (399 § 907 349 £ AIAAT G,
AT ATETT K I ¥ HATIATT AT FEAT
grEt ITfea F1 FFAT & AT ATAT T
givn fg 3 aFar 2

ZHTY 29 &7 TFA Avfa 7 947 #1
qrT /AT 7T AT ATHT 77 7z 2 P A
¥ ETATTRISIFLA R, AAZ FLARIT94T
qaT 31 1% & WIT IT F1 T 3T FTHIS
ITA 741 & | a3 AT AN ST FFAAT
FTT Aol 2, WET FLA A1 2, T FT AT
7O FTA AAT HI G F2F I T3
5 oie 3 o3g A1 7oAt Ay graadr W@
FaTd & AT @A FT AT AL FLT ]
A A1A%34 ¢ fqr A za a gafaa &1
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Yazagm e & fog Wi wanr mft
wrrray war § e & s o1 %
Tt o ofr T A W wTr w od
€ | xw oy & 2aR R N o awle
R, arerr e wlrgafay v aasfy a=
ard § 1 g A wrred € 1 oiw qraw
aff v § 1 N ww s 8, S sfew
qfoaw wear g wid g Fa Fmw A
fisqra g wiv R o it w7623 A
wye &Y, o o feeit ow qfemw w2
% ot e oY © e ged
acs g tud & fr yo S 3y quwd
wus & fir e dud dwamrelt g o
§, sQwafe oz wusfy s o &
IT AT FiW gETNA FT ATHIT ¥7 NE
atwr fawmar wrfen Wiz ag 2ear
wifgy f 39 g & Tw & § o9 7
g %

T HY 1 &7 Fagivo Sy Aifa 2,
3 ¥ wrogw uF g M7 fzmnd qgar
&) TR ETEIEEESIF T, g
gare ¥ v My S qunA § fx o
wrawga i faer oifgn | o O
T A% Ty ifgw )

GMGIPND- L~ 825LS- 8-7-76-978.

wlacern 3 9T 59 werEe T
ot § Afen 1o awe ¥ gt emd od
wifge vtz wre w17 sgvey § & 3 St
Y WA T ] ®T AL 67 F1W A0
anfag s S vt wage e nfge

qE @ § Ag wgAT WgaT §
fo famaat qr e T e Y amar ¢
T O /a1 F 198 FeAT NfEQ )

37 WY & 'y F oW w@ §
R faw fadaw s awdy s g

Wt gayw selx Wi (FxEr)
wwofa wglew, dazn 7 wegy faw
fadus &1 gifew awda £77 gu, ey
fam mly st 51wl Z7 & wedvly e
wat siv 3w H4Y s w1 amf 27,
oz fadzw weAr o § fo—
MR, CHAIRMAN:- Yoy may con-
tinue your speech on Friday. The

House now stands adjourned to meet
again on Friday, the 14th May, 1078.

18 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Moy
14, 1976/ Vaisakha 14, 1898 (Saka)



